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LOK SABHA DEBATES

LOK SABHA

Thursday, December 15, 1994/Agrahayana 24, 1916
(Saka)

The Lok Sabha met at
Eleven of the Ciock

[MR. Speaker in the Chain
[Translation]

SHRI MOHAN RAWALE (Bombay South Central): Mr.
Speaker, | would like to draw your as well as the attention
of the Government to a very important issue. The N.T.C.
employees have not yet received the salary for the month
of November. When a discussion had been held on 11th of
August in this House it had been said on the behalf of the
Government that a Bill would be introduced on
nationalisation but today the mill-workers are on the brink
of starvation. They have not received their wages.
(Interruptions)

[English]
11.61 hrs.

At this stage, Shri Mohan Rawale came and stood on the
floor near the Table

(Interruptions)

MR. SPEAKER: | will allow you after the Question
Hour.

[Translation]

| will allow you but first you go to your seat. If you
speak from here then nothing will go on record.

(Interruptions)
[English]
MR. SPEAKER: | will allow you.
(Interruptions)
[Translation)]

MR. SPEAKER: If you ask from here then you will not
get any reply. | will allow you and even ask them to give a
reply but first you must go to your seat. It does not happen
like this.

(Interruptions)

MR. SPEAKER: | have told you that | will allow you.
Please listen, | will allow you immediately after the
Question Hour. Please do not do this. If you speak
anything from here, nothing will go on record. If you speak
in a proper manner only then it will go on record.

(Interruptions)

MR. SPEAKER: Rawaleji, please speak from your
seal. Whatever you are saying is not going on record.

(Interruptions)
MR. SPEAKER: Rawaleji, not even a single word of

whatever you are saying is going on record. You are
speaking unnecessarily.

(Interruptions)

SHRI JAGAT VIR SINGH DRONA (Kanpur): Mr.
Speaker, Sir, now since the Zero Hour has started, please
allow us also to speak. (Interruptions)

[English]

MR. SPEAKER: | will discuss this matter after the
Question Hour.

(Interruptions)

MR. SPEAKER: | will allow you to discuss after the
Question Hour.

(Interruptions)

MR. SPEAKER: If each one of you want to conduct

the business of the House, it is up to you. It is your House
after all.

(Interruptions)

MR. SPEAKER: Well, nobody is saying that this matter
is not important. | have already said that immediately after
the Question Hour—this is an important matter, Shri
Rawale—! will allow you to raise it. | will ask the
Government also to respond to it. But, supposing you do it
in this fashion, nothing can be done. Do not quote that
thing.

SHRI SHARAD DIGHE (Bombay North Central): Mr.
Speaker Sir, | have also given notice.

11.11. hrs.

(At this stage, Shri Mohan Rawale went back to his seat).
(Interruptions)

MR. SPEAKER: Yes, thank you. Now Question No.
121,

(Translation]

SHRI ATAL BIHARI VAJPAYEE (Lucknow): Mr.
Speaker, Sir, | have not risen to obstruct the proceedings
of the Question Hour. But | have risen to get one
clarification as to whether the Ministers who are listed in
the Question list as the ones to give replies, are still
holding their portfolios? Because we are receiving reports
that the Ministers are resigning en masse. The House
should be taken into confidence.

| would also like to know that since Shri A.K. Antony
has resigned, has he sought any permission to give a
statement in the House? From what he has said outside
the House the entire Government need to resign.

SHRI RAM VILAS PASWAN: First of all, the hon.
Prime Minister should resign.

SHRI ATAL BIHARI VAJPAYEE: If you have received
information then the House should be taken into
confidence.

MR. SPEAKER: | do not know more than you.
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[English]

SHRI LOKANATH CHOUDHURY (Jagatsinghpur): |
have given a notice for the suspension of the Question
Hour regarding the resignation of Ministers because a
crisis has been created.

MR. SPEAKER: Yes, you have given the notice.

SHRI LOKANATH CHOUDHURY: What is really
happening? A Minister has resigned and resigned
bacause he is also involved. This is an important
question. Eleven olher Ministers are going to resign.
Therefore this is a serious question which should be
taken up and the Question Hour should be suspended.
The whole country is in suspense.

MR. SPEAKER: Question No. 121, Shd M.V.V.S.
Murthy. Shri Murthy, Please. ... Absent. Shri Bolla Bulli
Ramaiah.

11.13 hrs.
ORAL ANSWERS TO QUESTIONS
[English]

Oll and Gas Fields

“121. SHRI B.(’)LLA BULLI RAMAIAH:
SHRI M.V.V.S. MURTHY:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased lo state: )

(a) whether the Government have signed any
contracts with the privale companies for development of
small oil and gasfields;

(b) if so, the details thereof;

(c) whether the process of privatisation of the
hydrocarbon sector has been considered,

(d) if so, the contracts being initiated at present;
and

(e) the total contracts
Government and private sector?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (e) A Statement is laid on
the Table of the House.

Statement

Government has signed contracts for development
of 5 small sized fields .viz. Hazira, Cambay, Bhandut,
Matar and Sabarmati, in Gujarat, with a consortium of
Gujarat State Petrochemicals Corporation Ltd. (GSPCL),
Ahmedabad and Niko Resources, Canada, on 23rd
Septamber, 1994. These fields would be developed by
the companies on their own with no participation by
ONGC/OIL, under production sharing contracts with the
Government of India.

signed between the

The companies would have to pay statulory levies
like royalty and cess. Payment for the companies’ share
of ol would be at international market price.

in addition to the above 5 contracts, Government
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has approved the award of coniracts for development of
8 more small sized fields as per details given below:—

Name of company/consortium Field

Selan Exploration Technologies Ltd. Indrora, Bakrol
New Delhi and Lohar
Larsen & Toubro, Bombay—Joshi Dholka & Wavel
Technologies, USA

Interlink Petroleum, Baroda Baola

Hindustan Ol  Exploration Co. PY-1
(HOEC), Baroda-Mosbacher Energy
Company, USA—Petrodyne Inc. USA

HOEC, Baroda—Petrodyne Inc. USA—GSPCL,
Ahmedabad Asiol

Apart from the above stated 5 small sized fields,
contract for the developmant of medium sized field i.e.
the Ravva field in the Krishna Godavari basin has also
been signed. This is between Govemment of India and
a consortium of Command Petroleum Australia,
Videocon Petroleum, India and Ravva Oil (Singapore)
Pte. Ltd., Singapore.

SHRI BOLLA BULLI RAMAIAH: | would like to
know from the hon. Minister whether the Government is
proposing to open all those areas for exploration which
were nol earlier thrown open due lo security reasons. If
so, how many such areas are likely to be opened at
the earliest?

Another thing | would like to know is that with
regard to the wells which have been depleted, whether
they are able to plan any new systems that will
increase the produclivity in order to meet the increased
requirements of the crude in this country. The hon.
Minister has made a statement saying that within three
years it will increase up to 60 per cent of the previous
production.

| would like to know how he will be able to achieve
that result. If he is able to give some information, |
would be happy.

CAPT. SATISH KUMAR SHARMA: Sir, we have to
get the security clearance required and only after we
get the security clearance those areas can be opened
up for either exploration or production, especially where
there are outside investors and foreign companies
involved.

The second part of the question is whal sleps are
being taken to enhance the production? There are
various steps which are being taken right from Bombay
High, which is our largest field. There is an EOR,
Enhanced Oil Recovery proposal, which is being
evaluated. There are five companies who have given
the bids for this proposal which will improve our
production from the Bombay High. That is being
considered because that will give a substantial
improvement. Besides, for olher fieids also we are
looking for EOR techniques and other technology to
come in, like the horizontal drilling and other



methods to see how we can augment our production.

As far as the third part of the question about the 60 per
cent rise is concerned, yes, Sir, it is very much in place.
This year it is going up by 5 milion tonnes. This means,
from the low production of 27 million tonnes last year, this
year, the production goes up to 32; next year, it is likely to
be 38 milion tonnes and by the year 1997 the oil
production will go up to 44.5 million tonnes. This is the
situation.

SHRI BOLLA BULLI RAMAIAH: Mr. Speaker, Sir, as
per the Eighth Plan, what the hon. Minister says is that
production will be 44.5 milion tonnes by 1897. If he
achieves that we will be happy. | want to know whether
they are going to do all that within our own country or in
the boundaries surrounding countries also. | would like to
know whether it is possible. | would like to know whether
the ONGC had made any new survey in Andhra Pradesh,
Tamil Nadu, Kerala and Gujarat for new areas for
development. | would like to know whether they will be
able to meet the requirements which are going up. | want
fo know, what is the likely total oil production by the year
2000, how much we will be able to import and how much
we will be able to produce within our own country.

Another important item is that the availability of diving
technicians in this country are terribly in a shortage. We
are depending more from outside. | want to know from the
hon. Minister whether we have any training school in which
we can develop them within the country.

CAPT. SATISH KUMAR SHARMA: Sir, the strategy for
oil exploration and production is to get India its share in the
global oil. This means, India must have its equity in the
global oil. Hence, we are looking for oil within the country
and outside the country. We are going to explore and are
trying to explore methods for producing oil outside.
Vietnam is a classic example, where ONGC Videsh started
looking for oil in the Vietnam border. | am glad to inform
the hon. Member that in Vietnam we have found natural
gas. The commercial study is right now underway.
Similarly, we have taken a block in Egypt. We are
negotiating with Yemen. There are various places outside
where we are looking for oil besides looking for oil and gas
within the country so that we do not miss the bus. It is a
global phenomenon. You look at the major companies
whether it is British Petroleum or British Gas, all the major
companies in the world are not only looking for it in their
own territory but also looking globally. So, the idea is, India
should be self-sufficient in oil and gas in the quickest
possible time frame. So, this is the strategy we are
following.

SHRI BOLLA BULLI RAMAIAH: Regarding the survey
in Andhra Pradesh and other areas, he has not given any
reply, Sir.

SHRI M.R. KADAMBUR JANARTHANAN: Mr.
Speaker, Sir, thank you very much. Is it a fact that the
ONGC has found a new gas field in Perunguiam Village in
Ramanathapuram District in Southern Tamil Nadu? If so,
will the Minister direct the ONGC to drill more wells so that
the gas find can be consolidated?

DECEMBER 15, 1994
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CAPT. SATISH KUMAR SHARMA: Sir, | would like to
convey to the hon. Member and the House that wherever
and whenever we find the presence of hydrocarbons,
whether it is in the form of gas or crude, the logical next
step is that more wells will be drilled to delineate the field
to find out what is the quantity of gas and oil that is there.
Wherever it happens this project is automatically taken up.
More wells are drilled there. Then, we come to a
conclusion as to what is the size of the reservoir and what
is the size of the in-place reserve. | can assure the hon.
Member that this will go on, Sir.

SHRI M.R. KADAMBUR JANARTHANAN: Is it a fact
that gas has been struck in Perungulam Village?

SHRI SOBHANADREESWARA RAO VADDE: Mr.
Speaker, Sir, involving the foreign companies in the oil
exploration is unavoidable to some extent. ONGC has
invested and spent thousand crores of rupees; and after a
great deal of efforts after so many years, some oil fields
and some gas fields have been identified. In view of the
above, why should the Govermment of India and the
Ministry not allocate new oil fields which are not yet
explored to the foreign companies? Why should the ONGC
and the Indian companies—there are various
companies—not take up oil exploration and drilling
operations, by issuing shares to the public and raising
equity in the ratio of 1:4? By this, the ONGC and other oil
companies will be in a position to explore oil which has
been found with our efforts. Why does the Government not
reconsider its present policy of giving on platter to these
MNCs the precious oil resources and confine themselves
only to the new fields which are yet unexplored? | would
like to have a categorical answer from the hon. Minister.

CAPT. SATISH KUMAR SHARMA: | think, the hon.
Member is referring to the discovered oil fields which we
have given out to the Indian and international companies in
the past. Sir, | would like to convey to the hon. Member
that when this decision was taken which was in 1992, our
foreign exchange reserve or our foreign exchange resource
crunch was very severe. We had some of these fields
which we had found or which we had discovered ten or
twelve years back; and for all those years, they were laying
dormant. Qil was in place, but they were not being
exploited because of the resource crunch, on the one hand
and on the other, ONGC was fully committed with
whatever funds personally it then had, for others which
they considered as more important projects. So, to bring
the oil on stream in the earliest possible time frame
because of the severe oil crunch which the country was
facing and to save the foreign exchange on the import bill,
we decided to give some of these fields after ensuring that
(a) ONGC shall be the partner to the extent of 40 per cent
and (b) we get the right technology and that the production
costs are lower than even what the ONGC would have to
spend. So, after taking all these factors into consideration,
we initiated this in the best interest of ONGC and the
country.

SHRI SOBHANADREESWARA RAO VADDE: But, we
had to purchase at international prices.
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CAPT. SATISH KUMAR SHARMA: Commercially
spaaking, it still comes to this. To give you an idea, for a
given field with the ONGC as a partner like the Punna-
Mukta, Tapti and Rava, | would say that the kind of
investment which was then required or even now required
when they start operating in these fields, is over a billion
dollars. But what are we giving them? We are giving them
in a range of only 10 per cent to 18 per cent. That is their
retum. The remaining 90 per cent in some cases or a
little less in other cases is all coming back to the
company and the country. So, it is in our best interest.
India is not the only country which is doing it. This is
being done as a regular programme in Argentina, in
Russia in China and all over. It is a part of the scheme to
atract these companies who will get into discovered oil
fields first and then go into, as the hon. Member said, the
future exploration projects. It had a already happened.
Some of these companies like Enron, Command
Petroleum and Indian companies like Videocon or the
Reliance moved now from the discovered oil programme
to the exploration side, which is the key area, investing
largely there. Reserve exploration is the biggest challenge
before the country. We have to have domestic companies;
we have to have international companies. The discovered
il fields is a very limited area in the total reserves. It is
only five per cent of the total reserves. What is more
important is to get this investment into the exploration
aroa so that we can find new oil for the country, another
Pombay High and so that the reserve exploration goes
up. That is the biggest challenge before the country. This
way, we will bring out this.

SHRI SYED SHAHABUDDIN: Mr. Speaker, Sir, in his
reply, the hon. Minister has referred to 14 fields. Now if |
recall comrectly in the seven international rounds of bids
that we had offered, | believe that around 50 to 60
different blocks or fields were involved.

Now | would like to know from the hon. Minister the
reason for the delay in response in respect of the large
number of blocks that we had offered and for which the
Minister has not said anything.

Secondly, he has said that the first five fields are
going under a production-sharing contract. But about the
other eight more small fields, he has not mentioned the
type of contract. | would like to know whether that is also
in the nature of the production-sharing agreement and not
merely a service contract.

So, the first is the fields that we have offered to
which we have received no response and the reason
therefor. And when are these fields, that have now been
put under contract, going to come on stream?

CAPT. SATISH KUMAR SHARMA: Sir, the hon.
member referred to the fifth round and the sixth round.
That was the ~ontinuous round of bidding for exploration.
The subject-matter, which is being discussed right now,
does not relate to exploration. It mainly focusses on
discovered oilfields.

As far as the second part of the question, which
refers to the small fields and the type of contract, is
concemed, we have gone for the small fields unlike the
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discovered oilfields where | said that for the discovered
five olifields, the investment is over $ 1 billion.

Here the small fields are so small that they are
actually not economically viable for a company like the
ONGC and OIL to handle. That is why they were farmed
out. We have public sector company of the Government
of Gujarat and some other companies which have got to
be on their own.

In these small fields, unlike the medium-sized fields,
there is no joint sharing. These are very small. The risk
will be taken by those companies which will be producing
small amounts of gas and crude—wherever it is—in the
small fields on their own. It is not a joint venture uniike
the medium-sized companies which | have mentioned
which are joint ventures—ONGC and other companies
apart.

[Translation]

Coal Production

+
*122. DR. RAMKRISHNA KUSMARIA:
SHRI SATYA DEO SINGH:

Will the Minister of COAL be pleased to state:

(a) the total production and requirement of coal in the
country;

(b) the extent of coal requirement of the country
which is met by the coal procured from the open coal
mines and underground coal mines;

(c) whether the Government propose to permit the
private sector in coal mining; and

(d) if so, the details thereof?
[English)

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF
THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI P.A. SANGMA): (a) to (d) A statement is
laid on the Table of the house;

Statement

(a) and (b) Total demand for coal (including imports)
as assessod by the Planning Commission for the year
1983-94 was 268.80 million tonnes. The actual production
in the country during the year 1993-94 was 246.04 million
tonne. The supplies from indigenous sources were as
follows:

Indigenous Opencast Mines 169.60 m.t.
Indigenous Underground Mines 76.44 m.L.
Draw-down of pithead stocks 0.41 mt
Total supplies from " 24645 mt.

indigenous sources

(c) and (d) As per the amended provisions of
Coal Mines (Nationalisation) Act, 1973, privale sector
participation in coal sector is limited to captive coal
mining for generation of power, washing of coal
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obtained from a mine and for such other uses as may be
nolified. This is in addition to the earlier existing provision
permitting coal mining by a privatle company engaged in
facture of iron and steei.

lation]

DR. RAMKRISHNA KUSMARIA: Mr. Speaker, Sir, the

1 Minister has mentioned in his reply that the total
demand for coal as assessed by the Planning Commission
for the year 1993-94 was 268.80 miillion tonnes and its
requirement met by the Coal procured from open coal
mines is 169.60 million tonnes, from underground coal
‘mines it is 76.44 million tonnes and from pit-hand stock it
is 0.41 million tonnes. This is the total supply of coal
through domestic sources. | would like to know from the
on. Minister as to what .is the gquantity of the Coal
imported in the country and from which countries it is
“imported? The hon. Minister is requested to furnish the
said details.

 [English]

SHRI P.A. SANGMA: Sir, the total import was 7.39
million tonnes in 1993-84 at a cost of Rs. 1,458 crsre. The
countries from where they have imported are Sri Lanka,
Norway, U.K., Japan, Indonssia, Poland, China, Australia
and Russia.

[Translation]

DR. RAMKRISHNA KUSMARIA: Mr. Speaker, Sir, coal
is a source of energy in our country. It is essentially
required for industries and power. | would like to know from
the hon. Minister as to what targets have been fixed for the
production of coal for the year 1994-95 and what steps are
proposed to be taken to improve its quality? Will we be
successful in meeting its requirement through own internal
sources? What measures are proposed to be taken to
increase the production of coal so that we do not have to
- import it?

[English]

SHRI P.A. SANGMA: Sir, the target set for 1994-95 is
268.50 million tonnes out of which the share of Coal India
would be 222 million tonnes. Various steps that are being
faken to increase the production of coal include the
introduction of a new technology, particularly, in the area of
underground coal mines. We are also trying to augment
‘the supply of power directly through the power stations
because we had a lot of interruptions to get the supply of
power. Various other measures are also being taken.

[Translation]

SHRI SATYA DEO SINGH: Mr. Speaker, Sir, in part
‘C' of my question | had asked as to whether the
« Government propose to provide any relaxation to Private
Sector in Coal Mining. The hon. Minister has not given any
clear answer to that. The notification 1973 States that
aptive mining would be done for power washing of coal
and Steel and Iron Industry, etc. Sir, today coal industry is
the main industry in the country of our country which
consists of illegal mining and obsolete technology. That is
why it is being imported from abroad for its better quality
which poses a danger to this industry. There is uncertainty
in this industry. As per part ‘a’ of my question. | would like
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to know through you, as to whether the Government is
proposing to amend its 1973 policy which aims at inviting
the Private Sector Industries in coal mining and secondly,
in view of employment and training aspects whether the
Government propose to formulate a clear Coal policy with
a view to increase its production and improve its quality by
computersing it and in order to remove the crisis presentiy
faced by the Coal Industry and ensure cur self-reliance in
the field of Coal.

[English]

SHRI P.A. SANGMA: Sir, the House will recall that the
Coal Mines Nationalisation Act was amended by this
Parliament to enable tha Government {0 give captive mines
for the purpose of genseration of powsr to the privals
soctor. Earlier, the Policy and the Act provided for only
Steel and lron. it was extended to power. But in that
particular Amendment, we have also provision enabling the
Government to notify any other industry for the purpose of
captive mines, which so far, we have not done. Under the
same Policy, we have already identified and allotted 14
blocks to the private sector for the purpose of captive
mines and the capacity for these 14 mines will be 20 to 22
million tonnes. The investiment that we expect to bring
in that area is two thousand crores of ruppes and the
power generation will be to the tune of 5,000 MW.

PROF. SAVITHRI LAKSHMANAN: Sir, from the
answer it is very clear that we produced the required
quality of coal less only by 22.35 million tonnes. ! would
like to know whether there is much difference between the
quality of the indigenous coai produced and the one which
is imported. | came to understand from one of the reputed
firm in our country that their coal supplies are ready to
supply the required quantity but they have to depend to an
extent on the imported coal also because some sensitive
machinery requires that much of pure quality.

| would aiso like to know from the hon. Minister
through you, Sir, whether there is any restriction for the
production of indigenous coal.

SHRI P.A. SANGMA: As far as import is concemned,
the major portion of the import is coking coal which is
required for our steel plants. We do not produce enough of
coking coal and therefore, we import it. | don't think there
is any difference between the quality of the imported
coking coal and the coking coal which is produced
indigenously because the indigenously produced coking
coal is also processed through beneficiation only.

As far as the import of non-coking ceoal is concerned, the
import content is very marginal. Last year, just about 0.40
million tonnes of non-coking coal was importd by the
Government of Tamil Nadu. The quantity imported is very
very marginal. The question of comparison of quality
between the non-coking coal produced indigenously and
the imported non-coking coal does not arise because we
do not practically import this type of coal. (Interruptions).

[Translation]

AN HON. MEMBER: It will have to be pressed for
using mike.

SHRI GEORGE FERNANDES: It is not about
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pressing. | object to the whole system. It seems as if we
are sitting in a dry field of sugarcanes. The faces of the
people are also not visible. That is why, you will have to
think of some other system.

MR. SPEAKER: Now.

SHRI GEORGE FERNANDES: | have seen several
Parliaments of the world, nowhere prevails such a
system.

MR. SPEAKER: All right.

SHRI GEORGE FERNANDES: Mr. Speaker, Sir, the
hon. Minister should tell us as to what is this scheme of
the World Bank, namely, Coal Sector Rehabilitation
which has been launched in our country and which is
going to have an investment to the tune of Rs. 6000
crore. The investment by the World Bank is going to be
only to the tune of Rs. 1280 crore and by the Coal India
Sector it will be Rs. 3000 crore. The Government of
India has to raise loans to the tune of Rs. 700-800 crore
and Rs. 1700 crore. A scheme of the World Bank is
formulated and reforms-related Obijectives of the World
Bank say.

[English]

“Some of these reforms such as the closure of
mines and the retrenchment of miners are quite
costly.”

[Translation]

This is maintained by the World Bank. Their
contribution is of Rs. 1200 crore and the rest of the
amount would be contributed by the people of our
country. You have talked of privatisation of the mines
with the help of the World Bank and then there is the
conspiracy of making it globalised. | would like to ask
the hon. Minister whether he would inform this House, as
this scheme is t0 be implemented this month only, that it
is written in the documents of the World Bank.

[English]
SHRI P.A. SANGMA: We have only a very few

projects under the World Bank at the moment, such as
the Sonepurbazar in West Bengal...

SHRI GEORGE FERNANDES: Mr. Speaker Sir, |
seek your protection. | am asking the question on a
specific project. Project number is 8-INDPA-394. The
name of the project is ‘Coal Sector Rehabilitation’.
Region mentioned is South East Asia. It is also
mentioned that for further information one can approach
the Public Information Centre of the World Bank at 18-
1BF3 Street, Washington D.C...

MR. SPEAKER: What is it that you are reading?

SHRI GEORGE FERNANDES: Mr. Minister, you
know all about it. It is in you hands. | am asking a
specific question on this proposal which is dealing with
40 mines and which is concerned with closure and
retrenchment among other things.

SHRI P.A. SANGMA: | do not have the information
at present.

SHRI GEORGE FERNANDES: | am amazed' Sir, |
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seek your protection. The date on which the project was
prepared was March 8, 1994; the projected appraisal
date was July 1994 and the projected Board date was
December 1994. And the Minister says that he is not
even aware of the project!

SHRI P.A. SANGMA: The main question was a
general question. Here, he is asking a specific question,
on which | don't have information readily with me.

MR. SPEAKER: We are going from general to
specific.

SHRI GEORGE FERNANDES: Yes Sir. | am on a
specific question.

MR. SPEAKER: The main question is general. The
supplementary is specific. The Minister may send the
reply to the hon. Member in writing.

SHRI GEORGE FERNANDES: Sir, the capital of
Coal India is Rs. 6,000 crore. You have a project of Rs.
6,000 crore. And he says he does not know about it!

MR. SPEAKER: Information about each and every
project may not be available with the Minister at this
point of time.

[Translation]

SHRI GEORGE FERNANDES: This is an injustice
being committed against us, against this House and this
country as you are planning to remove all the workers.
That is why, you are saying this.

[English]

MR. SPEAKER: No please. It is not like that. We

will now go to the next question.

National Minorities Development and Finance
Corporation

“123. SHRI RAM VILAS PASWAN:
SHRI SULTAN SALAHUDDIN OWAISI:

Will the Minister of WELFARE be pleased to state:

(a) the composition of the National Minorities
Development and Finance Corporation;

(b) the Central allocation against the total authorised
capital;

(c) the manner in which the balance is proposed to
be raised;

(d) whether any concrete programme in this regard
has been formulated; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WELFARE (SHRI K. V. THANGKA BALU): (a) to (e) A
Statement is laid on the Table of the House.

Statement

The National Minorities Development and Finance
Corporation is a joint venture of the Central and State
Government.

Central Government have allocated Rs. 125 crores
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for Vliith Five Year Plan and an amount of Rs. 50 crores
has been provided during 1994-95 for the Corporation. The
authorized share capital of the Corporation is Rs. 500
crores.

Balance share holding will be that of state
Government/Corporations and other institutions and
individuals having interest in the development of minorities.

Welfare Minister addressed Chief Ministers of States
having 5% or more of Minority population requesting them
to invest in the equity of the NMDFC, State Governments
of Andhra Pradesh, Bihar, Karnataka and Uttar Pradesh
have agreed, in principle to authorise their respective State
Minority Corporations to invest in the equity of NMDFC.

Guidelines have been issued to State Government/UT
Administrations for submission of proposals for term loan
and margin-money loan which could be financed by
NMDFC.

[Translation]

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, the
Government has said in reply that Rs. 500 crore have
been allocated for National Minorities Development and
Finance Corporation. Out of which Rs. 125 crore was to be
given by Central Government and rest will be given by
State Government and other institutions. The Government
has also stated in its reply that state Government of Bihar,
Andhra Pradesh, Kamataka and Uttar Pradesh only four
have agreed to invest in the equity of NMDFC. | would like
to know from the Government as to how the interests of
minorities will be protected in those states which are not
agreed with this proposal. In ‘B’ part of my question |
would like to say that there is a Scheduled Castes and
Scheduled Tribes Development Financial Corporations and
the Government has also constituted a Backward classes
Financial Corporation and if the Central Government is
giving full funds for scheduled castes, scheduled tribes and
backward classes, why discrimination is being done with
minorities. How the interests of minorities will be protected
in those states where State Governments will not provide
funds. What is the action Government contemplating in this
respect?

[English]

SHRI K.V. THANGKA BALU: Sir, We have allocated
Rs. 125 crore in the Eighth Five Year Plan for the
Minorities Development and Finance Corporation. The hon.

Member has rightly asked whether the States which are
not funding this Corporation will get the money or not.

Sir, all the State Governments are requested to submit
proposals to the Central Government they will certainly be
getting the benefit out of this Corporation whether they
participate in this venture or not.

SHRI RAM VILAS PASWAN: How?

SHRI K.V. THANGKA BALU: Sir, this a joint venture
company promoted by the Central and the State
Government. At the first instance four State Governments
are forward for this joint venture. We have requested all
the other State Governments also to participate. In the
meanwhile, we have requested the State Governments to
participate as well as submit proposals for the welfare and
2—234 LSS/95
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benefit of the minorities. As and when the proposals come
from the state Governments, we will certainly help the
minorities in the States other than these four States also.

[Transiation]

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, in ‘B’
part of my question | have asked when Government is
financing fully the SC/ST and Backward Corporations why
such discrimination is being done with minorities
corporation.

[English)]

SHRI K.V. THANGKA BALU: Sir, at the moment the
Centre has allotted Rs. 125 crore as a share capital for this
Corporation. The Central Government is keeping 25 per
cent share capital and | am requesting the State
Governments to participate for 26 percent.

Sir, we want the States also to participate in the
development of the minorities in this joint venture exercise.
The participation of the States is very necessary.

[Translation]

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, my
second question is...(Interruptions)

MR. SPEAKER: Now please ask the third question.

SHRI RAM VILAS PASWAN: No Sir, that was part ‘A’
and '‘B’. My second question is as to how many persons
have been given loan after setting up of this Corporation
and whether it is a fact that already there is so much
paucity of funds in scheduled castes, scheduled tribes or
backward classes corporation that nothing is being
achieved. | would like to know as to whether the same
situation will prevail in the Minorities Commission. If not,
how many person have....

[English]

SHRI K.V. THANGKA BALU: Sir, at the moment the
Scheduled Castes and Scheduled Tribes Corporation as
well as the Backward Classes Corporation are not facing
financial problem. With regard to the Minorities Finance
and Development Corporation, so far we have received 43
proposals from three State Corporations, namely, The
Kerala State Women Development Corporation, second is
the Andhra Pradesh State Minorites and Finance
Development Corporation and the third is the Karnataka
Minorities Finance Development Corporation. They have
submitted 43 proposals to the tune of Rs. 9.21 crore. They
have given these proposals for about 10,000 beneficiaries.
The proposals have come to us on 12.12.94 and we will be
sanctioning these proposals at the earliest.

MR. SPEAKER: Kumari Mamata Banerjee, please.
DR. MUMTAZ ANSARI: Please, Sir.

MR. SPEAKER: You please stop calling out like this.
You are a professor.

KUMARI MAMATA BANERJEE: Sir, | welcome this
National Minorities Development and Finance Corporation,
a joint venture of the Centre and the State Government but
the point is that only four States have agreed for this joint
venture. You will appreciate that as far minorities are
concerned, they are a neglected class in our country. They
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feel very embarrassed when no opportunity is given to
them. The Government has a 15-Point Programme for the
minorities. Even under this programme the money meant
for the welfare of the minorities is not being properly
utilized by the States. Will the Minister take up this matter
with the concerned State Governments so that under this
programme whatever money that goes from the Centre is
utilized properly either for their education or for social
development?

MR. SPEAKER: Mamataiji, it is not coming out of this
question.

KUMARI MAMATA BANERJEE: This being a joint
venture, it is related to that. We welcome this joint
venture but the point is that only four States have
participated in it. Similarly, the 15-Point Programme of the
Government has not been fully implemented in all the
States. We want the minorities to develop in our country.
May | request the Minister take it up with the State
Governments so that they may also take part in this joint
venture immediately?

SHRI K.V. THANGKA BALU: In the beginning, only
four States have come forward and shown their
willingness to participate in this programme. It is a new
venture. We have requested all the Chief Ministers to
participate in it.

MR. SPEAKER: That means, that you are going to
take it up.

SHRI K.V. THANGKA BALU: Yes, Sir, we will take it
up with the other State Governments.

MR. SPEAKER: Mr. Ansari, | am allowing you now,
but if you will keep on saying like this, | will not allow you.

DR. MUMTAZ ANSARI: Sir, it has been pointed out
by the Treasury benches that there is un-utilized fund at
the disposal of the State Government. This is baseless
and unfounded because there is a crunch of finance. At
the very outset, it was announced by the hon. Prime
Minister that Rs. 500 crore will be allocated for the
Minorities Development and Finance Corporation but to
our great surprise and utter consternation be find only
Rs. 50 crore have been allocated for this Corporation.
Moreover, till now there is no constitution of Minorities
Development and Finance Corporation or no constitution
of the Board of Directors. Not a single appointment has
been made for this Corporation. So, | would like to know
where the money that has been allocated by the Centre
has gone.

Secondly, there is a provision that in a State where
the population of these minorities is 5 per cent, a State
Minorities Development and Finance Corporation will be
constituted. | would like to know the time frame by which
all such State Minorities Development and Finance
Corporations will be established and what steps are being
taken by the Central Government in this regard.

SHRI K.V. THANGKA BALU: Sir, we are not going
back on our commitment. The Hon. Prime Minister
announced that Rs. 500 crore will be allocated for this
Corporation as an authorized share capital, In the Eighth
Five Year Plan the Government have allocated Rs. 125
crore.

DR. MUMTAZ ANSARI: This is repetition, Sir. He is
repeating the same thing.
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SHRI K.V. THANGKA BALU: In this year, the
Government has allocated Rs. 50 crore for this
Corporation. In the coming years the Government will
certainly fulfii the commitment made by the Hon. Prime
Minister. There is no going back on that point.

As far as other State Government are concerned, we
are persuading them to participate in this joint venture
and we will continue to do that. We will see that the
minority communities in this country get their due share in
the socio-economic development.

DR. MUMTAZ ANSARI: Sir, the announcement made
by the Hon. Prime Minister was not at all about the
registered or authorized capital. This was about the
subscribed capital.

MR. SPEAKER: This is not allowed.
(Interruptions)”
[Translation]

SHRI ANADI CHARAN DAS: Mr. Speaker, Sir, in
reply to part ‘A’ of the question nothing has been said
about the composition of this corporation. It is a lacuna in
this reply. There are so many lacunae in this Corporation
which are being discussed here but | will not go into
details.

Mr. Speaker, Sir, it is stated that there is a provision
for equity participation where the numebr of minorities is 5
per cent. Sir, through you | would like to know about the
arrangement to be made for other places. Whether the
Government has any proposal to issue bonds alongwith
the equity participation. The Government has not enough
money as it has sanctioned only Rs. 50 crore from
planned Fund. You have not told so far about the
Corporation or the Government which has deposited the
money and the amount thereof? These figures are not
with you. If the Government has to collect capital for this
purpose, the Government ask public for equity
participation and, whether the Government will issue any
specific bonds for minorities and other classes? As the
hon. Prime Minister has told that 25% is for ‘Nari
Samridhi Yojana' and you can borrow that money at the
rate of 25 per cent interest. Whether the Government has
any such proposal.

[English]

SHRI K.V. THANGKA BALU: Sir, this Corporation is a
new born one. We constituted this Corporation recently.
As | said earlier, the Central Government will have a
participation of 25 per cent and the State Govemnments
will have a participation of 26 per cent. There is also a
provision that those individuals and institutions who are
willing to participate can also participate in this venture. At
the moment, there is no thinking in the Government to go
in for issuing bonds. At the moment we are in a position
to help the minorities through this Corporation. We have
already requested the State Governments to submit
proposals for so many ventures and as and when we get
their proposals we will consider them. There is no bar like
5 per cent population States are to participate in this. We

*Not recorded.
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have not given any bar. At the same time we are
requesting the State Government to participate in this
venture as this will help people in those State. Even
though they are not participating, we are going to help the
States where minorites are there.

[Translation]

SHRI HARI KISHORE SINGH: | wished that hon.
Weliare Minister would have given its reply. | am surprised
to see it when the time of asking the question came, he left
the House. It is objectionable you should know it.
Secondly, | would like to know about the States like Uttar
Pradesh, Bihar, Andhra Pradesh and Karnataka which had
given their consent. When did they give their consent.
What action has been taken thereafter. Whether the Bihar
Government had asked for any grants in this regard from
the Government and if so the amount thereof, and if not,
the reasons thereof. If it was asked the amount sanctioned;
and if not the reasons thereof...(Interruptions)

MR. SPEAKER: Please sit down, do not insist upon it.
[English]

SHRI K.V. THANGKA BALU: Sir, Bihar Government
have shown their inclination to join in the joint venture.
They also assured the Government of India that they will
provide, in the first instance, Rs. 5 crore of equity capital.
But, so far no proposal has come from the State of Bihar.
We have asked all state Governments to submit proposals
to help the minorities and it is in the pipeline. Only three
State Governments have sent their proposals so far. They
are Kerala, Andhra Pradesh and Karnataka. As and when
we get proposals from various State Governments we will
certainly sanction the proposals.

DR. MUMTAZ ANSARI: For your information, several
proposals have been sent by the State Government of
Bihar. ...(Interruptions)’...

MR. SPEAKER: No, it is not going on record.

SHRI HARI KISHORE SINGH: Sir, it is a serious
matter. The hon. Member has said that many proposals
have come from Bihar Government and the hon. Minister
says that there is no proposal from Bihar Government.

MR. SPEAKER: It becomes a privileges case. You
should be very careful. | am saying this to Mr. Ansari.

SHRI DATTATRAYA BANDARU: Mr. Speaker, Sir,
there are National Scheduled Castes Development
Corporation, the National Backward Classes Corporation
and the Minorities Development Corporation. Whatever
may be the money they are given to the States. The States
are also doing joint ventures. But the banks are not coming
forward for giving loans.

| want to know from the hon. Minister—even the
Central Government and also the State Governments give
their share—whether any step is being taken to see that
the banks also come forward to give loans. | want to know
whether he will align with NABARD for getting loans
instead of banks. Whatever loans that are coming through
the Government, they should be linked with NABARD. |
want to know whether the hon. Minister agrees with this.

SHRI K.V. THANGKA BALU: Sir, at the momment, our
banks are cooperating with us. As and when any problem

“Not recorded.
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occurs, we are sorting it out with the banks. There is no
problem at the moment.

SHRI DATTATRAYA BANDARU: Sir, in my
constituency, the banks are not at all cooperating.

MR. SPEAKER: Please sit down. Not like this.
[Translation]

SHR! VIJOY KUMAR YADAV: Mr. Speaker, Sir, |
would like to know from the hon. Minister whether framed
guidelines, have been sent to State Governments. If so,
the details of the guidelines. Whether the Central
Government has appointed any agency to monitor it; if so,
the name of the agency?

[English]

MR. SPEAKER: You can send a copy of the
guidelines to him.

SHRI CHANDRA JEET YADAV: Sir, if | remember
correctly, it is almost one year when the Prime Minister
himself had announced this scheme from the ramparts of
Red Fort that Rs. 500 crore are being given for the
development of minority community. But the situation today
is this that only assurances are being given and not a
single pie is being contributed by any State Government at
all. Even the Central Government have not appointed the
Chairman for this Corporation.

Therefore | want to know from the hon. Minister why in
spite of all your efforts in the last one year—the previous
three Governments had given mere assurances—you have
not been able to appoint the Chairman. Will the
Government of India reconsider giving greater allocation so
that these schemes can be implemented effectively?

SHRI K.V. THANGKA BALU: Sir, | have already
informed that the Government of India had sanctioned Rs.
125 crore in the Eighth Five-Year-Plan and the remaining
will be sanctioned. ..(Interruptions)

MR. SPEAKER: It is a simple question. Are you giving
more?

SHRI K.V. THANGKA BALU: We will give whatever
commitment we had given to the country. The Corporation
is functioning now.

[Translation]

SHRI RAM NAGINA MISHRA: Mr. Speaker, Sir, the
financial Commission has been set up for the progress of
minorities so, funds should be made available for it. |
would like to know from the hon. Minister as to whether the
minorities of Kashmir are also covered under the
jurisdiction of the Commission or not? All arrangements are
being done for the progress of minorities in the country.
Whether the minorities of Kashmir are entitied to get all
those facilities which are being given to the minorities of
other parts of the country or not, the amount sanctioned for
their development; and the progress achieved so far.

[English]
SHRI K.V. THANGKA BALU: Minorities in our country,

including Kashmir, will get the benefit through this
Corporation. (Interruptions)
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MR. SPEAKER: Please understand what he is asking.
He is asking whether the minorities in Kashmir will get the
benefit out of this scheme or not.

SHRI K.V. THANGKA BALU: Sir, this specifically
relates to minorities all over the country including
Kashmiris. Minorities in Kashmir are separate entity and
we will take care of their interests. (Interruptions)
[Translation]

SHRI RAM NAGINA MISHRA: Mr. Speaker, Sir, | seek
your protection, please get the statement from the
Minister....(Interruptions)

[English]

MR. SPEAKER: He has answered that while saying
that taking into consideration the minorities in the country
this scheme is prepared.

(Interruptions)
SHRI LAL K. ADVANI: Let him say that the minorities
in Kashmir will not get the benefit of it.(Interruptions)

MR. SPEAKER: He has said that taking into
consideration the minorities in the country this scheme is
prepared or something of that sort. We cannot compel him
to answer a particular manner.

(Interruptions)

WRITTEN ANSWER TO QUESTIONS
[English]
Closure of Coal Mines
*124. SHRI HARADHAN ROY:
SHRI BASUDEB ACHARIA:
Will the Minister of COAL be pleased to state:

(a) the details of the closed coal mines of the Coal
India Limited, subsidiary-wise after nationalisation;

(b) the quantity of coal reserve, colliery-wise;

(c) the specific reasons for the closure of these mines;

(d) whether the Government have any plan to reopen
them;

(e) it so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HODLING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) According to Coal India Limited
the number of their mines closed since nationalisation is
94. the subsidiary-wise details are as under:

Eastern Coalfields Ltd. (ECL) 52
Bharat Coking Coal Ltd. (BCCL) 10
Central Coalfields Ltd. (CCL) 3
Western Coalfields Ltd. (WCL) 14
South Eastern Coalfields Ltd. (SECL) 15

94

(b) and (c). Out of 94 mines, 79 mines are closed for
the reasons of exhaustion of coal reserves/quarriable
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reserves and four mines have since been amalgamated
with other mines. The remaining eleven mines have been
closed/work temporarily suspended for reasons of fire,
inundation, safety considerations, non-viability/uneconomic
conditions, difficult geo-mining conditions etc. The known
mineable reserves in these 11 mines are as under.—

ECL (West Bengal)

1. Krishna Nagar 0.40 m.t.
2. Sitalpur 12.00 m.t.
3. Shankarpur 6.00 m.t.
4. Girimint 3.60 m.t.
5. New Ghusick 2.00 m.t.
6. Mahabir 5.60 m.t.
7. Kankartola 1 & 2 6.00 m.t.
8. Tara (UG) 1.40 m.t.
BCCL (West Bengal)
9. Victoria (US) 3.10 mt.
BCCL (Bihar)
10. Rajapur DCP 0.30 m.t.
11, Tasara OCP 2.05 m.t.

(d) to (f). Excluding coal mines where coal reserves
are already exhausted, Coal India Ltd. have been making
efforts to reopen closed mines where commercial potential
has been indicated as a result of extensive exploration.

[Translation]
Import of LPG and LPG Cylinders

*125. SHRI RAJINDER KUMAR SHARMA:
SHRI GUMAN MAL LODHA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the extent of demand for LPG during 1991-92,
1992-93 and 1993-94 separately;

(b) whether the Govemment also import LPG and
LPG cylinders to meet the domestic demand;

(c) if so, the quantum of LPG and number of cylinders
imported during the above period, separately;

(d) the average percentage of demand being met
through domestic produclion each year;

(e) whether there is a huge difference in the prices of
indigenously produced LPG and imported LPG; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) LPG demand of existing customers
of public sector oil companies, which is regulated by
indigenous production and feasible imports, during
1991-92, 1992-93 and 1993-94 is as below:
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(Figures in TMT)

Year LPG consumption
1991-92 2650
1992-93 2866
1993-94 (Provisional) 3103

(b) and (c) The import of LPG is limited by import
infrastructure available at Bombay and Vizag. The
quantity of LPG imported during the years 1991-92,
1992-93, 1993-94 is as under:-

(Figures in TMT)

Year LPG imports
1991-92 215
1992-93 328
1993-94 (Provisional) 410

LPG cylinders are not imported by Govemment oil
companies.

(d) The details of LPG production and percentage of
demand met through indigenous production during 1991-
92, 1992-93, 1993-94 are as under:-

(Figures in TMT)

Year LPG % of demand met

Production through indigenous

production

1991-92 2439 92

1992-93 2572 89.7

1993-94 2699 87
(Provisional)

(e) and () The C & F price of imported Bulk LPG
(October 1994) was $ 190.88/MT which works out to a
landed cost (Exciuding CVD) of about Rs. 7065/MT. The
cost of production by Government Oil Companies is
much cheaper and different in case of refineries and
fractionators. The price of LPG sold in the country by
public sector oil companies is the same whether
procured indigenously or imported. The curment ex-
storage point price (Excluding excise duty) of LPG
(packed domestic) is Rs. 5309.19/MT and that of LPG
(Bulk non-essential) is Rs. 11601.78/MT in the country.
In all, there are six categoaries of LPG pricing and
wighted average price of all the categories works out to
about Rs. 5822.25/MT.

Sharing ot Ynmuha Water

“126. SHRI NARAIN SINGH CHAUDHARI: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether the Memorandum of Understanding
(MoU) regarding sharing of Yamuna water signed on

DECEMBER 15, 1994

to Questions 22

May 12, 1994 has been accepted by the concerned
State Goverenments;

(b) it not, the views expressed by the State
Governments;

(c) whether the Union Government have taken any
steps during the last four months in this regard; and

(d) if so, the details thereof?

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) to (d). The Memorandum
of Understanding (MoU) dated 12th May, 1994 regarding
sharing of Yamuna Waters was signed by Chief Ministers
of the States of Haryana, Uttar Pradesh, Rajasthan,
Himachal Pradesh and National Capital Territory of Delhi.
The concemed States have not expressed any adverse
views against the Memorandum of Understanding and as
the Agreement has been signed by Chief Ministers, the
Agreement has been taken as accepted by the State
Governments.

National Backward Classes Finance and Development
Corporations

“127. SHRI RAJESH KUMAR:
SHRIMAT!I BHAVNA CHIKHLIA:

Will the Minister of WELFARE be pleased to state:

(a) the amount allocated by the Union Government
to the National Backward Classes Finance and
Development Corproation (NBCFDC) during 1993-94 and
1994-95;

(b) whether such corporations have been set up at
State level also;

(c) f so, the names of States where such
corporations have been set up alognwith the amount
allocated to each such State during the above pariod;
and

(d) the steps taken by the Government to ensure
that maximum people belonging to backward classes
derive the benefit through these corporations?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) The amount allocated by the Union
Government to the National Backward Classes Finance
and Development Corporations (NBCFDC) during 1993-
94 and 1994-95;

The Central Government has allocated Rs. 32 crore
during the year 1993-94 and Rs. 35.9 crcre during
1994-95, towards equity share capital in the
NBCFDC.

(b) Whether such Corporations have been set up at
State level also; Yes, Sir.

(c) f so, the names of States where such
Corporation have been set up alognwith the amount
allocated o each such State during the above period;

Twelve State have set up their own Corporations for
development and financing of backward classes,
NBCFDC sanctions loans to these Corproations for
further loaning to the members of Backward Classes
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living below double the poverty line. Seven States, which
do not have such Corporations have nominated other
Government Corporations as channelising agencies for
obtaining loans from NBCFDC. A State Gowvt. can
nominate more than one Corporation as Channelising
Agency. The details of loan amount sanctioned to these
Corporations and Channelising Agencies up to 30.11.1994
is given below:

States which have set up Backward Classes

Corporation
Sl State Amount Sanctioned
No. (Rs. in Lakh)

1993-94 1994-95
(up to
30.11.94)
1 2 3 4
1.  Andhra Pradesh 1219.80 733.63
2. Assam 241.55 —
3. Bihar 1444.73 —_
4. Goa — 9.21
5. Gujarat 318.00 —
6. Haryana 191.25 64.88
7. Himachal Pradesh 214.50 —
8. Karnataka 810.14 189.35
9. Madhya Pradesh 958.88 232.41
10. Punjab 499.00 118.58
11.  Tamil Nadu 469.98 559.60
12. Uttar Pradesh 1510.84 106.25
Total 7876.67 2013.91

State which have not set up seperate Bakcward Classes
Corporation but nominated other channelising agencies

(Rs. in Lakh)
S.No. State Amount Sanctioned

1993-94 1994-95

(up to

30.11.94)
1. Jammu & Kashmir 21.80 —
2. Kerala 257.99 119.45
3. Maharashtra 762.99 388.55
4. Orissa 444.85 _
5. Rajasthan 485.08 32.08
6. Tripura 40.33 -
7. West Bengal 670.68 —
Total 2683.72 538.08
Grand Total 10560.39 2551.99

(d) The steps taken by the Government to ensure
that maximum people belonging to Backward Classes
derive the benefit through these Corporations;
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NBCFDC is meant to provide financial assistance
only to the people belonging to the Other Backward
Classes.

The Govemment of India advises the State
Governments/UTs Administrations from time to time to
take measures to ensure the maximum utilization of the
facilities available through the NBCFDC for the Other
Backward Classes.

[English]
Obscene Material

*128. SHRI PAWAN KUMAR BANSAL.:
SHRI BARE LAL JATAV:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether several publications/magazines have
sprung up in the country, particularly in Delhi, which
publish pictures of women in nude and carry other
objectionable and obscene material; and

(b) if so, the action taken by the Government in the
matter?

THE MINISTER OF HOME AFFAIRS (SHRI S.B.
CHAVAN): (a) and (b) Yes, Sir. Several publications/
magazines containing obscene/objectionable materials
have come to notice. Six cases have been registered by
Delhi Police in this connection and 15 persons
arrested.The cases are at different stages of investigation/
trial.

[Translation]
LPG Supply in Rural Areas

“129. SHRI ARJUN SINGH YADAV:
SHRI KASHIRAM RANA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleassd to state:

(a) whether private LPG Companies were permitted
by the Government to import LPG on the condition that
they would help LPG supply in the rural areas;

(b) if so, the details thereof; and

(c) the extent upto which these Companies have
helped in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. STATISH
KUMAR SHARMA): (a) to (c) The decision to allow the
private agencies to import and market LPG under Paraliel
Marketing System was aimed at supplementing the efforts
of public sector Oil Companies and enhancing the
availability of LPG to meet the growing demand of LPG in
the country. The private agencies can import and market
LPG under their own amrangement and distribution net-
work, at market determined prices, in any market of their
choice, including rural areas, without any licence or
restriction from the Ministry of Petroleum and Natural Gas,
subject to their fulfilling statutory conditions regarding
safety and poliution control, etc.

As private agencies are still in the process of
developing their own import facilties and other
infrastructure for distribution and marketing of LPG, no



25 Written Answers

significant progress has been made by them so far in
marketing LPG for domestic use in urban or rural areas.
[English]

OiL Drilling Activities

30. SHRI CHITTA BASU: Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether oii drilling activities in some States have
slowed down;

(b) if so, the names of such States alongiwth the
reasons therefor; ind

(c) the steps jiroposed to be taken by the Government
to increase the pace of such activities?

THE MINISTEER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) The drilling activities are
being continued as per the plan except in Nagaland where
drilling activities have been affected due to environmental
problems.

(c) Government have already launched the
Accelerated Programme of Exploration (APEX)to enhance
the pace of exploration for the period 1994—37. It
comprises additional inputs for seismic data acquisition and
exploratory driliing in sedimentary basins of India.

In addition, several blocks were put on offer to private
Indian and multinational companies for exploration
purposes and for development of discovered fields under
various rounds of bidding.

[Translation]
Destitute Children

*131. SHRI LAL BABU RAl:
SHRI HARI KEWAL PRASAD:

Will the Minister of WELFARE be pleased to state:

(a) whether some schemes for the welfare of destitute
children are being implemented in a number of cities at
present;

(b) if so, the details thereof;

(c) the number of children likely to be benefited by
these schemes by the end of 1994-95;

(d) the amount released under the schemes during
each of the last three years and the current year;

(e) whether the Government have reviewed the
performance of the voluntary organisations engaged in this
task; and

(f) it so, the outcome thereof?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) Yes, Sir.

(b) As in the enclosed Statement;

(c) 39,000 children are likely to be benefitted by the
and of 1994-95 under the scheme.

DECEMBER 15, 1994
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(d) The scheme was started during 1993-94. The
following funds heve been released:—

1993-94 —  1.11 crore

1994-95 — 1.74 crore
(upto 30.11.94)

(e) and (f) The performance of the Organisations
given grant-in-aid under the scheme is reviewed by Task
Force Committee headed by Secretary (Social Welfare) of
the State Government periodically. The recommendations
of the Task Force Committee as also performance of the
Organisation is kept in mind, at the time of release of
second instalment of grant.

Statement

Under the Scheme for the Weifare of Street Children,
grant-in-aid is given to voluntary organigations to provide
itegrated community-vased non-institutional basic services
for the care, protection and development of street children.
The focus under the Scheme is on reduction of exploitation
and abuse and withdrawal of children engaged in
hazardous work. Priority is given to girs, children without
family ties and those amongst them who are victims of
abuse and exploitation. For younger children, Priority
interventings focus on reinstating them in their families and
facilitating their participation in the formal primary
education. For older children, efforts are directed at
enhancing their education and providing vocational training
for equipping them with productive skiils for adult life.

2. The Scheme has been started in the year 1993-94
with a view to supporting and strengthening voluntary
organisations engaged in the welfare and development of
street children to enable them to (8ath out in korger
number in the cities of India and providing likages with
existing programmes, schemes and infrastructural services
of the Central/State Gvoernments and Municipal
Corproations.

3. Under the Scheme, each Voluntary Organisation is
expected to implement one project for 300 children. 90 per
cent of the cost of the project is provided by the
Government of India and the remaining 10 per cent by the
NGO concerned. Each project is supported by a core staff
with  professional qualifications and facilities for
maintenance, rehabilitation, training and learning meterial.

4. All the 23 million-plus ‘Cities and femaining State
Capitals (lotal 37 cities) are covered udner the scheme and
the implementation of the Projects is closely monitored by
a city-level Task Force Committee comprising officials from
the welfare, municipal and police administration and
representative of each NGO implementing the scheme. A
list of cities is enclosed in Annexure.

Annexure

Name of Cities identified for implemeniation of the scheme
of Welfare of Street Chidiren

. Agartala

. Ahmedabad

. Ajzawl

. Bhubaneswar

Bhopal

Bombay

. Bangalore

NourhsrwpN
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8. Calcutta

9. Coimbatore
10. Chandigarh
11. Delhi .
12. Guwahati
13. Gangtok
14. Hyderabag
15. ltanagar
16. Indore

17. Imphal

18. Jaipur

19. Kozikode
20. Kohima
21. Kanpur

22. Lucknow
23. Ludhiana
24. Madras
25. Madurai
26. Nagpur

27. Patna

28. Pune

29. Panaiji

30. Shimla

31. Srinagar & Jammu
32. Shillong
33. Surat

34. Vododara
35. Visakhapatnam
36. Varanesi
37. Trivandrum

[English]
News Bulletins on AIR/DD

“132. SHRI ATAL BIHARI VAJPAYEE:
MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI:

Will  the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Govermment have any specific
policy/norms relating to news bulletins on AIR and
Doordarshan in various regional languages in the
country;, and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF INFORMATION AND BROADCASTING (SHRI K.
P. SINGH DEO): (a) and (b) The broadcast and
telecast of news bulletins in various regional
languages by All India Radio and Doordarshan is
determined on the basis of the language(s) spoken in
the region covered by the said news bulletins.

Irrigation

“133. SHRI RAJENDRA AGNIHOTRI: Will the
Minister of WATER RESOURCES be pleased to
state:

(a) whether the strengthening of the infrastructure
for irrigation is one of the main objeclives of the
Eighth Five Year Plan;

AGRAHAYANA 24, 1916 (Saka)
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(b) if so, the target set under the Eighth Plan in
this regard;

(c) whether the Union Budget for 1994-95 has
curtailed the plan outlay on imigation and flood
control;

(d) if so, the details thereof and the reasons
therefor;

(e) whether the cut is likely to affect the targets;
and

(f) if so, the manner in which the targets are
proposed to be achieved?

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) Yes, Sir.

(b) The Eighth Five Year Plan 1992—97, has set
a target to create additional irrigation potential of
15.8 million hectares through Major & Medium and
Minor irrigation schemes.

(c) and (d) The revised outlays for 1994-95 for
Imigation, Command Area Development & Flood
Control from States/UTs are yet to be received by
the Planning Commission. In the Central sector,
against the approved outlay of Rs. 275.47 crores for
1994-95, the revised estimates have been proposed
at Rs. 252.71 crores. The main reason for reduction
in the Central outlay is due to non-utilisation of Rs.
25 crores kept for purchase of machinery and
equipments under Japan Grant aid Assistance
Programme as the exchange note  between
Government of India and Japan has not been signed
so far.

(e) No, Sir.
(f) Does not arise.

Channel for Election Campaigning

*134. SHRIMATI VASUNDHARA RAJE: Wil the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether the Government have any proposal to
introduce a separate channel on Doordarshan
exclusively for election campaigning and election
affairs;

(b) if so, the details thereof, and
(c) it not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY
OF INFORMATION AND BROADCASTING (SHRI K.
P. SINGH DEOQ): (a) No, Sir.

(b) Does not arise.

(c) Due to
manpower.

constraintls of resources and
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[Translation]
Ground Water

*135. SHRI VILASRAO NAGNATHRAO GUNDEWAR:
Will the Minister of WATER RESOURCES be pleased to
state:

(a) the names of the States where the level of the
ground water is going down;

(b) whether the Union Government have received
some schemes from these State Government to raise the
level of ground water there;

(c) if so, the details alongwith the estimated cost
thereof, State-wise;

(d) since when these schemes are pending with the
Union Government; and

¢ (e) the time by which these schemes are likely to be
approved?

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) As per the observations
made by the Central Ground Water Board, decline in
ground water level of more than 4 metres has been
observed in certain parts of Andhra Pradesh, Gujarat,
Haryana, Karnataka, Madhya Pradesh, Maharashtra,
Orissa, Punjab, Rajasthan, Uttar Pradesh and West
Bengal.

(b) to (e) Some proposals/schemes were received
from the Government of Andhra Pradesh, Gujarat,
Maharashtra, Madhya Pradesh, Uttar Pradesh and Tamil
Nadu. The details of these proposals/schemes and the
action taken thereon are indicated below:—

(i) The Govt. of Andhra Pradesh had sent a proposal
on 5.9.93 requesting for Central assistance for Integrated
Project for Ground Water Conservation Augmentation and
Watershed Management in Bhimdeverpalli and Husnabad
areas of Karim Nagar District of Andhra Pradesh at an
estimated cost of Rs. 2828.68 lakhs. The proposal was
examined and the Govt. of Andhra Pradesh were intimated
of 10.5.94 that the Ministry of Water Resources was not
having any programme under which the Integrated Project
or Ground Water Conservation, Augmentation and
Watershed Management in Karim Nagar District could be
funded by the Govt. of India. The State Govt. will have to
make its own arrangements for funding the scheme. The
Ministry of Water- Resources can, however, provide
technical guidance reguired by the State Gowt. in
formulation/implementation of the aforesaid project.

(i) The Govt. of Guijarat had sent a project proposal
on 25.1.92 for external/WoHd Bank assistance for
augmenting surface water recharge in over-exploited
aguifers of North Gujarat at an estiamted cost of Rs.
110.65 crores. After examination of the proposal, the State
Government has been informed by the Ministry of Water
Resources that the response of the Govt. of Gujarat on the
suggestions given by the Planning Commission for
“obtaining the investment clearance has not been received
in the Ministry of Water Resources. The State Govt. has
been requested to send their decision on the sub-sections
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given by the Planning Commission alongwith revised
project proposal. Further action in the matter depends on
receipt of a reply from the State Government.

(i) The Govt. of Maharashtra had submitted a
proposal on 17.9.92 for financial assistance for the project
for Integrated Ground Water Recharge and Water
Conservation in Maharashtra at a total cost of Rs.
24,558.86 lakhs. After examination of the proposal, the
State Govt. has been informed on 3.10.94 that the Govt. of
india have prepared a Centrally sponsored scheme for
assisting States in Ground Water Recharge on pilot basis
and the proposal of the State Gowvt. for some Watersheds
of Maharashtra would be incorporated in this scheme.

(iv) the Government of Madhya Pradesh had
submitted a proposal on 28.9.94 for providing financial
assistance for the State Government for the project
prepared by them for Ground Water Recharge in 6 Districts
at an estimated cost of Rs. 3257.39 lakhs. After
examination of the proposal, the Staie Government have
been informed on 31.10.94 that the Government of India
have prepared a Centrally Sponscred Scheme for assisting
the States in Ground Water Recharge on pilot basis and
financial assistance for some of the projects of the State
Government can be considerd after the Central scheme is
approved.

(v) The Government of Uttar Pradesh had submitted a
proposal on 30.1.93 for financial assistance for
investigative pilot studies on Artificial Recharge of -Ground
Water in 5 Districts of Uttar Pradesh at an estimated cost
of Rs. 50 lakhs. After examining the proposal, the State
Government have been informed on 7.4.94 that the
Ministry of Water Resources is presently not having any
programme under which the proposed studies could be
funded and, therefore, the State Government will have to
make its own arrangements for financing the schemes. It
has been further informed that the Central Ground Water
Board will continue to provided technical guidance to the
State Government for implementation of these schemes.

(vi) The Central Ground Water Board had initiated
action in January 1992 to collect information for
preparation of detailed scheme for augmentation of Ground
Water Resources in different agro-climatic sones of the
country. In response to the initiative taken by the Board the
Government of Andhra Pradesh sent a proposal in March,
1992 for taking up operational recharge projects in 60
selected mandals of the State at estimated cost of 300
crore. A reference was also received from the Tamil Nadu
Water Supply and Drainage Board in January, 1993
requesting for financial assistance for Artificial Recharge
Scheme for Tiruvandanai aguifer and Vaigai River bed in
Ramanathapuram District of Tamil Nadu at estimated cost
of Rs. 120 lakhs based on the response received from
these State Governments and after taking into
consideration other relevant factors, the Centrai Ground
Water Board has formulated a Centrally Sponsored
Scheme to assist the Stats Governments for racharge of
ground water. The Scheme has been referred to the
Planning Commission for obtaining the approval of the full
Planning Commission before being placed for
consideration by Expenditure Finance Committee.
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Irrigation System

*136. SHRI MANJAY LAL:
SHRI RAM PUJAN PATEL:

Will the Minister of WATER RESOURCES be
pleased to state:

(a) whether the Central Water Commission has
formulated any action plan for improving the irrigation
system effectively,;

{b) if so, the broad features thereof,

(c) whether any technique has been developéd (o
save large quantity of water resources;

(d) if so, the details thereof; and

(e) the action being taken for making available the
benefits of this technige and other modern irrigation
technologies to the farmers?

THE MINISTER OF WATER RESQURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) to (e). No such action
plan has been formulated by the Central Water
Commission for improving the irrigation system
effectively. However, the Central Water Commission has
formulated a draft Irrigation Management Policy which
contains - suggestions and guidelines for achieving
improved irrigation water management. The drafl policy
as approved by the National Water Board has been
included in the agenda for the next meeting of WNational
Water Resources Council for its adoption. The policy lays
empasis on improved operational managemant and
maintenance, conjunctive use of surface and ground
water, phased torn over of tertiary level system ic waler
users’ associations, financial sustainability through
improved water rates and training and research needs.
Through effective and improved water management,
coupled with other actions and by use of drip and
sprinkler irrigation methods, wherver suitable and
applicable, there will be saving of water resources, Also
the Irrigation Management Policy emphasises betier
management of canal systems, equity in distribution and
involvement of farmers’ organisations in tertiary
distribution, all of which lead to better waler
management.

Government of India is giving subsidies to farmers
for installing drip irrigation systems. Similarly, Central
assistance and World Bank assistance is available for
Command Area Development and National Water
Management Project which deal with on-farm
management and water management in canals. Earlier
the States were assisted by the centre in seiting up
water and land management institutes.

AGRAHAYANA 24, 1916 (Saka)
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(English]
Exploration Programme

*137. SHRIMAT! DIPIKA H. TOPIWALA: Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

{a) whether the Government have launched an
accelerated explcration programme;

(b) § so, the total investment involved in the
programmae;

{c} the major components of the programme; and

(d) the likely investment of the private sector in the
gaid programme?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) yes, Sir.

(b} The programme is expected to involve an
expenditure of around Rs. 6500 crores. :

{¢) The major components of the programme are:—-

(i) Exploration in the deep water area.
(i) National seismic programme.

{iii} Exploraticn in frontier areas.

{iv)] Acquisition of acreages abroad.

(d) Efforts are being made to attract private
investment to the extent possible. However, it is too
early to make an estimate of the likely investment.

[Transiation]
Jobs to handicapped Persons

*138. SHRI SANTOSH KUMAR GANGWAR:
SHRI DEVI BUX SINGH:

Will the Minister of WELFARE be pleased to state:

(a) whether the Government have formulated any
scheme to provide jobs fo the handicapped persons and
t6 encourage them to run their own industries;

(b} if so, the details thereof,

(c) the major schemes being implemented for the
wellare of the handicapped persons at present, and

(d) the achievements made under each scheme so
far?

THE MINISTER OF WALFARE (SHRI SITARAM
KESRI): {(a) Yes Sir.

(b} 3% of the vacancies against identified posts in
Group C & D have been reserved for the physically
handicapped persons—1% each for visually, speech &
hearing and orthopaedically handicapped in the
Ministries—Departments and Public Sector Underiakings.

Special Recruitment Drives are also undertaken from
time to time to fill up the backlong of vacancies.

Handicapped persons are also helped in getting
gainful employment through 23 Special Employment
Exchanges and 55 Special Cells located throughout the
country. Under the Scheme of Assistance to Voluntary
Organisations for the Disabled, assistance is given to
voluntary  organisations upto 90% for education
vocational fraining and rehabilitation of the disabled.
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Besides 17 vocational rehabilitation centres have also been
established by the Minstry of Labour which evaluate the
capabilities of disabled persons and sponsor them to
potential employers. Handicapped persons are also given
loans ©4% under DRI Scheme for starting production
activities and self-employment ventures.

(c) The details are given in the enclosed Statement-!

(d) The details of the achievement made under each
scheme are given in the enclosed Statement-Ii.

Statement |

Existing Programmes of the Ministry of Welfare in the field
of Rehabilitation of the Disabled

1. Scheme of Assistance to
Organisations:

Under this Scheme, financial assistance is given to
voluntary organisation on 90% basis (95% for rural areas)
for providing education, training and rehabilitation facilities
to the disabled persons. Assistance is given both for
recurring and non-recurring items like construction of
building, purchase of equipment, publication of journals,
salary of the staff and contingencies etc.

2. Assistance to Disabled Persons for Purchase/
Fitment of Aids/Appliances:

The scheme is meant to provide aids and appliances
to disabled persons free of cost to persons having income
of less than Rs. 1200/- per month and at 50% of the cost
to persons having income between Rs. 1200-2500/- per
month. Under the scheme, aids and appliances costing
upto Rs. 3600/- such as crutches, calipers, artificial limbs,
wheel chairs, braille equipments, hearing aids, etc. are
made available to the needy.

3. Assistance to Voluntary Organisations for
Rehabilitation of leprosy-cured persons:

This Scheme envisages providing financial assistance
to voluntary organisations working for leprosy cured
persons. Assistance is given upto 90% to such voluntary
organisations who develop programmes for awareness
generation, early intervention, educational and vocational
training, economic rehabilitation and social integration of
the leprosy cured persons.

4. Assistance to Voluntary Organisations for
Manpower Development in Cerebral Palsy and
Mental Betardation:

This Scheme aims at developing organisational and
infrastructural  facilities for manpower training  of
professionals, hostels and other assistance required for
imparting training of various categories of workers/trainers
such as vocalional teachers, rehabilitation workers,
attenders, wardens, etc. in the field of cerebral palsy and
mental retardation. Assistance is given upto 100% of
expenditure for recurring and non-recurring items.

S. Establishment and development of Special
Schools:

The scheme envisages assistance to the NGOs upto the
extent of 90% for establishment and upgradation of special
schools in the four major disability areas—orthopaedic,
hearing and speech, visual and mentally retarded. Priority
under the scheme is given for setting up of schools in

Voluntary
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districts where there is no special school at present. Both
recurring and non-recurring expenditure is supported by
the Ministry.

Statement Il
Achievements made under the schemes being
implemented for the welfare of the Handicapped Persons

S. Name of the Scheme Amount NGOs Bene-
No. (in crores)  assi- ficial
sanctioned sted
during
1993-94

1. Assistance to Voluntary 10.40 315 60,000
Organisations for the
Disabled.

2.  Assistance to Disabled 10.00 65 70,000
Persons for Purchase/
Fitment of Aids/

Appliances
3.  Assistance to Voluntary 0.40 17 1,138
Organisations for
Rehabilitation of
Leprosy Cured
Persons.
4.  Assistance to Voluntary 0.31 10 102
Organisations for
Manpower Develop-
ment in  Cerebral
Palsy and Mental
Retardation.
5.  Establishment and 0.10 7 295
Development of Special
Schools.
[English]

Oil Exploration

“139. SHRI ASTBHUJA PRASAD SHUKLA: Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Indian Oil Corporation, Bharat Petroleum
and Hindustan Petroleum Corporation are considering to
form a joint venture with some private companies to bid for
the various blocks being thrown open by the Government
for oil exploration and production;

(b) whether the proposed joint venture company would
be a Government organisation or a Non-Government
organisation;

(c) if so, the details thereof;

(d) whether any proposal has been received from the
private companies to be a party of the said joint venture;
and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (e) Indian Oil Corporation,
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Hindustan Petroleum Corporation and Bharat Petroleum
Corpopration are considering to form a non-Government/
private Joint Venture Company with private companies for
nit expioration and production. The details have not yet
been worked out. :

Freedom of Press

*145. SHRI GEORGE FERNANDES: Will the Muister ¢+
INFSRIMATION AND BROADCASTING be pleased to
siate:

(a) whether there have been organised attacks on
froadom of press in the country, particularly in Utiar
F’T:’.’\Li.-:sh;

(b) it so, whether the Government have taken steps tc
uphold the constitutional right of freedom of expression:

{ct if so, the details thereof; and
{d) i not, the raasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFCRMATION AND BROADCASTING (SHRI K.F. SiNGH
DEOQ): (a) Press rsports of altacks on media persons in
Uttar Pradesh have come to the notice of the Government.
The Government has been in touch with the State
Government. The Government of Uttur Pracesh have
stated that there has been rw organissd ai’aChs on
freadom of press in Uttar Pradesh.

(b) and (c) The Government of Uttar Pradesh have
ntimated that some news was received that copies of
certain newspapers were being burnt. As soon as the State
Govemment received such reports the Home Department
of Uttar Pradesh issued necessary instructions io the
authorities concerned to ensure safety and security of
press reporters and hawkers. The Press Council of India
which, inter-alia, has been set up by the Gove:nment for
the purpose of preserving the freedom of the Press is aiso
seized of the matter.

(d) Does not arise.
[Translation]

Production of Natural Gas

1254. SHRI VISHWANATH SHASTRI: Wiii the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(2) the details of the natural gas produced in the country
dunng each of the last three years;

(b) whether the production of natural gas has declined
during the current year,

(c) if so, the details thereof;

(d) whether any scheme to increase the production of
natural gas is under consideration of the Government; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) The production of natural in
the country during the last three years was as bejow.—

AGRAHAYANYA

7156 (Saka) to Questions 36
(MMSCMD)
1991-92 50.94
1992-93 -_— 49.48
1993-94 _— 50.23

(o) and (c) No, Sii. The preducton during April—
Cciober 1534 was 53.25 MMSCMDE.

d) and fe} Yes, Cir. The preducicn of gas is being
increased through zdditiona: deveiopment of L I, L IN,
South Rasgsain, Gandhiar, ei> and the daveiopment of new
fields such 2z Sl Sand S..:n Hesra efc.

D"eﬂléﬁu L Powdre
1255. SHRI SURENDRA PAL PATHAK: Wil the
Minister of HOME AFFAIRS be cleasud to state:

(a) whether the Unicw Governmen: have taken any
decision to withdiaw the delegated powers of the
Government of Delhi to pass the budget on subjects like
police, law and order and lend;

(b) if so, the reasons therefor;

{c) wnether the Government of Ceihi has lodged its
protest against the curiailmer: of its powers and demanded
to accurd fuit statshood lo Delhi; and

(d) if so, the decision of tha Union Government in this
regarg?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) No, Sir.

(b) Does not arise.

(c) No protest has baen raceived from the Government
of Nationai Capital Territory of Delhi in this regard.

(d) Does ot aiise.
Packages ior Advertisers

1256. SHRI SANAT KUMAR MANDAL: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state: :

(a) whether the Gevernmeni propose to devise special
low additionai-cost packages for advertisars for spots on
the regional programmes;

(b) if so, he salient features thereof; and

(c) the approximate advertisement revenue earned by
the Doordarshan during the current year by going in for
focussed regional language programmes, region-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) No, Sir.

(b) Does not arise.
(c) The information relating to focussed regional

nennrammae ara Pt maintainad eanaratajv
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[Translation]
Police Force In Gujarat -

1257. SHRI N. J. RATHWA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Union Government have received any
proposal from the Government of Gujarat for increasing the
strength of police force in the State;

(b) if so, the details thereof; and
(c) the action being taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. M. SAYEED): (a) to (c) The
Central Government had received a proposal from State
Government of Gujarat for raising two India Reserve
Battalions. The proposal was examined and was not
agreed to.

Sardar Sarovar Project

1258. KUMARI FRIDA TOPNO:
SHRI SHRAVAN KUMAR PATEL:

Will the Minister of WATER RESOURCES be pleased to
state:

(a) the cost of the Sardar Sarovar Project;

(o) the time by which the project is likely to be
completed;

(c) whether some leaders of Narmada Bachao Andolan
have gone on indefinite hunger strike demanding the
stoppage cof on-going construction work on the Sardar
Sarovar Project;

(d) if so, the details thereof, and
(e) the reaction of the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) The approved cost of the Sardar Sarovar
Project is Rs. 6,406.04 crores at 1986-87 price level.

(b) The construction schedule of the project is as
under.—

Year of
completion
1. Dam 1998
[N Canal and Command Area 2000
Development (Revised)
. Hydro-Power 1990
(Revised)

(c) to (e) Yes, Sir. Some activists of Narmada Bachao
Andolan started an indefinite fast at Bhopal on 21.11.94
demanding the stoppage of on-going construction work on
the Sardar Sarovar Project. Narmada Bachao Andolan
activists/supporters had organised dharna and relay
hunger strike at the same venue in support of the activists
on indefinite fast. The Centre intervened in the matter and
requested the activists on 9.12.1994 to call off the
indefinite fast.

DECEMBER 15, 1994
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Central Police Forces

1259. SHRI SUSHIL CHANDRA VARMA: Wil the
Minister of HOME AFFAIRS be pleased to state:

(a) the total amount of funds spent on the various
Central Police Forces incurred by the Union Government
during the last three years; and

(b) the share borne by each State Government thereon
during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) An amount of
Rs. 6594/- crores was spent on the various Central Police
Forces by the Central Government during the last three
years;

(b) No share of the funds spent by the Central
Government on the Central Police Forces is borne by the
State Governments. However, State Governments (except
those exempted) are required to pay the deployment
charges for the Central Police Forces deployed on internal
security duties in the States on their request.

[English]
Kidnapping of Children

1260. SHRI SHRAVAN KUMAR PATEL: Wil the
Minister of HOME AFFAIRS be pleased to state:

(a) whether there has been a steep increase in the
kidnapping of children in Delhi;

(b) if so, the number of children kidnapped in Delhi
during last six months;

(c) the number of persons arrested in connection with
these cases; and

(d) the steps taken by the Government to check the
kidnapping of children?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. M. SAYEED): (a) 375 cases of
kidnapping of children have been reported in Delhi during
the period from 1.5.94 to 31.10.94 as against 268 cases
during its corresponding period from 1.5.93 to 31.10.93.

(b) 282 children have been kidnapped in confirmed
cases during the period from 1.5.94 to 31.10.94.

(c) 210 accused persons have been arrested in the
above cases.

(d) To check the crime of kidnapping of children,
kidnappers and other criminals having previous history are
kept under surveillance. Intelligence gethering machinery
has also been geared up. Motor Cycle patrolling as well as
PCR surveillance have been intensified. Advertisements
have been given in the press for educating the public
about safety measures. Special Cells have been created at
the District level in Crime Branch, and also in each of the 9
Police Districts, assigning dedicated team to investigation
of ‘kidnapping and abduction cases’. Safety tips for parents
of school going children have been prepared, widely
published in the newspapers and circulated to all the
schools.



Visuaily Handicapped Children

1261. SHRI RAMCHANDRA VEERAPPA: Wil the
Minister of WELFARE be pleased to state:

(a) whether the Government have conducted any survey
to find out the number of visually handicapped children in
the country;

(b) if so, the details thereof including the number of such
children and the number of residential schools being run at
present to accommodate and educate them, State-wise;

(c) the number of teachers being trained annually under
the National Institute of Visually Handicapped (NIVH)
Training Programme;

(d) whether the Government have made any assessment
of the progress made by the children suffering from mild
handicaps through integrated education;

(e) if so, the details thereof, and

() the measures proposed to be taken by the
Government for the welfare of such children?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) and (b) The information is being collected and
will be laid on the Table of the House.

(c) About 150 teachers were trained in 6 Teacher's
Training Centres of the National Institute of the Visually
Handicapped in 1993-94. During the current year, 5 more
centres have been started which would train 125 additional
teachers.

(d) Yes, Sir.

(e) External evaluation of the Project Integrated
Education for Disabled was commissioned by the
Department of Education through UNICEF. In the first
phase the study covered the states of Haryana,
Maharashtra, Mizoram, Orissa and Delhi. The study is in
progress in the states of Nagaland, Madhya Pradesh,
Tamil Nadu, Gujarat and Rajasthan.

() The study conducted so far revealed that the Disabled
students other than mentally retarded had an achievement
comparable with non-disabled student on an average. The
composite area approach was also recommended by the
study for an extension of States. However, the Ministry of
Wellare is implementing a scheme for establishment and
upgradation of special school for the physically
handicapped students. Under the scheme 90% financial
assistance is given to NGOs for both recurring and non-
recurring expenditure.

Sea Wall

1262. SHRI MULLAPPALLY RAMCHANDRAN: Will the
Minister of WATER RESOURCES be pleased to state:

(a) the funds earmarked by the Union Government to the
Government of Kerala for the construction of sea wall in
the State during each of the last three years;

(b) whether the Union Government have any long-term
strategy to prevent the coastal area from sea erosion; and
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(c) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) to (c) The protection against coastal
erosion is the responsibility of the State Government.
However, keeping in view the enormity of the problem and
requirement of funds for protection works, the Central
Government has extended Central Loan Assistance to
Kerala from 1972-73. During 1991-92 an amount of Rs.
3.07 crores has been released. As a measure of
decentralisation, Central Loan Assistance for anti-sea
erosion works has been discontinued in the VIl Pian.
However, National Development Council in its meeting heid
in December, 1991 approved 7.5% weight for meeting the
challange of special development problems including those
of coastal areas, under revised formula for allocation of
Central Assistance. Further the State Governments can
pose the approved schemes for anti-sea erosion works for
securing external funding.

Para-Military Forces

1263. SHRI SYED SHAHABUDDIN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the number of jawans recruited to various para-
military forces during Apri—September, 1994, Force-wise;

(b) the number of Scheduled Castes, Scheduled Tribes
and OBCs included among them separately;

(c) the break-up of the recruits by recruitment office; and

(d) the names of places with States where recruitment
rallies were held during this period?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) and (b) The
information is given in the Statement | attached.

(c) There are no permanent recruitment offices set up by
the Central Para-Military Forces. Recruitment are carried
out by Recruiting Teams sent to conduct recruitment rallies
from specified areas in each State/Union Termitories.

(d) The information is given in the Statement I/ attached.
Statement |

The number of Jawans recruited to the various Para
Military Forces during April-September, 1994 and the
number of SC, ST and OBCs included among them

Name of the Number of jawans recruited
Force i

Total SC ST 08BC
Assam Rifles 1682 252 126 _
BSF 2730 256 254 509
CISF 5127 785 438 820
CPPF 8615 1443 967 2279
ITBP 30 2 4 —
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The names of the States and places where recruitment rallies were held during April-September 1994

Name of the Name of the State/Places where recruitment rallies were held during April-September,
Force
Name of the State/UT Name of the place
1 2 3
Assam Rifles Andhra pradesh Hyderabad
Assam Jorhat, Diphu
Bihar Ranchi
Himachal Pradesh Bakloh, Dharamsala, Palampur, Kangra,
Solan and Subathu.
Jammu & Kashmir Jammu, Udhampur, Poonch, Bhaderwah.
Manipur Mantripukhri
Nagaland Kch'ma, Dimapur
Punjab Amritsar, Kapurthala
Sikkim Gangtok.
West Bengal Kalimpong.
BSF Andhra Pradesh Mehboob Nagar, Guntur, West Godavari,
Krishna, Vijaynagaram Chittoor,

Arunachal Pradesh
Assam
Bihar

Delhi
Goa
Gujarat

Haryana
Jammu & Kashmir

Karnataka
Kerala

Maharashtra

Madhya Pradesh
Manipur
Meghalaya
Mizoram
Nagaland

Orissa

Pondicherry
Punjab
Rajasthan

Adilabad, = Nizamabad, = Karimnagar,
Warangal, Nalgonda, Vishakapatnam,
Guddapah.

Itanagar

Kokrajhar

Kishanganj, Hazarinagh, Purnia,
Hazaribagh.

Chhawla

Quepem, Ponda, Bicholin.

Bhuj, Palanpur, Himmatnagar,
Ahmedabad, Khera, Vadodra, Bharuch,
Surendernagar, Bhavnagar, ‘Amreili,
Junagarh, Rajkot, Jamnagar.

Sonepat

Panthachowk,  Khanabal, = Budgam,
Humama, Pulwama, Jammu, Kulgam,
Anantnag, Rajouri, Samba, Surankot,
Poonch, Singhpura, Bandipur, Kupwara.
Bellary, Chitradurga, Hassan, Kodagu,
Hunsoor.

Alleppey, Kottapadi, Manatvadi,
Tellicherry, Hosburg.

Dhule, Nasik, Ahmednagar, Pune,
Satara, Jalgaon, Akola, Amravati,
Aurangabad, Solapur, Sanglo.

Jabalpur, Sagar, Bhopal.

CC Pur

Shillong

Barnapansuri, Lunglei

Sataka.

Sundergarh, Nawapara, Ganjam,
Koraput, Jajpur, Jagatsinghpur,
Gapalpur, Bhawanipatha, Malkhangiri,
Phulbani, Nayagarh, Balangir.

- Pondicherry

Amritsar, Gurdaspur
Bharatpur, Alwar, Bhilwara, Udaipur,
Dunr-r Banswara.
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1 2 3
Tamil Nadu Vellore, Salem, Erode, Madurai, Dindigal,
Dharamputri, Madras.
Uttar Pradesh Banda, Dildarnagar, Etawah, Aligarh.
Mainpuri.
Waest Bengal Islampur, Coochbehar, Dinhata, Bankura,
Karkeshwar, Bolapur, Farakka,
Biramgaon, Barasar, Hoogly, Midnapore,
Kharangpore, Vishnupur, Purulia,
Burdawan, Krishnanagar, Baikunthapur,
Darjeeling,  Roopnagar,  Alipurdwar,
Panjipara, Maheshpur.
CISF Andhra Pradesh Karimnagar, Nellore, Zahirabad, Echeril.
Assam Jorhat.
Bihar Bokarc, Kahaigaon.
Chandigarh Chandigarh.
Delhi Kingsway Camp
Goa Nicholin
Gujarat Surat, Rajkot
Jammu & Kashmir Kishtwar, Baramulla, Poonch.
Karmnataka Raichur, Belgam.
Madhya Pradesh Manesuar, Raisen, Bilaspur.
Orissa Angul, Paradip, Bokaro.
Rajasthan Jodhpur, Barmer, Banswara, Bikaner.
Tripura Agartala
Uttar Pradesh Allahabad, Gorakhpur, Baharaich.
West Bengal Farakka, Durgapur, Haldia, Jalpaiguri.
CRPF Andhra Pradesh Vishakapatnam, Cuddapah, Nizamabad,

Arunachal Pradesh
Assam

Bihar

Chandigarh
Delhi

Goa
Gujarat

Haryana

Himachal Pradesh
Jammu & Kashmir
Karnataka

Kerala

Vijaywada, Anantpur, Warangal, Ongole,
Mehboobnagar, Hyderabad, Srikakulam,
Guntur, Kurnool, Nellore.

Itanagar.

Jorhat, Gauhati, Tangla (Darang),
Kokrajhar, Bongaigaon.

Gaya, Dharbanga, Hazipur, Kishanganj,
Muzaffarpur, Jameshedpur, Sasaram.
Chandigarh

Delhi

Panaji, Vascodigama.

Bhuj, Jamnagar, Bhavnagar, Godhra,
Surendra Nagar, Palanpur, Himmat
Nagar, Gandhi Nagar, Godra, Bharuch,
Valsad.

Gurgaon, Kurukshetra, Hissar.

Champa, Kangra, Nahan.

Rajouri, Poonch, Doda, Udhampur,
Kathua, Bantalab, Baramulla, Leh,
Srinagar.

Mysore, Bangalore, Hubli, Bidar, Karwar,
Guibarga, Mangalore.

Pallipuram, Malapuram, Pathanamthitta.
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1 2 3
Maharashtra — Kohlapur, Satara, Nasik, Thane, Pune,
Akola, Jalgaon, Buldana, Bir, Mudkhed,
Nanded, Chandra  Pur,  Nagpur,
Aurangabad, Ahmed Nagar, Bhule,
Bultana, Jalna, Ratnagiri, Sinthu-Dun-
Malvan, Sangli, Stara, Solapur,
Osmanabad, Latur, Amravati, Wardha,
Bhadara, Garhchiroli, Kamtee.
Madhya Pradesh — Neemuch, Bhopal, Rewa, Ratlam,
Gwalior, Jabalpur.
Meghalaya —  Shillong, Tura.
Mizoram — Aizwal
Nagaland — Dimapur, Khonsa
Orissa — Puri, Balangiri, Berhampur, Khurad,
Sambalpur, Bolangir, Bhubaneshwar,
Bhadrak.
Punjab — Faridkot, Jallandhar, Patiala.
Rajasthan — Udaipur, Lalsot, Ajmer, Jaipur, Akhnoor,
Kathua, Modhar, Gurjar.
Sikkim — Gangtok
Tamil Nadu — Myladuthurai, Thiruvannamali,
Sivagangai, Bharamapuri,
Shidhambaram, Coimoatore, Madurai,
Avadi, Nagapatitinam, Nilgiris,
Ramanathapuram, Erode, Thirunalveli.
Tripura ~— Pangai
Uttar Pradesh ~— Almora, Saharanpur, Firozabad,
Faizabad, Jalaun, Basti, Joshimath,
Nainitai, Bareily, Kanpur, Bharich,
Fategarh, Gonda, Deoria, Meerut.
West Bengal — Darjeeling, Balrghat, Calcutta, Durgapur,
Malda, Murshidabad, Krishna Nagar,
Birbhum.
ITBP Jammu & Kashmir — Srinagar and Rajouri.

Marketing of HSD and Lubricants

1264. SHRI KALKA DAS: Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government are contemplating to
liberalise the marketing of HSD and lubricants; and

(b) if so, the details théreof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Thé Govemment have already
liberalised the marketing of lubricants. There is no proposal
at present to liberalise the marketing of HSD.

(b) The Government decanalised the import and
liberalised the: marketing of lubiicants. i 1992, Any private
party can now import and market lubricants at market-
& determined prices.

4—234 158/85

Ban on Lotteries

1265. SHRI R. SURENDER REDDY: Wiil the Minister
of HOME AFFAIRS be pleased to state:

(a) the State Govermnments which have banned running
of lotteries;

(b) whether the attention of the Union Government has
been drawn to the suggestions made at the Seminar on
the menace of lotteries run by the State Governments and
others held in New Delhi on November 30, 1994;

(c) whether most of the participants of the Seminar
have suggested that the Union Government should take
earnest initiative in banning the lotteries in the country;

(d) if so, whether the Government propose to take any
initigtive in the matter;

(&) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. M. SAYEED)Z(a) As per
information available, the Govemment of Madhya Pradesh
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and Bihar have banned all kinds of lotteries in their States,
whereas the Govemment of Haryana and Uttar Pradesh
have banned running of private lotteries.

{b) No Sir.
(c) to () Do not arise.

GPF Cum-Pensionary Benefit

1266. SHRI RABI RAY: Will the Minister of WELFARE
be pleased to state:

(a) whether the Government took the decision some
years back to grant GPF-cum-pensionary benefit to the
employees of NIRTAR of Olatpur in Orissa,

(b) if so, the details thereof;

(c) whether the decision has since been implemented,;

(d) if not, the reasons therefor; .

(e) whether the Govemment have received any
representations in this regard;

(0 it 5o, the details thereof; and

(9) the reaction of the Government thereto?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) and (b) Yes, Sir. Ministry of Weltare, inter alia,
accepted the recommendations of the Commitiee of
Directors of National Institutes to extend the Scheme of
QGPF-cum-Pension to the Institutes which were not
covered. Since NIRTAR was eariier a part of Artificial
Limbs Manutacturing Corporation (ALIMCO) which was
covered under ECPF Scheme at that time certain
formalities were required to be completed before NIRTAR
could adopt GPF-cum-Pension Scheme for its employees.

(¢) and (d) Introduction of GPF-cum-Pension Scheme
based on veluntary contribution from employees without
any liability on the part of the Government has not been
finalised on account of disagreement among certain
sections of employees of NIRTAR.

(6) to (g) Government have received some
representations from the employees of NIRTAR for early
introduction of GPF-cum-Pension Scheme at par with
Central Government employees. A revised Scheme for
GPF-cum-Pension has been formulated by NIRTAR. No
final decision has been taken as the question of liability on
the part of the Government has not been agreed upon by
the Ministry of Finance.

[Translation)
Revenue by DD

1267. SHRI RAJVEER SINGH:
DR. LAL BAHADUR RAWAL:

Wil . the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the amount of revenue earned by Doordarshan
through telecast of advertisement during the cument year
so far;

(b) the criteria adopted for charging fees for the
telecast of advertisements;

(c) the advertising companies and the pieces of
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advertisements thorugh which maximum revenue has been
eamed;

(d) whether due to a large number of advertisements,
the serials of half-an-hour duration are being telecast only
twenty minutes or so;

(e) if so, whether any steps are being taken to
ielecast such sariais for their full duration;

(f) if so, the details thereot; and
(g) if not the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) The reconciiiation of the revenues eamed are
yet to be completed.

(b) The rates are determined by the viewership profile
of various time zones and potential of the market.

{c) Data on product wise revenue eamed by
Doordarshan is not maintained, separately.

(d) No, Sir.
(e) to (g) Do not arise.

Deployment of Force

1268. SHRIi PHOOL CHAND VERMA: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Madhya >Pradesh Armed
Force has been deployed in other States;

(b) if so, whether the amount has been
reimbursed to the Government of Madhya
Pradesh on account of expenditure incurred on
this force posted to other States;

(c) if so, the amount reimbursed during the
last three years by the States where this force
has been deployed; and

(d) if not, whether the Union Government
would instruct these States to reimburse the
amount within this financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) Yes, Sir.

(b) to (d) Since the lending State claims
reimbursement directly from the borrowing
States/Union Termitories on the basis of audited
expenditure statements, Govermment of India
normaly do not get detailed information
regarding the amount reimbursed by the
borrowing - authorities. ~ However,  suitable
‘instructions have been issued from time to time
by the Government of India to ensure timely
reimbursement by the borrowing authorities.
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Upliftment of SCs/STs Girls

1269. SHRI HARISINH CHAVDA: Will the Minister of
WELFARE be pleased to state:
(a) whether some organisations are functioning in the
couniry for the uplifiment of girls and women belonging to
SCs/BTs to make them self-reliant;

(b) if so, the details of such organisations; and

to Questions

(c) the details of assistance provided by the Union
Government to these organisations during the last three
years and the current year?

THE MINISTER OF WELFARE (SHR! SITARAM
KESRI): (a) Yes, Sir.

(b) and (c) Details of the assistance given to the
voluntary organisations by the Ministry of Welfare are given
in the attached Statements | and |I.

Statement |

en and Girls
s and the

current year

S.  Name of the Brganisatien Programme condicted Financial assistance provided during
No.
1991-92 1992-93 1993-94 1994-95
(as on
14.12.94)
1 2 3 4 5 6 7
1. Mass Educational Development Tailoring trg. — 75,60 84,600 56,400
Society  Uncapuru.  Chittoor,
Andhra Pradesh.
2. Dr. Ambedkar Dalitwarga Tailoring trg. — 1,00,000 1,60,380 1,65,240
Abhiruddi Sangam Curoapah,
A.P.
3. Prakashan Zilla Dalaheera Tailoring & — 98,330 1,780,370 -
Vargala Colony, Varoola Seva Embroidery Trg. and
Sangam, Ongola, A.P. Typewriting Trg.
4. Shiva ' Kameshwari  Weaker Tailoring trg. — 10,112 99,270 74,482
Saection Mabhila Mandali,
Kakinada, A.P.
5. Vasavya Mahila Mandali, Tailoring trg. —_ 52,876 96,270 74,452
VWayawada, A.P.
6. Mahalakshami Welfare Sociely Typing & Shorthand — 1,95,408 2,25,317 85,860
Vijayanayaram, A.P. Trg. and Tailoring
7. 8 Sarda Mahila Vignana Samiti, Tailoring & —_ — 56,790 56,250
Bapatla, Guntur, A.P. Embroidery
Praja Abhyodaya Seva Samiti TaMoring teg. - —_ 38,610 63,270
. Kashi Mahila Uthan Sanghe Taitoring trg. - — 22,005 73,754
10. Tariyani Sevayathan Distt, Tailoring trg. — - 65,136 1,76835
Sitamarhi, Bihar.
11.  Harijan Sevak Sangh Kingsway Typing & Shorthand 26,163 52,326 1,42,200 60,270
Camp. Delhi. trg.
12. Shoshan Unmoolan Parishad. Tailoring, Embroidery 9,89,820 12,70,450 10,38,120 11,38,023
and Knitting trg. .
centres’ (3 centres in
Delhi and 4 in UP)
13. Siwi Mu%af Singh  Smiiti Tailoring trg. - 79,832 2,23,740 73,224
Shiksha &miti,  Poothkalan,
Mu’.
14. Akhil tiya Gramin Seva Tailoring & 1,25,100 1,25,100 1,25,000 62,550
Sangh, Sultanpuri, Delhi. Embroidery.
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1 2 3 4 5 6 7

15. Konark  Shikshan  Sansthan, Tailoring trg. - 01,342 2,27,410 1,13,715
Uttam Nagar, Delhi.

16. Baba Saheb Dr. Ambedkar Tailoring trg. — 1,84,590 2,20,410 1,10,285

17.  Nari Uthan Samiti Tailoring trg. 49,320 3,34,512 4,86,270 2,54,000

18. Sushma Shiksha Samiti, Nand Tailoring trg. 26,865 1,62,738 1,34,740 59,274
Nagari.

1. integrated Rural Dev. Society, Tailoring Trg. 29,475 1,71,774 2,78,450 1,90,566
Sewak Par, Najafgarh, Delhi.

20. \Weeker Section Welfare Tailoring & —_ 96,043 2,76,265 1,30,240
Foundation, Dr. Ambedkar Nagar, Embroidery Trg.
New Delhi.

21. Gramothan Kalyan Parishad Tailoring & —_ — 50,284 69,534
Rothela, Delhi Embroidery Trg.

22. Bhartiya Kalyan Samiti, Tailoring & —_ — 78,448 1,81,778
Bahadurgarh, Haryana. Embroidery trg.

23. Gramban Vikas Shiksha Samiti, Tailoring & —_ — 76,009 98,516
Faridabad. Embroidery.

24. Jana Kalyan Trust, Bangalore.  Tailoring trg. — — 1,40,877 3,19,860

25. Bharatiya Adim Jati Sevak Sangh, Tailoring trg. — — 34,965 34,280
Nagpur.

26. Typewriting Institute and Rural Typing, Tailoring & — — 75,088 68,840
Development Society, Thonbal, Embroidery trg.
Manipur.

27, Integrated Rural Dev. Education Typing, Tailoring & — — 68,265 71,595
Organisation Embroidery trg.

28. Subhadra Mahtab Sewa Samiti Tailoring trg. —_ 20,677 1,43,558 37,800

29. Guru Mahila Yuvak Sangh, Puri, Tailoring & - 87,75 49,140 24,570
Orissa. Embroidery trg.

30. Khatri Vikas Samiti, Jhunjhunu, Typing & Shorthand 31,880 2,69,521 1,68,120 1,00,980
Rajasthan. Tailoring, Embroidery

and tie-dye trg.

31. Rurai Education and Economic Gem Cutting — 2,23,650 81,000 40,500
Dev. Asst. Madras. T.N.

32. Mahatma Gandhi Social Service Tailoring trg. — - 22,387 39,600
& Education Society, Chengai,
MGR Distt. Tamil Nadu.

33. Abalamban, Agartala Tailoring trg. 95,661 2,10,669 1,85,660 2,09,878

34. Social & Economic Development Typing, Shorthand 1,08,990 1,35,360 2,21,478 1,97,584
Institution, Lucknow, U.P. Radio & TV repair.

35. Divine Light Educational & Tailoring & — 1,85,760 1,51,470 1,19,840
Cultural Educational & Cultural Embroidery trg.
Society, Mathura, U.P.

36. Adarsh Janata Shiksha Samiti, Chicken Craft trg. — 35,730 84,780 4,20,390
Allahabad, U.P.

37. Madhyam Satyakam Shiksha Trg. in Fruit — 30,420 85,590 73,362
Kendra. Gorakhpur, UP, Preservation ‘

38. Kisan Seva Samiti, Bulandshahar, Tailoring and — —_ 87,187 1,89,035
UP. Embroidery trg.

39. Rudyan Gram Vikas Ashram, Tailoring trg. — — 44,739 46,500

Moradabad.
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40. Bal Evam Mahila Kalyan Samiti, Tailoring trg. — — 66,150 06,690
Fatehpur, UP. Embroidery, Knitting.

41. Tarun Chetana, Raiberali, Tailoring trg. — — 72,157 1,85,988

42. Mangrela Vikas Samiti, Tailoring trg. — - 48,788 -
Moradabad.

43. Garhwal Subzi Supplier & Tailoring trg. — — 30,564 42,550
Anusuchit J&ti Unemp; Loyed
Samiti, Gopeswar.

44. Dr. Radhakrishnan Public Silai Tailoring trg. — — 65,187 1,91,745
Kadai Prasikshan Kendra, Jhansi,
UP.

45. Ghandranath Basu Seva Sangh, Tailoring trg. Leather — 77,000 1,87,118 93,550
Nadia, W.B. bag making

46. Sidhu Kanu Educational Society Tailoring trg. — 63,337 95,848 47,520
Tasarara, Midnapore, W.B.

47. Nabarun Seva Neketan, Pulsite, Tailoring & Knitting - 29,061 74,694 39,648
Mooghli, W.B. trg.

48.  Seulipur Udayan Club, Tailoring trg. — 21,240 73,680 50,600
Midnapore, W.B.

49. Institute of Plantation Agricultural Tailoring, Embroidery —_ - 73,850 -_
& Rural Workers, Jalpaiguri. West and Knitting.
Bengal.

50. Belwampur Singhwani Mahila Tailoring trg. — - 26,446 61,200

Sangha, Behrampur, West
Bengal.

Note:—The Scheme Development of Women and Children in Rural Areas (SDWCRA) of Ministry of Rural Development, Govt. of Indik'is
meant for the socio-economic uplifiment of rural women living below poverty line including SC/ST Momen through creafion of
opportunities on sustained basis. The scheme is operated through voluntary agencies by the Council for Advancement of Peapie’s
Action and Rural Technology (CAPART) under the aegies of Ministry of Rural Development. SC/ST women are getting benefis

under this scheme also.

Statement |l

Details of grant in aid to Voluntary Organisations under the scheme of Educational Complex in Low Literacy Pockets for
Development of Scheduled Tribes Girls

Period Sl.  Name of the Organisation Amount sanctioned No. of
No. (in Rupees) Educational
Compilex
sanctioned
1 2 3 4 5
1993-94 1. Samskar (Society for Rehabilitation of the Socially 5,28,666 1
Abandoned), Nizamabad, A.P.
2. Sushilaban Manilal Sanghvi Memorial Trust, Kutch, 6,33,167 1
Guijarat.
3. Gram Swaraj Sangh, Kutch, Gujarat. 6,33,167 1
4. Shree Sarvodaya Ashram, Banaskantha, Gujarat. 6,33,167 1
5. Sarvodaya Kendra, Banaskantha, Gujarat. 6,33,167 1
6. Kerala Sakshavaitha S#miti, Waynad, Kerala. 4,93,838 1
7. Kasturba Vanve#si Kanya Ashram, Mhargaon (at West 6,33,167 1

Nimar Distt), Madhya Pradesh.
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8. Rural Development Service Society, Ratson, Madhya 6,33,167 1
Pradesh.
9. Savya Sanchi Centre for Urban and Rural Development, 6,38,167 1
Sidhi, Madhya Pradesh.
10. M.P. Saharia Sewa Sangh, Rajgarh, Madhya Pradesh. 6,33,167 1
11. Deendayal Research Institute, Delhi, Complex in Satna 4,93,833 1
Distt. Madhya Pradesh.
12. Navyuvak Kalyan & Gram Vikas Samiti, Panna, Madhya 4,93,833 1
Pradesh.
13. Gram Bal Shiksha Kendra, Thane, Maharashtra. 6,33,167 1
14. Kasturba Gram Seva Centre Organisation by Kasturba 5,98,333 1
Gandhi Naitonal Memorial Trust, Rayagada, Orissa.
15. Janakalyan Samiti, Bhubaneswar, Orissa. 6.33,167 1
16. Agragrammee, Rayagdda, Orissa. 6.33.167 1
17. Servants of India Society at Réiyagada, Orissa. 5,638,500 1
18. Sarvodaya Samiti, Koraput, Orissa. 4.93,833 1
19. Seva Samaj, Gunupur, Rayagada, Orissa. 2.53,267 1
20. Rajasthan Vanvasi Kalyan Parishad, Udaipur, Rajasthan. 4,93,833 1
21. Rajasthan Vidyapeeth Lok Shikshan Pratishthan, Udaipur, 4,93,833 1
Rajasthan.
22. Gramin Mahila Avam Bal Vikas Samiti, Sawasi Madhopur, 4,93,833 1
Rajasthan.
23. Zita Yuva Meena Samaj Sansthan, Bhilwara, Rajasthan. 1,34,566 1
1994-95 1. Bheel Seva Sangh, Madhya Pradesh. 4,59,000 1
2. Ogganisation for Social Change and Rural Bevelopment, 4,59.000 1
Orissa.
3. Deendayal Research Institute, Madhya Pradesh. 6,23,284 (Oid Organisation)
4. Janakalyan Samiti, Bhubaneswar, Orissa. 7.38,800 -Do-
5. Kasturba Gram Seva Centre, Orissa. 1,95,511 -do-
6. Sarvodaya Samiti, Orissa. 2,43,200 -do-

Note: This scheme was started during 1993-94.
Eeonomic Development of $SCs/STs

1270. SHRI RAM NIHOR RAI: Will the Minister of
WELFARE be pleased to state:

(a) whether recommendations of the Working Group
for formulating the ‘Policy Guidelines and Objectives’ and
for laying down broad strategies for the economic
development of Scheduled Castes and Scheduled Tribes
have been received by the Government;

(b) if so, the details of the recommendations of the
Working Group;

(c) the details of recommendations which have been
accepted by the Goverament;

(d) whether the recommendations of the Working
Group have since been implemented;

(e) if so, the details thereof, and

(f) if not, the reasons therefor?

THE MINISTER OF WELFARE (SMRI SITARAM
KESRI): (a) Yes Sir.

(bj Salient recommendations of the Working Group for
SCs are:

(1) The strategy followed in the VI and the Vii Plan,
which comprised Special Component Plan of States and
Central Ministries, Special Central Assistance and State
Scheduled Castes Development Corporations should be
strengthened and intensified during the VIIi Five Year Plan.

(2) Adequate allocations should be made for the
Special Component Plan of Central Ministries, States and
Union Terthortes.. The outlays should be in proportion to
the percentage of uled Castes Population to the total
population of State/UT.

(3) Special emphasis should be given for
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implementation of various development programme for
Scheduled Caste agricultural labourers.

(4) Efforts should be made for occupational
diversification and providing land to the landless Scheduled
Caste agricultural labourers.

(5) Land reforms should be implemented effectively by
the States/UTs.

(6) Innovative programmes and schemes should be
formulated and implemented for developmerit of Scheduled
Caste people.

(7) The delivery system in respect of the programmies
shou!ld be effective.

() to (fy The Working Groups and Steering
Committees are set up by the Planning Commission at the
time of formulation of Five Year Plans. Their
recommendations are taken into consideration while
formulating the Five Year Plans. These Working Groups
and Committees are set up as part of the internal exercise
to assist the Planning Commussion in formulaiing Pians
and Programmes.

Chapter Sixteen of Eighth Five Year Plan (1992-97)
Vol. Il lays down the strategy and programmes for the
development of Scheduled Castes and Scheduled Tribes.
Copies of the Eighth Five Year Plan document have
already been placed on the Table of the House.

It may, however, be added that the Report of the
Working Group tor Scheduled Castes and the Report of
the Working Group for Scheduled Tribes was forwarded to
all Central Ministries, State Governments/UT.
Administrations with the hope that they would appreciate
the tenor and spirit of the recommendations made in the
Reports and would implement the recommendations
effectively. The Reports had been approved by the
Steering Group of the Planning Commission. The actual
status of acceptance and implementation  of
recommendations of the two Reports in question would be
collected from all Ministries and State Governments/U.T.
Administrations and placed on the Table of the House.

Oil Exploration

1271. SHRI RAMESH CHENNITHALA: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether any oil bearing structure has been found
.off the Kerala coast;

(b) if so, the details thereof;, and

(c) the details of the plan for oil exploration in the
Kerala region in the coming years?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) No, Sir.

(b) Does not arise.

(c) In Kerala-Konkan Basin acquisition of 1800 LK of
2D seismic data and drilling of 5 wells have been planned
during the period 1994-97.

In addition to above, 2100 LK 2D seismic data nas
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been planned for 1994-95 in deep water areas of Kerala-
Konkan.

Registration and Accredition of Advertising Agencies

1272. SHRI CHETAN P.S. CHAUHAN: Wil the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether the Government propose to modify the
rules governing registration and accredition of advertising
agencies with Doordarshan commercial service,

{b) if so, the details thereof;, and

{c) the time by which thesg ruies are likely to be
implemented;

THE MINISTER CF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEOj: (a) o (c) Yes, Sir. Tne rules governing reg:stration
and accreditation of advertising of agencies have been
modified by Doordarshan w.e.f. 10.10.1994.

(i) The bank guarantee has been increased from Rs. 1
lakh to Rs. § lakhs in the case of accredited agencies. The
bark guarantee for registered agencies has been fixed at
Rs. 25.000

(i) Accreditation status wil be granted {0 any
registered agency that trans=cts gross billing worin Rs. 25
lakhs withir one year ftrom the -a'e of regsstration. For
those registered agencies which fail to transast biling of
the above amount, calculation based on average business
per month of Rs. 2 lakhs will be applied.

i) Precessing fee of Rs. £.000~- for fresh applicants
2ppiynitg for registration nas beern intrsauced.

[Translation]
Reservation in Government Services

1273. DR. MAHAPEEPAK SINGH SHAKYA:
SHRI MOHAN SINGH (DEORIA):
SHRI NARAIN SINGH CHAUDHRI:
SHRI DHARMANNA MONDAYYA SADUL:
SHRI RAM BADAN:
MAJ. GEN. (RETD.) BHUWAN CHANDRA
KAHNDURI:
SHRI ATAL BIHARI VAJPAYEE:
SHRI NITISH KUMAR:
SHRI RAM PUJAN PATEL:
SHRI SIMON MARANDI:
SHRI SURENDRA PAL PATHAK:
SHRI SHRAVAN KUMAR PATEL:

Will the Minister of WELFARE be pleased to state:

(a) whether it is a fact that the Government are
considering to provide reservation facilities in Government
services to the people/castes organised on the basis of
religion in the country:

(b) if not, the details thereof, and

(c) whether any special scheme has been prepared
for the development o uneducated and poor people
nelonging to the Mus= * community by the Government?
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THE MINISTER OF WELFARE (SHRI SITA RAM
KESRI): (a) and (b) There is no proposal to provide
reservation facilities in Government services to the peopie/
castes organised only on the basis of religion. However,
Central Government, several State Governments and
Union Territories have included certain sections of minority
communities including the Muslims in their lists of OBCs
for the purpose of providing reservation under Article 16(4)
of the Consiitution in services.

(¢c) The Govemment has started a number of
deveiopment schemes for the minorities at the nationa
level. The Schemes of the Minsitry of Welfare are:
Maulana Azad Education Foundation; National Minorities
Development & Finance Corporation, Pre-examination
Coaching Scheme for weaker sections (focussed on
backward sections of minorities and OBCs) Scheme of
Grant-in-aid for Improvement of Urban Wakf Properties.
The Ministry of Human Resource Development
(Department of Education) are also implementing two
schemes, viz. Scheme of financial assistance for
Modernisation of Madarsa Education; and Scheme of Area
Intensive Programme for Educationally Backward
Minorities. The Schemes relating to financial assistance for
modernisation of Madarsa education and the Scheme of
grant-in-aid to wakfs benefit Muslims only as the
institutions are specific to that community.

Nomination to Film Censor Board

1274. SHRI MAHESH KANODIA:
SHRI RAM KRIPAL YADAV:

Wil  the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there are set guidelines for nominating a
person as member of the Fiim Censor Board;

(b) if so, the details thereof;

(c) whether some complaints have been received by
the Government in the recent past where guidelines have
not been followed while nominating persons as members
of the Board;

(d) if so, the facts thereof; and
(e) the action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K. P.
SINGH DEO): (a) and (b) Persons from different walks of
life, such as social workers, teachers, housewives and
others who in the opinion of the Central Government, are
qualified to judge the effect of fims on the average
audience, are appointed as members of the Board.

(c) No specific complaint has been received by the
Govemnment in the recent past.

(d) and (e) Do not arise.
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Petroleum and Natural Gas

1275. DR. P.R. GANGWAR: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the names of the places in Uttar Pradesh where
research work for petroleum and natural gas is going on;
and

(b) the progress made so far in this regard particularly
in Prasadpur, Piliphit and Shahjahanpur?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) Presently seismic surveys
is going on in U.P. between Moradabad and Kashipur
falling in the district of Bijncre. Sedimentary areas in Uttar
Pradesh have been covered by Remote Sensing,
aeromagnetic, geological, gravity-magnetic and seismic
surveys including the arsas of Prasadpur, Pilibhit and
Shahjahanpur. Selected areas of geological interest have
been covered by geochemical and geo-microbiological
surveys. Based on these 7 wells have been drilled in U.P.
of which one well was drilled in Prasadpur area of Pilibhit
district and two wells in Shahjahanpur district. All the 7
wells drilled were dry. In addition, 6 structural wells were
also drilled. Some blocks have been offered under the 4th
Exploration Round and speculative survey rounds.

[English]
Upliftment of SCs/STs in Tamil Nadu

1276. SHRI P.P. KALIAPERUMAL. Will the Minister of
WELFARE be pleased to state:

(a) the amount released by the Union Government to
the Government of Tamil Nadu for the socio-economic
unliftment of the Scheduled Castes/Scheduled Tribes
during each of the last three years and the current year;

(b) whether such allocations have been fully utilised
by the State Government;

(c) if not, the reasons therefor; and
(d) the reaction of the Union Government thereto?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) Statement showing the funds released by this
Ministfy and utilised by the Government of Tamil Nadu
under verious schemes is enclosed.

(b) the Government of Tamil Nadu fumished the
actual expenditure under some of the schemes same
variations have been found in the expenditure anticipated
and the actuals under Pre-Matric Scholarship and Post-
Metric Scholarship schemes.

(c) and (d) Govemment of Tamil Nadu has been
asked to fumish utilisation certificates in respect of the
schemes for which utilisation details had not been
furnished by them.
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Siatemeni
Funds released by the Ministry of Weiiare and ii's.-* bv the Govt of Tamil Nadu under various schemes.
Rs. in Lakhs
St Name of the scheme 1991-92 T 2T.93 1993-94 1994-35
No. T T o - I
Release  Utiisa- Qeiz s¢  Jliisa- Release  Ulilisa- Reiease  Utilisa-
] tion tion tiort
1 Z 3 4 £ 6 7 8 9 10
1. Girls Hostels for
(a) Sch. Castes 32.47 — 54 88 - 50.55 — - —
(b} Sch. Tribes 12.25 o £ 12 - - o — —_—
2. Boy Hostel for
(a) Sch. Castes 40.44 — 6(.6€ - 43.62 — — -
(k) Sch. Tribes 7.58 —_ 6H.74 — —_ _ — —
3. Ashrarn Schools ior °
Sch. Tribes —_ — ¢ .69 — 34.65 —_ e —
4. Educational Complex for
ST girls ir low literacy
pockets. — — — — 529 —_ — —
5. Special Ceniral
sssistance to:
{a) Special Component 1778.85 :72800 1%°..34 1925.00 1879.11 2540.06 1440.39 —
Plan
(b) Tribai Sub Plan 281.77 — 27072 — 21405 -~ 107.08 -~
6. Arlical 27%(i) for STs 18.22 _ 33.40 - 72.00 - 31.50 —
7. PCR Act ior SCs 43.69 — 90.60 - 69.36 — 70.34 —
8. Atrocities Act for
Scheduled Castes —_ — —_ — - —_ — —
9. Post Matric Scholarships
for SCs/STs 263.32 29935 45830 51575 736.88 646.26  449.80 —
10. Pre-Matric  Scholarships
for children of those
engaged in unclean occu-
pation. ’ 5.16 2.72 19.54 10.58 7.38 19.48 57.28 —_
11. Research and Training
for
{a) Sch. Castes — — —_ — — — — —
{b) Sch. Tribes 14,54 —_ =.A4 — 7.39 —_ 7.1 —_—
12 Vocational Training
Institute for STs — — 14.78 — 473 -— 10.05 —
13. Sch. Castes Development
Corporation 97.99 — 12244 — 318.50 — 158.25 —
14.  Book Banks for SCs/STs  10.16  10.16 1.50 150  29.48 — 1550 -
15.  Coaching & Allied Scheme 4.00 - 2.00 — 2.00 — — —

16.  Upgradation of merit of
SC/ST Students — — —_

[Translation]
Subarnarekha Multipurpose Project

1277. SHRI RAM TAHAL CHOUDHARY: Will the
Minister of WATER RESOURCES be pleased to state:

(@) the number of families affected/displaced by
Subarnarekha multipurpose project;

5234 LSS/95

(b) the number of families rehabilitated so far;

(c) the details of compensation provided to the

affected families; and

(d) the total amount spent on rehabilitation so far?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND THE MINISTER OF STATE
IN THE MINISTRY OF WATER RESOQURCES (SHRI P.K.
THUNGON): (a) The number of families affected/
displaced by Subemarekha Multipurpose Project is as
under:

(i) Chandil Dam — 10218
(i) Icha Dam — 2642 (in Bihar)
1551 (in Orissa)

(b) and (c). Chandil Dam: 22 rehabilitation sites have
been selected to rehabilitate persons displaced under this
reservoir and work on 11 sites is in progress.

Under Phase-l of the Reservoir, 18 villages are to be
shifted to the rehabilitation sites and following works have
been completed till 12/93:

(i) Out of 4563 displaced families 4339 have been
paid land and house compensation. Remaining
224 tamilies have some disputes.

(i) Vikas Pustika have beer provided to all the
families.

(i) In the 11 rehabilitation sites 1642 piots have
been provided for house construction and 983
families have been paid cash compensation for
house plots which they can construct at a place
of their own choice.

(iv) Shifting charges have been paid to 4339
families.

(v) 2161 affected families have been paid grants for
construction of houses.

icha Reservoir: 11 number of rehabilitation sites have
been selected for resettlement of the displaced persons
from this reservoir area. 260 plots have already been
allotted to the oustees and 74 displaced families have
already occupied the plots.

(d) An expenditure of Rs. 5.2 crores has been
incurred on Rehabilitation and Resettiement works in
respect of Chandil Dam till 3/94.

LPG Agencies and Petrol/Diesel Retail Outlets

1278. SHRI RAM KRIPAL YADAV:
SHR! B.L. SHARMA ‘PREM’:
SHRI MOHAMMAD ALI ASHRAF FATMI:
SHRI SHIVRAJ SINGH CHAUHAN:
SHRI BARE LAL JATAV:
SHRI ANAND AHIRWAR:
SHRI N.J. RATHVA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the number of petrol/diese! retail outlets and LPG
agencies allotted during the current financial year so far,
State-wise;

(b) the number out of these allotted to the persons
belonging to Scheduled Castes/Scheduled Tribes/
Backward Class/Handicapped, educated unemployees
and ex-personnal of armed forces and para-military forces,
separately;
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(c) whether the Government propose to allot more
petrol/diesel retail outlets and LPG agencies during the
remaining period o current financial year; and

{d) if so, the cetails thereo!, State-wise?

THE MINISTER OF STAYZ OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): {3} and (b) The category-wise details
of selections made through OSBs for the RO dealerships
and LPG distributorships, included in the approved
Marketing Plans, during the current financial year
(Apri—September, 1994) are indicated below:

RO LPG
SC 182 65
ST 115 47
PH 76 55
DEF 61 41
FF 47 28
OPEN 440 186

921 422

There is no separate reservation for backward clases,
educated unemployed, ex-personnel of armed forces and
para-military forces. They are considered against the’
advertisements of the existing categories subject to their
meeting the eligibility criteria.

(c) and (d). 1160 RO dealerships and 633 LPG
distributorships included in the marketing plan so far,
remain to be allotted by selection through Oil Selection
Boards.

[English]

‘C' Band System in Gujarat

1279. SHRI ARVIND TRIVEDI: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Government propose to provide ‘C’
Band system facility instead of extended ‘C’ Band facility to
Gujarat;

(b) if so, the details thereof;, and
(c) the time by which it is likely to be provided?

THE MINISTER OF THE STATE OF THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI K.P. SINGH DEO): (a) No, Sir.

(b) and (c) Do not arise.
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Oil Drilling

1280. DR. ASIM BALA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Oil and Natural Gas Corporation
Limited has discovered any new site for oil drilling at
Shantipur in West Bengal;

(b) if so, the details thereof; and
(c) the progress made so far in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) The well Shantipur-1 was
spudded on 18.10.94 at a new site, with an objective to
explore the hydrocarbon potential of Oligocene and Upper
Eocene formations. The target depth is 4300 Mtrs.

(c) As on 30.11.94, the well has reached a depth of
1705 Mtrs.

[Translation]

LPG Prices

1281. SHRI RATILAL VARMA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

the Government have received any
request from the Indian LPG Distributors Federation
regarding increase of commission, abolition of slab
procedure of commission and for evolving any concrete
formula for fixation of separate prices for the home delivery
and for delivery at the godown of LPG cylinders;

(a) whether

(b) if so, the details thereof; and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Yes, Sir.

(b) and (c) LPG Distributor's Commission has been
increased effective 1.9.1993 as per the details given below:

Slab Rate of Commission
0—2500 refills sales p.m. Rs. 7.30/Cyl.

(14.2 kg.)
Above 2500 refills sales Rs. 6.50/Cyl.
per month (14.2 kg.)

Home delivery of LPG Cylinder has been considered
as an integral part of the Distributors’ function. However,
consumer has been provided an option to lift the cylinder
from godown/show room with a rebate of Rs. 2.50/Cyl.
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Pension to Freedom Fighters

1282. SHRI RAM PRASAD SINGH:
SHRI MANJAY LAL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Govemment propose to grant
pensiornvassistance to some of the surviving freedom
fighters of the ex-Indian National Army presently residing in
Myanmar;

(b) if so, the details thereof;

(c) whether Ex-INA Relief Committee of Myanmar has
submitted any representation in this regard;

(d) if so, the details thereof; and
(e) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) to (e) The
freedom fighters’' pension under the Swatantrata Sainik
Samman Pension Scheme, 1980 is granted only to Indian
nationals. Pension can also be granted to eligible freedom
fighters who are Indian citizens, living abroad and who
agree to draw pension in India.

The Government received a representation, in
February, 1994 from the General Secretary of All Burma
Ex-INA/Civil Personnel Relief Committee, Rangoon for
grant of freedom fighters’ pension to 12 applicants residing
in Burma. Embassy of India at Yangeon was requested to
obtain necessary particulars about the applicants as
required under the scheme. It will be possible to take a
decision in respect of their claims only after these
particulars have been received.

[English]
Award to TV Serials

1283. SHRI C.P. MUDALA GIRIYAPPA: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(@) whether it is a fact that T.V. serial Tuming Point
has been awarded the first prize in Paris in an international
competition;

(b) if so, the details thereof;

(c) whether any award has been given to the serials
produced by Doordarshan at the national level or
international level during the last three years; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO) : (a) Doordarshan was awarded the JULES VERNE
Grand Prix for its policy regarding science programmes
with special reference to the “TURNING POINT" series of
science programmes produced and telecast by it.

(b) Of the 35 countries that participated in the 11th
International Science Television Festival held in Paris from

-
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30.9.94 to 10.10.94, five countries viz. Belgium, Spain,
Poland, Korea and India were selected for the Jules Verne
Prize. After presentations by representatives of these
countries, the highest Award—the GRAND PRIX JULES
VERNE was awarded to Doordarshan India for its policies
relating to science programmes and its contribution to
science communication through the Tuming Point Series.

(¢} and (d) No, Sir. However, the following
Joecumentaries and telefilms have won awards:

Name Award

P

Chandi Prasad Bhatt Xvill
ni Kahani
2. Rukmavati Ki Haveli

International  Fiin
Festiva! at Berlin.

Best director and Best
Audiography at National
Film Festival 1992.

3. Cheluvi Best environment film at
National Film  Festival
1993.

4. Eyes of Srone Grand Prix

S Sarothi (Assamese) Besi regional language

& Kadavu (Malayalam) film in  National Film
Festival.

Bombay Doordarshan

1284. SHRI SHARAD DIGHE: Will the Mimister of
INFORMATION AND BROADCASTING be pleased fo
state: '

(a) the allotment of time for programmes in different
languages in Bombay Doordarshan;

(b) the basis on which such timings are fixed;

(c) whether the Government propose to increase the
tmings for Marathi Serials on Bombay Doordarshan in
response tc the demands made by certain organisations in
Bombay; and

(d) if so, the details thersof?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEC): (a) Time allotted for programmes telecast in
diftarent languages from Doordarshan Kendra, Bombay is
as under—

st Mame of Ouration on Channel-l  Duration on Channei-Il
NL. anguage

1. Marathi 85 Hrs. 16 mits. 53 Hrs. 44 mits.

2. Hindi 3 Hrs. 24 mts. 6 Hrs. 54 mts.

3. Gujarati - 4 Hrs. 26 mts.

4. English 0 Hrs. 46 mts. 4 Hrs. 01 mt

5. Sindhi - 1 Hr. 15 mts.

6. Others 13 Hrs. 49 mts. 12 Hrs. 12 mits.

(b} The timings are fixed on the basis of percentage
of respective language speaking population in
Maharashtra/Bombay.

(c) and (d) In addition to the Marathi serials already
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being telecast on Channal-l and |l of Bombay Dpordarshan
it is proposed to allot time slot for Marathi sponsored
serials on Channel-ll (Single Metro) of Doordarshan
Bombay between 12 Noon to 1 P.M.

Use of ‘Harljan’ and ‘Girijan’

1285. SHRI RAM KAPSE: Will the Minister of
WELFARE be pleased to state:

(a) wheiher the Government have issued a circular
banning the usa of the words ‘Harijan’ and ‘Girijan’ in
Government commuiicalicns;

(b) if so, the details thercof and ihe reasons therefor;
and

(c) the new words whict: have been instrucied to be
used in place of the words ‘Harijan’ and ‘Girijan'?

THE MINISTER OF WELFARE (SHR! SITARAM
KESRI): (a) to (c) It was rapresented ic the Government by
certain organisations/assoc:ations working for the welfare
of Scheduled Castes and Scheduled Tribes thai State
Governments/U.T. Administrations were using the words
‘Harijan’ and ‘Girijan’ in official matters, dealings, etc.
According to these organisations ‘Harijan’ and ‘Girijan’ are
derogatory words and were often used for denoting
Scheduled Castes and Scheduled Tribes by the
Government agencies.

The matter was examined and a circular dated 16th
August, 1990 was issued indicating that tor all officia
transactions, matters, dealings, certificate, the
Constitutional terms of Scheduled Castes and Scheduled
Tribes in English and their appropriate translation in other
indian languages should alone be used for denoting the
persons belonging to Scheduled Castes and Scheduled
Tribes included in the various presidential Orders and for
refarring those castes/tribes.

[Translation]
Laying of Gas Fipeiines

1286. DR. LAL BAHADUR RAWAL:
SHR! RAJVEER SINGH:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government have granted approval to
the proposal regarding laying of gas pipelines;

(b) it so, the names ot States where these are
proposed to be laid;

(c) whether applications for laying of pipelines have
also been received trom the private companies; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA):. (a) and (b) Government have
approved Gas Authority of India Limited's proposal for
capacity expansion of the HBJ pipaline. The project
includes the laying of a new line from Bijaipur in M.P. to
Dadri in U.P.

(c) No, Sir.
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(d) Does not arise.
[English]

Petrol retaill outlets and LPG Agencles to Freedom
Fighters

1267. SHRI R. JEEVARATHINAM: Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state
the number of freedom fighters sanctioned petrol retait
outlets and LPG agencies in Tamil Nadu during each of
the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): The number of the retail outlets and
LPG distributorships awarded under Freedom Fighters
category in Tamil Nadu during the last 3 years is as
under—

Year RO LPG
1992-93 — -—
1983-94 3 1
1994-95 1 2
4 3
[Translation]

Waki (Amiendment) Act, 1984

1288. SHRI MOHAMMAD ALI ASHRAF FATMI: Will the
Minister of WELFARE be pleased to state:

(a) whether the Wagf (Amendment) Act, 1984 is being
implemented properly;

(b} ¥ not, the reasons therefor; and
(c) the reaction of the Government in this regard?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) Wakf (Amendment) Act, 1984 could not be
fully implemented due to objections raised by various
quarters of Muslim community opinion. Only Section 6(d)
and 6(h) have been put into effect.

(b) The main objections to the Amendment Act were
as follows:—

(i) That the Wakf Commissioner had been given
over-riding powers;

(i) The Wakf Boards were not fully autonomous
bodies. The suggestion was to have either
totally or largely elected bodies;

(i} Misgivings were expressed about the
connotation of certain specific expressions
used in the Wakf (Amendment) Act.

(c) After detailed discussions with Muslim Ministers,

MPs and other prominent persons among the Muslim
community, a Bil viZ""the Wakf Bill, 1993 has been
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introduced in the Rajya Sabha on 27 August, 1993. The
provisions of the Bill would replace the existing Wakf
enactments and would meet the objections raised in regard
to the Wakf (Amendment) Act, 1984 to the extent and on
the basis of a general concensus arrived at during the
discussions.

Cancellation of LPG Agencies and Petrol Retail Outlets

1289. DR. GUNVANT RAMBHAU SARODE:
SHRI SHIVRAJ SINGH CHAUHAN:

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) the number of LPG agencies/petrol retail outlets
whose licences have been cancelled during the last three
years, State-wise;

(b) the reasons therefor,

{c) the number of such agencies whose licence have
been restored, and

(d) the number of agencies against whom the inquiry
is still going on?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND* NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (d) During the years 1991-92 to
1993-94, 37 Retail Outlet dealerships and 39 LPG
distributorships were terminated for violation of various
Marketing Discipline Guidelines or violation of Dealership
Agreement, etc. Out of the above, 6 RO dealerships and 4
LPG distributorships have since been required. Inquiry
against one LPG distributorship is underway.

[English]
Permission to Import aviation Turbine Fuel

1290. SHRI V. SREENIVASA PRASAD: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Indian Airlines and some private
airlines have approached the Union Government for
granting them permission to directly import aviation turbine
fuel;

(b) if so, the facts and details thereof;

(c) whether the grant of such permission is likely to
have any adverse effect on foreign exchange eamings;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (d) Indian Airines and Private
Aidines have requested Indian Oil Corporation for
assistance in handling their ATF imports against special
import licences, available under Government Scheme.
Indian Qil Corporation will import ATF against the said
licences, on behalf of the Airines, on commercial terms.
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Irrigation Projects

1291. SHRI SOBHANADREESWARA RAO VADDE:
Will the Minister of WATER RESOURCES be pleased to
state:

(a) the names of the irrigation project proposals
pending with the Union Government for clearance as on
November 30, 1994, State/UT-wise;

(b) the reasons for delay in according clearance; and

(c) the time by which these projects are likely to be
cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) to (c). A Statement giving the names of
the irrigation project proposals at the Centre for clearance
as on November 30, 1994 is enclosed.

The clearance of projects depends upon how soon the
State Government is able to comply with the observations
of the Central appraising agencies and obtain clearances
from the Ministry of Environment & Forests from
environmental & forests angle and Ministry of Welfare on
rehabilitation and resettiement of Scheduled Caste and
tribal oustees.

Statement

Names and status of appraisal of Irrigation & Multipurpose
Projects as on 30-11-1994

SI.No. Name of the Project Major/

Medium

1 2 3

A. Projects with the Planning Commission for
investment clearance

Matarashtra

WAN

2. Koyana Krishna Lift Scheme
Rajasthan

1. Narmada Canai -do-
2. Chauli Irrigation Medium

B. Projects  found P by Advisory
Commitiee subject to ceriain observations

Andhra Pradesh

Jurala Project

Yeieru Reservoir Project Phase |

Vamsadhara Project Stage I

Palem Vagu

Pedderu Reservoir

Bihar

Gandak Project Phase Il

Siktion (Ajoy Barrage)

Sone Canal Modernisation Phase |

North Koel Irrigation Project

Suvernrekha Multipurpose Project

Kundghat Reservoir Scheme

Gujarat

1. Modernisation of Machhu . Irrigation Project

Major
-do-

LA ol S

OO0 EWN

Haryana
1. Sutlej Yamuna Link Canal
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Jammu & Kashmir

Raflabad High Lift Irrigation
Modernisation of Zaingir Canal

Karnataka

Hippargi Project
Kerala

Idanalyar Irrigation Project (Modilied)
Madhya Pradesh

Bargi Muttipurpose Project

Kolar Project

Omkarshwar Multipurpose Project
Bansagar Project Unit |l

Bargi Diversion Project

Thanwar Tank Project

Pench Diversion Project

Rajghat Canal Project

Mehan Project

Sindh River Project Phase |l

Maharashtra

Warna Irrigation Project
Lower Wunna Project
Gosikhurd (indira Sagar)
Tillari Project
Arunabati River Project
Sangola Branch Canal
Punad

Karwa

Bawanthadi

Pentakli Tank Project
Chandrabhanga

Upper Manar Project
Shiva Takli Mi Project
Janghamhatti Lift
Sakol

Raigonhan

Tembhapuri

Morna Cureghar
Masalga Mi Project
Hetwane

Benetura (Yenegur)

Manipur
Jari Irrigation
Orissa

Kanupur Irrigation
Subarnarekha Irrigation Project

ssossssssosiosssssssE sescecseel F F of [.

Medium
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1 2 3 1 2 3
West Bengal Jammu & Kashmir
1. Subamarekha Barrage Project Major 1. Modemisation of Ranbk Canal Major
C. Consideration deferred by the Advisory 2. Modernisation of New Pratap Canal Medium
Committee 3. Igophey Irrigation Scheme -do-
Anahra Pradesh 4. Modernisation of Kathua Canal ~do-
ra Fraces 5. Modernisation of Dadi Canal <do-
1. Tel -Ga Project
lgu-Ganga Prol Major Karnataka
Bihar
. , 1. Upper Krishna Project Stage i Major
1. Tilaiya Dhadhar Major 2. Upper Thunga Project do-
2. Konar Imgation Scheme -do- 3. Varahl do-
Gujaral 4. Ramthel Uft Irrigation -do-
1. Walan Irrigation Scheme Medium Kerala
Haryana 1. Modernisation of Neyyar Irrigation Project Major
1. . Hathni Kund Barrage Project Major 2. Kuriyar Kutty Karage. > Multipurpose Project do-
3. Meeachil River Valiey lrrigation Project Medawm
Madhya Pradesh
1. Mahanadi Reservoir Project Major Madhya Pradesh
Maharashtra 1. Arpa Project i Major
2. Kelo Irrigation Project -do-
1. Dudh Ganga Irrigation Project Major 3. Sotipst Tank Project Medium
Punjab 4. Gez ~do-
5. Mahuar -do-
1. SYL, Canal Part Ill Punjab Irrigation Major 6. Bwrchar -do-
Wes! Bengal 7. Mongra Irrigation Project -do-
8. Upper Beda ~do-
1. Modernisation of Kangsabeti Reservoir Project Major 9. Uribag -do-
D. Prqect on which State Gpvemmsm is to sort out Maharashira
various techno-economic issues
1. Tultuli Project Major
Andhra Pradesh 2. Talamba Irrigation Project do-
1. Modernisation of K.C. Canal Major 3. Human River Project -do-
2. Pulinchintala Scheme -do- 4. Dara Imigation Project Medium
3. Flood Fiow Canal from Sriram Sagar -do- 5. Tajanapur Lift Irrigation Project -do-
Arunachal Pradesh 6. Kordinalla Project -do-
7. Lower Panzara (Akkalpada) -do-
1. Dzuza Multipurpose Project Major 8. Nagan Mi Project -do-
9. Jam -do-
Assam 10. Kar <o-
1. Pagladiya Dam Major 11.  Bordahegaon -do-
2. Gerufella Irrigation -do- 12. Brahanangaon Imrigation Project <do-
3. Buri-ksuti Medium Manipur
[
Bihar Py
1. Zamania Pump Canal Scheme Major 1. Tipaimukh Dam Project Major
2. Pun-Pun-Dhardha Irrigation Scheme ~do- Orissa
3. Sukhsenaghat Pump Canal ~do-
4. Kosi Project Phase Il -do- 1. Ong Dam Project Major
5. Burhai Reservoir Project -do- 2. Lower Sukiel -do-
6. Punasi Reservoir Project -do- 3. Lower Indira Imigation -do-
7. Katri Reservoir Scheme Medium 4.  Telengir -do-
Gujaral Punjab
1. Und Il (Gauhati Sarovar) Medium
2. Goma lrrigation Scheme -do- 1.  R.E. of Raising Lining of Bhakra Main Canal Major
3. Mahupada Water Resources Project -do- 2. Modernisation & Extension of Budshahi Canal Medium
4. Ozat |l Water Resources Project -do- Raiasth
5. Limbdi Bhogavo Il (Vadod) Imigation Scheme do- asthan
6. Restoration of Mitti Irrigation Project -do- 1. Indira Gandhi Nehar Stage | Major
Haryana (Extensi R jon & Modernisation)
1. Nangal Lift Inigaiion Scheme Major 2. W'.l Lift '"b‘bﬂ Medium
2. Modemisation of Water Courses in Haryana -do- 3. Bandisundrs do-
3. Modemisation of existing channels in Haryana -do- 4. GChakan imgation ~do-
4. WRCP Haryane GovernmentExtension of Medium 5. Gararda Irrigation ~do-
minors etc. 6. Saki Imrigation -do-
5. WRCP Haryana Project for Kheri, Karnal efc. do- 7. Pipled Imigation ~do-
Himachal Pradesh Tamil Nadu
by as""'"'h"c Irrigation Seheme ""“'* 1. Krishna Water Supply for Madras Stage | Mejor
: ojost 2. T.N. Water Gonsolidation Preject WREP Major
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Uitar Practash

Chittaurga™ Resery:

Jeraull Pump Canal Project

#haudana Dam Projen

Kanhan lmgation Scheme

Modernisatiion of Ghagher Canal Svstem

$384E

West Bengal

1. Dolong Reservoir Schome

§

Rovalty on iLignite

1292. SHRI SHANKERSINH VAGHELA: Wil the
Minister of CQAL be nleasad 0 stals:

(a) whether lignita was clubbed with F&G grade of
coal as far as royaity rates a72 concarnad duiing 1990-91;

{b) whathsr it waz soparated from F&G grade of coal
while revising the ain of rovalty on coal recestly;

(c) whethar the Govamnment of Gujarat has
represented for its claim of higher rales of royalty; and

{d) if so, the reaction of the Union Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) to (d) Royalty on lignite was
fixed for the first time in July, 1990 at Rs. 2.50 per tonne.
Lignite has been categorised as a Grade V' coal along
with 'F' & ‘G’ grade non-coking ccal.

Rates of royalty on coal was earlier revised in August,
1991. The rate of royalty on lignite was, however, not
revised at that time as its revision was not due. The rate of
royalty on lignite continues to be at Rs. 2.50 per tonne
though the rates of royalty on coal have been further
revised recently.

In the recent past, a proposal has been received from
the Government of Gujarat for revision of royalty rates on
lignite and also for allowing higher royalty on lignite
produced in Gujarat. The views of the Government of
Gujarat will be considered at the time of deciding revision
of royalty rates on lignite.
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Allotment of match wax

1293. SHRI JANGBIR SINGH: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

{z) wheiher ihe request i Guvemment of Haryana for
ghotmant of match wax has bo2n pending with the Union
Government since long;

{b) if e0, the main hurdles in clearing the request; and

(c) the time by which demand of Haryana is likely to
be cleared?

THE MINISTER OF 3TATE OF THE MINISTRY OF
PETROLEUM AND NaTURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (¢} The Directorate of Industries,
Haryana has requestad for allotment of about 700 MTs per
month of paraffin wax type-lll (Match Wax) on reguiar
basis. The allocation of ali the three types of paraifin wax
to various States/U.T.s is made keeping in view the
product availabiiity. To make the product easily availabie,
the import of paraffin wax has been decanalised w.e.f.
1.4.1992,

Irrigation projects

1294. SHRI LOKANATH CHOUDHURY: Wil the
Minister of WATER RESOURCES be pieased to state:

{a) the names of the major and medium irrigation
projecis of Orissa lagging behind their original schedule;

(b) the cost escalation as a result thereof;
(c) the reasons therefor;

(d) whether the Government of Orissa has sent any
proposal to the Union Government seeking financial
assistance for the completion of these projects during the
Eighth Five Year Plan; and

(e) if so, the steps taken by the Union Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) to (e) A Statement giving details of Major
& Medium lrrigation Projects of Orissa lagging behind their
original schedule is enclosed.
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Statement
Details of Major & Medium Irrigation Projects of Orissa laggning behind their original schedule and reasons of cost
escalstion thereof

Sl. Name of Project Target dais for@:mpletion Estimated Cost”
NO. PP
Year of Start
Crigivial Revised Original Ravisad

1 ) 2 3 4 5 6

MAJOR
1. Upper Indravati irrigation—1978 1987-83 1996-97 42.74 422.7%
2. Upper Koiab Irrigation—1976 €/1832 7/1998 24.04 204.78
3. Rengali lirigation—1978 1991-92 * 233.64 1892.53
4. Potteru Irrigation—1976 6/1982 6/1996 14.81 102.32

MEDIUM
1. Upper Jonk—1979-80 1986-87 1996-97 12.78 82.13
2. Badanalla—1982 987 Vil Plan 13.86 82.00
3. Hariharjore—1980 1985 ~do- 7.18 51.1¢
4. Harbhangi—1979 1684 -do- 8.01 96.0G
5. Baghua Stage II—1983 1987 -do- 6.23 39.46

NOTE: (1)* depends upon availablity of funds.
(2) The reasons for cost escalation are:—
(i) Rise in prices during construction.

(i) Non-availability of adequate funds and problems in acquisition of land both private & Forasied.
(i) Change in scope and design ol project during implemeniation.
(3) No proposal has been received from the Government of Orissa at the Centre seeking tinancial assistance for compistion of

these projects during the Vilith Five Year Pian.

[Translation]
Plight of tribal women

1295. SHRI ANKUSHRAO RAOSAHEB TOPE: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the National Human Rights Commission
has exprassed concern over the plight of tribal women in
the country;

(b) it so, the details thereof;

(c) whether NHRC has submitted a report in this
regard to the Union Government;

(d) if so, the details thereof, and

(e) the foilow-up action the Union

Government thereon?

taken Dby

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) No Sir.

(b) Does not arise.
(c) No, Sir.
(d) and (e) Do not aris;.

6—234 LSS/95

Terrorism

1296. SHRI DATTA MEGHE:
DR. SAKSHIJI:

Will the Minister of HOME AFFAIRS be pleased io
state.

(a) the Ceniral assistance sought by ezch Sizle
Government during the cument yaar for combating
terrorism; and

(b) the assistance provided by the Union Govermnment
so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) In order to
combat temrorism, the following State Governments have
sought Special Central Assistance during the current
year:—

Name of the State Assistance sought
1 2

1. Himachal Pradesh Rs. 3.50 crores
2. Arunachal Pradesh Rs. 5.00 crores
3. Andhra Pradesh Rs. 203.20 crores
4, Gujarat Rs. 3.00 crores
5. Goa Rs. 22.75 crores
6. Nagaland Rs. 10.25 crores
7. Manipur Rs. 16.30 crores
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1 2

8. Maharashira Rs., 2.00 cmfés
9. Punjab Bs.
10. Uttar Pradesh Rs.

{b) A Statement indicalin T i
State Govermnments under the Scheme z‘gﬁ wicdernisation of
police forces is enclosed.

Statement

Funds released to the State Covernments under the
scheme for Modernisation of Police Foraes for e current
financial year 1994-95 (as on §-12-1904)

Allocation Amaount

for 1924-95 el
under fiest

Name of the State

instl.

1 2 3 4
Andhra Pradesh f: 104.780 il
Arunachal Pradesh 46670 23135  23.135
Assam 43 Nif il
Bihar 233120  116.560 il
Goa 58.960 Nil Nil
Gujarat 150.160 Nil Nil
Haryana 71.710 Nil it
Himachal Pradesh 406.690 20.345 Nit
Jammu & Kashmir 81.540 40.770 il
Karnataka 150.800  75.400 Nil
Kerala " 113990  56.995.  Nil
Maharashtra 251,200  125.645 Mil
Madhya Pradesh 237820 118910  118.910
Manipur 34.630 17.315 17.315
Meghalaya 25940 12970 12970

 Mizoram 43890 R1o4s 21945
_ Nagaland 38.430  19.215 Nil
~ Orissa ! 104.610 = 52.305 - Nil
‘Punjab - 84650  42.325 Nil

Rajasthan .154.920  77.460. it

ik - 17220 8610 il
Tamil Nadu 196.750  98.275 il

Tripura 46530  23.265 i

Uttar Pradesh 336.300 Nil Nil

West Bengal 174770  87.385 il

Total 3000.00 1143.710 194.275

Note: The second instalment is released only after receiving 100%
utilisation certificates in respect of the funds released durmg
1993- 94
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[English]

Oll seliinery

1 NATH CAJAPATH: Will the Minister of
HATURAEL 723 be plessed to slate:

1297. SHRI COF
FUTRAOLEUM AND

3} Oaa Corporation propose to set up an

() ¥ 2o, the capsciy of tha proposed reiinery;

{c) G Deaiun of tha rslinery; and

{d) 8o progress mads 50 far in this regard?

THE  MINIST aF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH KUMAR
SHARMAL (@) kv () Indian Cii Corporation has in principle
spmoval 1o sat up 2 6 MMTPA joint venture refinery in East coast.
During the feasiniily siudy, the refinery was proposed to be
ioceted at Daitan. However, exact location of the refinery will be
decikden based on Detailed Feasibility Report which is being
cafried o,

siation]

e

Deih! Poiice

VRUTYUNJAYA NAYAK: Will the Minister of
Al ;AIRS be pisased o siale:

{a) whether the Government propose 1o constitule 2 separate
invesligating agency in Delhi Police;

{b) il so, the delails therect; and

(e} the time by which i is likely lo be set up?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFEAIRS (SHR! PJA.. SAYEED): () and (b) From out of the

wilonod strength of the Delhi Police, Special investigation
ach under an Assistant Commissioer of Police, have been
created in all the nine Districts of Delhi Police for ensuring prompt,
professional and sustained investigation into heinous and
important cases. The objectives of Special Investigation Units are
as under—

(2) Achieve higher percentage in working out heinous and
imporiant casas.

{b} Improve quality of investigation.
{c) Ensure quick finalisalion of cases and cut down delays.
(d) Improve ‘Pairvi’ of cases in the courls.

(e) Improve behaviour of investigating officers towards
complainants.

(f) Achieve better contact and satisfaction of the public
specially the complainants.

(c) Does not arise since the special investigation units in
the nine districts have already been set .up.
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todernisation of lrrigation Projects

1299. DR. SAKSHW!: Will the Minister of WATER

_RESOURCES ba pleased to state:

(a) whether the Government of Uttar Pradesh has
sent any proposal of modernisation of irvigation projecis for
clearance to the Union Government;

(b) if so, the details thereof; and

(c) the time by which these proposais are likely to be
cleared?

DECEMBER 15, 1994
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND THE MINISTER OF STATE
iN THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGORY): {(a) and (b} A Statément is attached.

(¢} Ciearance of projects dépé‘rids upon how soon the
State Government complies with the observations of the
Central Appraising Agencies.

Slatement o
{Amount in Rs. lakhs)
Sl Name of project Estimated Expanditure Eighth Plan Date of Status of.appfaisal
No. cost incurred Outlay receipt % 5
upto 3/94
i.  Modernisation of 2619.54 2226.00 862 4/92 »'.rhe' State Government is required -
Ghaghar Canal o p:rs:gaajgdexail»ed project report
system. after “finalization of fresh chapter
~on hydrological aspects in
consuitation with Central Water
Comrmnission. '
[English] [Translation]
Welfare of the Aged Digboi ol refinery
. 1301. SHRI KESRi LAL: Wil the Minister of
1300. SHRI' MANORANJAN = BHAKTA: Wil the PETROLEUM AND NATURAL GAS be pleased to state:

Minister of WELFARE be pleased to state:

(a) whether the Government are aware of the
International Symposium on Gorontology held recently;
observations made in the

(b) if so, the main

Symposium;
(c) the reaction of the Union Govasnment thereof; and

(d) the details of measures taken/proposed to be
taken by the Government for the welfare of the aged?

THE MINISTER OF WEILFARE (SHRI
KESRI): (a) Yes, Sir.

SITARAM

(b) and (c) Report of the Symposium has not yet been
received by the Government.

(d) The Central Government is implementing a
scheme namely, Assistance (0 Voluntary organisations for
programme relating to Aged under which Old Age Homes,
Day Care Centres and Mobile Medicare Units are sei up
with the help of the Central Government. In addition to this,
State Governments are providing old age pensions to aged
people.

(a) whether the Government propose to modernise
the oil refinery located at Digbot;

{b} if so, the details thereof, and

{c) the likely increase in the capacity of this. refinery
after modernisation?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c) The Digboi Refinery
Modernisation project has been approved by the
Government in May 1993 at a revised project cost of Rs.
346.34 crores. Tha capacity of the refinery -will be
increased by 0.15 MMTPA. The project is expected to be
completed within 30 monins from the date of approval.

Petroieum Sector
1302. SHRI SIMON MARANDI: Wil the Minister of

PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government are making efforts for
making the petroleum sector as of international standard;

(b) if so, the results achieved as a result thereof;

(c) the details of .the expenditure and the progress
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made in modernisation and extension of existing refineries
during the current year; and

{d) the total production of petroleum products in the
curent year in the country and its percentage rise as
compared to last year and the details of annual
expenditure incurred thereon? :

THE MINISTER OF STATE OF THE MINISTRY OF
FETROLEUM AND NATURAL GAS (CAPT. SATISH
KiMAR SHARMA): (a) Yes, Sir.

{b} A number of steps have been iaken to modernise

md expand ths  existing refineries, acquire latest

t Amw!ogy by the oil companies through JVC with foreign

cormpanies, quality improvement etc. These are continuous

sures and it is not possible to precisely quantify the
{ is of these efforts presently.

{c) The details of the expenditure on the
" modernisation and expansion of the existing refineries of
the Public Sector Oil Companies during the current year,
will be known only after the close of financial year 1994-85.

{d) The information is as under:-

Period Production of
Petroleum Products
(In Million Tonnes)

1993-94 51.084

1994-95 30.57

{April-Octoper, 94)
The position about the increase in the production of

Statement
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petroleum products during the current year as compared to
the last year and the details of the expenditure incurred on
production of petroleum products during 1994-85 will be
known only after the close of financial year.

LPG Connections

1303. SHRI SURYA NARAYAN:
SHRI RAM NIHOR RAL:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the number of LPG connections sanctioned during
each of the last three years State/Union Territory-wise;

(b) the target fixed for 1995; and
(c) the efforts made so far to clear the backlog?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) A statement is enclosed.

(b) The Public Sector Oil Companies have been
issued instructions to enrol 20 lakhs new customers during
1994-95 throughout the country.

(c) Efforts are constantly on to release LPG
connections to as many applicants and as early as
possible by ensuring higher product availability, through
higher production from existing sources, commissioning of
new production sources and imports.

(Figures in '000)

Number of LPG connections released

S.No. State 1991-92 1992-93 1993-94
i.  Andhra Pradesh 79.92 . 65.68 100.83
2. Arunachal Pradesh 2.01 0.77 1.92
3. Assam 13.13 8.66 10.92
4. Bihar 36.57 31.89 48.53
5. Goa 4.65 3.69 6.73
6. Gujarat 56.24 42.40 57.66
7. Haryana 34.43 25.41 44 .42
8. Himachal Pradesh 16.91 31.46 52.19
9. Jammu & Kashmir 17.84 23.90 32.33

10. Karnataka 70.00 55.85 87.99
11. Kerala 58.27 44.54 64.97

12. Madhya Pradesh 47.73 35.02 52.34
i3. Maharashtra 102.71 97.70 168.55

14, Manipur 0.26 0.41 1.79

15. Meghalaya 0.99 1.20 1.77

16. Mizoram 2.10 1.59 2.52

17.  Nagaland 2.16 1.05 1.23

18. Orissa 25.91 19.58 22.94
i3. Punjab 41.33 38.91 52.41

20. Rajasthan 52.15 39.38 80.65

21. Sikkim 2.76 0.97 1.94

22. Tamil Nadu 59.40 66.05 94.57

23. Tripura 0.76 0.86 1.02

24. Uttar Pradesh 141.26 97.15 185.31

25. West Bengal 64.48 51.43 72.17

-
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Number of LPG connections released

S.No. State 1991-92 1992-93 1993-94
Union Territories

1. Andaman & Nicobar 0.87 0.81 2.03
2. Chandigarh 4.60 4.13 7.38
3. Dadra & Nagar Haveli 0.42 0.13 0.24
4. Daman & Diu 0.40 0.28 0.40
5. Delhi 61.68 61.30 93.56
6. Lakshadweep 0.28 0.11 0.21
7. Pondicherry 0.44 0.64 0.98

Oil Refinery at Beena

1304. SHRI ANAND AHIRWAR:
SHRI VISHWESHWAR BHAGAT:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government had taken decision to set
up oil refinery at Beena in Sagar district of Madhya
Pradesh;

(b) if so, the details thereof;

(c) whether this
commissioned;

refinery has since  been

(d) if so, the details thereof, and

(e) if not, the time by which it is likely to become
operational? .

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Yes, Sir.

(b) The Government has granted the First Stage
approval to M/s Bharat Petroleum Corporation Limited
(BPCL) in January, 1993 for preparation of the Detailed
Feasibility Report (DFR) for setting up a 6 MMTPA
grassroot refinery and related cross-country crude pipeline
in Central India. M/s BPCL has submitted the DFR to the
Government for investment decision.

(c) to (e) The refinery is expected to be commissicned
within 42 months after approval by the Government.

[English]
Benefits t¢ SC/ST Christians

1305. PROF. K.V. THOMAS: Will the Minister of
WELFARE be pleased to state:

(a) whether the Government are aware of the
agitation by SC/ST christians to get all the benefits being
enjoyed by SCs/STs; and

(b) if so, the reaction of the Government thereto?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) and (b) Representation from various
organisations/associations have been received for and
against extension of Scheduled Caste benefits to the
Christians of Scheduled Caste origin. In the case of
Scheduled Tribes, change of religion does not affect their

status for availing the Scheduled Tribe benefits. An
Advisory Committee set up by the Government is looking
into wvarious representations received for the revision of
Scheduled Caste and Scheduled Tribe lists. The repornt of
the Committee is awaited.

Delhi Police

1306. SHRI TEJ NARAYAN SINGH: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the number of constables and officers of Delhi
Police agairist whom rape cases have been filed during
1992, 1993 and 1994 so far,

(b) the total number of constables and officers of
Delhi Police who have been penalised in the aforesaid
cases; and

(c) the number out of them against whom cases are
pending in the courts?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) The number of
constables and other officers against whom rape cases
have been registered are as under:

Year Constable Head Assistant  Sub-

Constable Sub Inspector
Inspector

1 2 3 4 5

1992 1 2 —- —

1993 7 1 1 1

1994 3 — 1 —

(up to

30-11-94)

(b) Six Constables, one Head Constable and one
Assistant Sub-Inspector have been dismissed from service.

(c) The cases against seven Constables, two Head
Constables and one Assistant Sub-Inspector are pending
trial in the court?
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Import of Coal

1307. SHRI SOMJIBHAI DAMOR: Will the Minister
of COAL be pleased to state:

(a) whether the superior quality of coal has been
imported during the last three years;

(b) if so, the details thereof, and

(c) the steps taken to
indigenous coal?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF

improve the quality of

AGRAHAYANA 24, 1916 (Sakaj
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THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHR! P.A. SANGMA): {a) Steel planis are the
major importers of low ash coking coal for ths purposs
of blending with indigenous supply for improvi
quality of overali blend as well as for mosting
between demand and indigoious availabiity of coking
coal.

(b) The gueniity and value of coiing cual importad
by -Steel Authority oi india (SAIL) and Visakhapatnam
Steel Plant (VSP} during the last three years ars as

under:

Marne of Company Year - Quantity of irhports Approximate value
(Million Tonnes) {Rs. in crores)

SAIL 1991-92 4.255 672.5 inclu-
1992-93 4.248 779.6 ding
1993-94 4.754 8891 freight

vSsp 1991-92 0.989 186.03
1992-93 1.658 355.94 Landed
1993-94 1.884 384.71 cost

{Source : SAIL & VSP)

(c) Major steps taken to improve the quality of
indigenous coking coal are:

iy Expediting devslopment of ongoing projects and
opening of new mines for production of coal of grades
raquired for stesl piants.

iy Modification and modernisation of existing coking
coal washerias.

(i) Setting up of new washeries for washing of
coking coals for use of steel plants.

(iv) In order to augment indigenous coal washing
capacity, Coal India Limited has invited global tenders for
selling up of washeries with private sector participation
under Build-own-Operate scheme.

[Translation]
Under Weight LPG Cylinders

i308. SHRI PANKAJ CHOUDHARY:
DR. RAMESH CHAND TOMAR:
SHRI BHUBANESHWAR PRASAD MEHTA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the number of cases which have come to the
notice of the Government regarding under weight LPG
cylinders and blackmarketing in petroleum products;

(b) the details thereof, State-wise; and
(c) the action taken against such dealers?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) Details of established

cases of under weight LPG cylinders and ovescharging
by distributors/deslers during 1994-95 {April to Oclober
1994) are as under—

S.No. State Under Over-
weight charging
cylinders

1. Andhra Pradesh m 2
2. Bihar -_ 5
3. Guijarat 1 i1
4. Haryana — 2
5. Jammu and Kashmir 1 i
6. Maharashtra — 4
7. Punjab — 3
8. Rajasthan —_ 1
9. Tamilnadu — 3

10. Uttar Pradesh 17 13

i1. Delhi 4 2

12. West Bengal - i

(c) As and when a complaint is received regarding
under weight/overcharging, the same is investigated and
if established, action is taken against the errant
distributor/dealer as per the Marketing Discipline
Guidelines, which include fine, suspension or termination
of distributorship.
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Indira Gandh! Canal

1306. SHRI GIRDHARI LAL BHARGAVA: Wil the
Minisier of WATER RESOURCES be pisassd o stale:

a) the amout allocat Canal

Projoct during 1984-85;

{b) the amount spani on Indira Gandhi Canal Project

g0 far;

fo) the progress made so fai in the rompletion of the

i) whether the Union Government proposea to provids -

more funds for timely complation of the project; and
{8) if so, the delails thersol?

THE MINISTER OF STATE IN THE MIMISTRY OF
URBAN DEVELOPMENT ANMTHE MINISTER OF STATE
IN THE MINISTRY OF WATER RESQURCES (SHRI P.K.
THUNGON): (a) The total outlay provided for indira Gandhi
Nehar Project for the yaar 1994-85 is As. 155 crores which
comprises provision wunder Slate Plan and Central
Assistance under Border Arsa Development Programme
(BADP)

(b} Around Rs. 1,168 has been speni on indira
Gandhi Nehas Project uplo end of Oclobar, 1884

(c) The Project is being executed in two stages.
Stage-l of the Project has been compisted. in the case of
Stage-il the main Canal has been completed and the
works of the distribution systemy are in hand.

(@) and (&) Provision has been made for Central
Assistance of Rs, 250 crores under BADP duwring 8th Five
Year Plan to the Stale of Pajasthan for indira Gandhi
Nehar Project. The release made during 1992-93 were Rs.
52 crores under BADP and anclhwer Rs, 10 crores as
Additional Central / lance, Duwing 1883 52
crores were released undor BADP. A provision of F
crores has been made under BADP durdng 1904

DECEMBER 15, 1994 0 Cuestions 20

{English}]

Publication of Newspapers and Hhag

'}.m 535*“53? ?*‘?%AW%S%' “a 5

slals:

{a}) the language-wise num
newspapers and magazines
monthlies) which are baing publis
and Union Teritories and the «

i 3&;2«3@
demnq &ad’s m‘ zne Sesm thige years, State/Union 7

{c) the policy adopted by the Government reqarding
ithe proposal of pubishing of advertss IMONis A
regularisation of newspapers and

THE MINISTER C iy
INFORMATION AND BHCM‘“A&”WQ (EHRI K.P. 8 *3@ 4
DEQ): {a) The information compiled on the basis of the
annual z:rmm ms piovided by
orgmasmm : 3

-

STATE

: pFGic -fi W Cii
clrculation figures of ail

‘available,

DAVP Wapmﬂ“ m
budgeﬁary pfw ﬁ@é‘&

Statement |

Language-wise number of newspapers/periodicals (Dailics, Weeklies and Monthlies) published frorm various Srates/UTs as
' on 31.12.1893

Language Dailies Weekiies Mornthlies
English 256 6837 2161
~ Hindi 1674 6050 2230
Assamese 10 51 41
- Bengali 80 503 582
Gujarati 78 289 387
Kannada 203 289 395
Kashmiri —_ 1 e
Konkani —_— 2 1
Malayalam 184 154 585
Manipuri 10 3 3
Marathi 225 579 : 397
Oriya 46 84 224

Punjabi

79 296 204
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Language Dailies Weeklies Monthlies
Sanskrit 3 6 13
Sindhi 8 31 32
Tamil 297 324 578
Telugu 87 206 336
Lrdu 289 1022 437
Nepali 1 12 7

Statement Il
State-wise Valus of Advis. Released to News Papers/Periodicals during 1991-92, 1952-93 & 1993-94

(Amount in Rs.)

State 1991-92 1992-93 1993-94
Andhra Pradesh 7124961 10355692.00 10108306.00
Assam 3787446 4807013.00 4528927.00
Bihar 6554367 9049880.00 10194575.00
Guijarat 8936338 11412175.00 12302592.00
Haryana 940451 1461677.00 1668025.00
Himachal Pradesh 400138 597577.00 566208.00
Jammu & Kashmir 1908294 2778424.00 2946324.00
Karnataka 5681744 7376742.00 10466453.00
Kerala 10307180 12628539.00 11445867.00
Madhya Pradesh 1069€510 15292636.00 17852438.00
Maharashtra 27652836 31359422.00 31565247.00
Manipur 233221 334166.00 338959.00
Meghaiaya 276908 553€36.00 605465.00
Nagaland 91924 181250.00 123385.00
Orissa 3843112 4552367.00 5321998.00
Punjab 9880545 15569546.00 13577775.00
Rajasthan 9699831 12699567.00 15420567.00
Sikkim 147155 134699.00 135587.00
Tamil Nadu 9920027 11499163.00 10720452.00
Tripura 610493 820449.00 854097.00
Uttar Pradesh 17977468 23170711.00 26459677.00
West Bengal 17822416 24089196.00 23576128.00
A & N lIslands 37478 31513.00 54862.00
Arunachal Pradesh 143303 224491.00 257333.00
Chandigarh 5743572 7617779.00 6848527.00
Delhi 70465717 89201848.00 96280801.00
Goa 477791 608361.00 527536.00
Mizoram 61601 95736.00 94665.00
Pondicherry 105017 122673.00 117481.00
Total: 231507824 298627428.00 314960257.00

Coal Projects

1311. SHRI KAMLA MISHRA MADHUKAR: Will the
Minister of COAL be pleased to state:

(a) whether India and USA had signed a pact for
setting up of coal projects in the country;

(b) if so, the details thereof; and

(c) the States where these coal projects are likely to
be set up?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) During the visit to India of the

Secretary of Energy of United States of America in July,
1994 a Joint statement of Intent has been signed between
the Department of Energy of United States of America and
the Ministry of Coal of Government of India to cooperate in
the field of fossil energy.

(b) Some of the major areas identified for cooperation
in the joint statement are; joint planning of joint projects,
exchange of publicly available technical and economic data
including data on cost effective clean coal and coal bed
methane recovery, joint technical evaluation of fossil
energy, technology parameters including clean coal
utilisation parameters, technology demonstrations and
training.
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{c) The details would be known only as and wheon
specific projects are identified.

Commission' Programme by Docrdarshan

1312. DR. RAMESH CHAND TOMAR: Wil
Minister of INFORMATION AND BROADCASTING
pleased to state: ’

(a) the criteria being adopted o accord 2l wissticn
to the produoers under the commission prograr'
Doordarshan;

(b) the number of producers authorised during sach o
the last three years under the programme; and

(c) the details of the programmes producac Ly such
producers and the amount paid by the Doordarshan on
such production?

THE MINISTER OF STATE OF THE MiNF@TRY ur
INFORMATION AND BROADCASTING (SHR! K.I', Sk
DEO):. (a) The following criteria is :
consideration of proposals under
commissioned programme scheme:

() Relevance of the story, theme or the subject to
the needs of Doordarshan;

(i) Treatment of the subject/story ling;
(i) Conformity to the Telecast Code;

(iv) Track records of the Director,
Producer, Writer, crew sic.

(b) and (c) The information is being collected and will
be laid on the Table of the Houss.

Doordarshan’™s

Executive

Old Movies

1313. SHRI DATTATRAYA BANDARWU: Wil the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether the illustrious movies, including old classics
in various Indian languages being shown in night slots on
Doordarshan  primary channel have since  been
discontinued;

(b) it so, the reasons therefor;

DECEMBER 15, 1934
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{g; whether the Government propose to rastart
tstecasting such movies; and

{d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
IMFORMATION AND BROADCASTING (SHR! K.P. SINGH
{3E0): (a) o {d) No, Sir. Hlustrious and block bustar films
ars baing telecast by Doordarshan on Friday nights. The
possibiiity of telecastiig old classics on Sunday evening is
being examined by Doordarshan.

Sup.y of Petrol, Diesel and Kerosene

- 1&i4. DR. K. D. JESWANI: Wil the Minister of
FETROLEUM AND NATURAL GAS be pleased tn state:

(a; the quantity of petrol, diesel and kerosene being
supplied at present, State-wise;

(b; the demand and supply of these items during
1£92-€3 and 1993-34;

(c} whether any requests have been received to
increase the quoia of these items during 1994-95 from any
of the States;

(d} if so, the details thereof; and
(e} the action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) The quantity of Petrol, Diesel and
Karosena supplied State-wise during April, 1984 io
Sapteraber, 1994 is given in the attached statement-/.

(b} to (e) The demand of Petrol and Diesel in the
country is being met in full. Kerosene is an ailocated
product. The State-wise consumption of petrol, diesel and
kerosene during 1992-93 and 1993-94 is giver in the
atiached statement .

Fequests for increase in quota of kerosene are
received from State Governments from time to time. During
the current year 1994-95, additional allocation has been
n:ade to the States.

Statement

Quantity of Petrol, Diesel and Kerosene supplied {0 States/UTs During April, 1994 to September, 1594

States/Union Territory Petrol Kerosene Diesel
Andhra Pradesh 130.24 298.13 1203.62
Assam 25.04 128.94 171.73
Bihar 72.29 273.59 ©90.40
Goa 13.27 13.65 72.45
Gujarat 154.60 376.37 835.12
Jammu and Kashmir 18.77 51.89 81.69
Kerala 83.17 134.28 485.52
Madhya Pradesh 87.94 205.96 734.92
Tamil Nadu 43.04 335.35 1205.00
Maharashtra 302.61 732.76 1469.89
Karnataka 132.58 228.17 711.88
Orissa 263.12

7—284 LSS/95

30.23 102.77
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States/Union Territory Petroi Kerosene Diessl
Punjab 131.05 165.83 820.50
Rajasthan 74.60 141.42 782.53
Uttar Pradesh 181.16 492.54 1634.70
West Bengal 72.11% 384.94 675.04
Haryana 65.02 76.62 566.69
Himachal Pradesh 12.57 13.67 69.22
Arunachal Pradesh 6.42 6.19 23.19
Manipur , 4.44 11.27 11.17
Meghalaya 7.51 7.75 34.88
Mizoram 2.61 3.48 8.23
Nagaland 5.03 5.59 11.32
Sikkim 1.42 2.76 3.18
Tripura 2.72 11.06 15.45
Andaman & Nicobar 1.08 2.31 18.66
Chandigarh 18.53 7.78 22.37
Delhi 165.21 110.32 430.52
Dadra & Nagar Haveli 1.15 1.52 10.28
Daman & Diu 1.10 216 2.51
Lakshadweep - .08 . 03
Pondicherry 5.03 7.46 43.21
All India Total: 1982.61 4338.57 13109.09
Statement |
State-wise Consumption of Petrol, Diesel and Kerosene during 1992-93

(Figs.. in TMT)
State/Union Territory Petrol Kerosene Diesel
Andhra Pradesh 225.19 581.98 2105.54
Assam ' 52.66 253.09 337.48
Bihar 134.18 471.78 1376.05
Goa 24.87 26.68 126.23
Gujarat 277.78 782.75 1570.25
Jammu & Kashmir 36.13 96.15 166.54
Kerala . 143.57 266.29 803.08
Madhya Pradesh 164.43 376.62 1385.67
Tamil Nadu 244.42 662.21 2144.46
Maharashtra 555.29 1502.54 2789.38
Karnataka 232.14 452.28 1275.18
Orissa 56.48 156.54 504.37
Punjab 218.84 328.13 1314.50
Rajasthan 135.58 267.97 1487.35
Uttar Pradesh 339.61 928.00 3186.79
West Bengal 142.24 749.58 1423.62
Haryana 166,30 153.45 945.39
Himachal Pradesh 2318 36.66 121.85
Manipur 9.21 20.75 22.73
Meghalaya 14.77 16.06 74.58
Nagaland 11.04 11.07 21.76
Sikkim 2.88 6.04 8.27
Tripura 5.98 21.58 30.94
Andaman .& Nikobar 2.19 4.10 37.20
Arunachal Pradesh 10.31 12.64 43.45
Chandigarh 33.18 20.81 40.20
Dethi 363.88 236.57 81099
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States/Union Territory Petrol Kerosene Diesel
Dadra & Nagar Haveli 1.95 4.05 13.15
Daman & Diu 1.59 5.07 4.76
Lakshadweep — 32 3.71
Mizoram 5.16 6.62 14.58
Pondicherry 8.68 14.24 94.52
Total: 3593.07 8472.63 24281.82
Statement-lil
State-wise Consumption of Petrol, Diesel and Kerosene during 1983-94

(FIGS. IN TMT)
State/Unicn Territory Petrol Kerosene Diesel
Andhra Pradesh 241.59 590.76 2191.01
Assam "50.76 254.61 346.23
Bihar 136.19 511.11 1329.35
Goa 26.85 27.28 141.39
Gujarat " 310.43 789.82 1771.64
Jammu & Kashmir 46.40 103.98 183.55
Kerala 156.72 270.18 959.69
Madhya Pradesh 173.75 405,22 1487.00
Tamil Nadu 261.98 666.19 2233.12
Maharashtra 581.81 1523.13 2965.98
Karnataka 252.34 452.49 1398.03
Orissa 58.92 174.86 534.11
Punjab 247.37 326.56 1441.67
Rajasthan 146.25 286.38 1640.35
Uttar Pradesh 360.09 976.20 3362.54
West Bengal 144.18 761.53 1404.01
Haryana 122.56 156.98 1076.75
Himachal Pradesh 25.28 37.78 135.80
Manipur . 8.92 21.51 21.11
Meghalaya 15.70 16.53 72.90
Nagaland 10.03 11.00 22.72
Sikkim 2.86 5.81 6.21
Tripura 5.38 21.24 29.15
Andaman & Nikobar 217 4.27 42.66
Arunachal Pradesh 11.61 12.91 51.45
Chandigarh 37.15 21.93 4484
Delhi 375.21 238.11 839.54
Dadra & Nagarhavsli 2.33 3.11 16.84
Daman & Diu 2.01 4.85 5.31
Lakshadweep 32 2.84
Mizoram 5.62 6.69 15.28
Pondicherry 9.12 14.73 98.14
Total: 3831.55 8698.05 25864.80

Pending Serlals from Andhra Pradesh

1315. SHRI D. VENKATESWARA RAO:
SHRI BOLLA BULLI RAMAIAH:

Minister  of

Wil the

BROADCASTING be pleased to state:

(a) the details of serials for local channel sent by the

last three years;

INFORMATION  AND

Government of Andhra Pradesh for clearance during the

(b) whether the Committee constituted for the purpose
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has since evaluated and approved these serials;

(c) if so, the details of the serials that have beon
cleared; and

(d) the time by which these are likely to be telecast
from Doordarshan?

THE MINISTER OF STATE CF THE MINISTRY OF
INFORMATION AND BRUADCASTING (SHRI K.P. 3INGH
DEG): {a) to (c) Doordarshan has approved a propesal for
a 13 episodo serial on Dr. B.R. Ambedkar submitted to the
DDK Hyderabad by the Social Welfars Department of the
Government of Andhra Pradesh.

{t) The date of telecast of this and the other serials
appioved alongwith it would be finalised in January, 1895.

DD Channels

1316. SHRIMATI MALINI BHATTACHARYA: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to refer to the reply given to Starred Question No.
€6 on July 28, 1994 regarding Doordarshan channais and
slate:

{a) the total time given on Doordarshan charnels fo
the projection of developmental activities of the State
Govermnments;

{b) the hours during which such programmes are

Esing telecast;

“(c) whether  software  produced by  different
depariments of State Governments are being ussd for
such programmes;

{d) if so, the details therect,

(e) whether the Government propose to allow on
Doordarshan the programmes sponsored by the State
Governments on the lines of the programmes sponsorod
by private pariies;

{(f) if so, the details thereof, and
() if not, the reasons therefor?

THE MINISTER OF STAE OF THE MINISTRY GF
INFORMATION AND BROADCASTING (SHRI K.F. SINGH
DEO):. (a) and (b) While nc specific time has been
specified for this purpose, apart from the news bulietins,
sush programmes are mostly telecast between £.30 1o .40
p.m.

{c} and {d) Scftware in the form of pamphlets, film
dlips etc. whenever considered suitable for the medium are
used in such prograrmmes.

{e) and {f) Yes, Sir. Doordarshan shall consider such
raquasts in  accordance with its guidelines covering
sponsored programmes.

(@) Does not arise.
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[Translation ]
Metro Channels

1317. SHRIMATI SAROJ DUBEY: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
slate:

{aj whather the Government propose to take special
steps to make available metro-channel service in all the big
citites;

{p} the names of the cities/towns where metro-
channei service is available at present; and

{c} the time by which the metro-channel service is
likely to be made available in other cities/towns also?

THEZ MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHR! K.P. SINGH
DEO): (a) to (c) The Metro Channel (DD-ll) is being
telecast using a transponder of INSAT-2B and is available
throughout the couniry through appropriate dish antenna.
Metro Channel is terrestrially available in the cities as
given in Statement 1. 't is likely to be made terrestrially
availabla in the cities/towns as given in Statement-Il within
Yl Plan period. Further expansion of DD-Il service would
depend upon availability of resources, infrastructural
facilities for the purpose and inter se priorities.

Statement |
Locations having terrestrial metro Channel (DD-Il) service

1. Hyderabad
2. Guwahati

3. Ahmedabad
4. Shrinagar

5. Trivandrum
&. phopal

7. Hombay

d. Jaipur

9. Guitack

10. Bangaiore
11. Bhubanashwar
12. Jellandhar
13. Gangiok

i4. Madras

15. Lucknow
16. Calcuita

17. Chandigarh
18, Dalhi

18, Kavarat
20. Ganghinagar

Sttement §

! (DD-l) likely to be made

o

Locations of Metro Char
Available within Vill Plan Period

. HPT (DD-ll} Hyderabad in replacement of the
existing LPT

. LPT, Itanagar

. LPT, Patna

LPT, Panaji

. HPT (DDll) Ahmedabad in replacement of the LPT
existing

-

DA WN

<¥
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6. LPT, Shimla

LPT, Jammu

8. HPT (DDIl), Bangalore in replacement of exising
LPT

9. LPT, Imphal

10. LPT, Shillong

11, LPT, Aizawl

12. LPT, Kohima

13. LPT, Agartala

14. LPT, Port Blair

15. LPT, Pondichsry

16. LPT, Nagpur

17. LPT, Kanpur

18. LPT, Cochin

19. LPT, Calicut

20. LPT, Leh

21. LPT, Mursh.dabad

~

soal Projects

1318, SHRAI BHEEM SINGH PATEL: Will the Minister
of COAL be pleased to stale:

(&) the tolal funds allvcated by the World Bank o
India for the coal projects during the last three years,

(b) the heads under which the World Bank loan was
io be spent az per quidelines of the World Bank;

{c) whether the Union Government have received
complaints of misappropiiation of lsans granted for the
country's coal projects;

{d) if =0, the detalls thereof, and

(e) the action taken by the Union Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) and (b) During the three year
period (1991-92 to 1993-94) funds 1o the tune of US$ 70.99
million have been ailocated by the World Bank to Coal
India Lid. in respect of the World Bank aided coal projects.
These funds were allocated ious packages including
plan & Eqguipment, Train
Consuliancy, Techunical Assistance, Coal Handiing Plant
sic.

{c) to (e) No complaint of misappropriation of loan has
been received from the World Bank. However Ministyy s
altention has been drawn lowards the possibiity of the
Warld Bank funds being utilised in Gavra opencast project
of South Eastern Coalfields Limited for purposes other than
those envisaged by the World Bank and non-utilisation of
some of the-equipment purchased with World Bank loan.
The coal company has inicrmed that the World Bank lcans
have been utilised only jor the purposes specified and that
the equipment purchased out of such icans are being
gainfully utilised.

DECEMBER 15, 1994
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[English]
Private Companies in oil Exploration

1319. SHRI JAGAT VIR SINGH DRONA: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to stale:

{a) whether private Oil Companies are given loan on

&

concessional terms for exploration of oil;
(b) if so, the details thereof,

(c) whether the Government are aware that thsse
companies are not making a good headway in exploration
of oil;

{d) if so, the reasons therefore; and

{e) the steps proposed for active and full participation
of private companies in oil exploration?

THE MINISTER OF STATE OF THE MINISTRY OF
PERTROLEUM AND NATURAL GAS ( CAPT. SATISH
KUMAR SHARMA): (2) No. 3ir.

y Does not aiise.
No, Sir.

3
{c)
{d) Does not arise.
(e)

To attract private investment, Governme
offering exploration blocks for bidding by companies on a

continuos round the year basis,

[Transiation]

Upper Jauk lerigation Project

1320. SHR! KHELAN RAM JANGDE: Will the Minister
of WATER RESQURCES be pleased to state:

(a) the total amouni allocated by the Union
Government to the Government of Madhya Pracdesh for
Upper Jauk lrrigation Project;

(b) the fotal expenditure incurred on the project;

{c) the present status of the project; and

(d) the time by which the project is likely io be
compieted?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND THE MINISTER OF STATE
IN THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) to {d) There is no project by the name of
Upper Jauk lrrigation Project in Madhya Pradesh.
However, a project by the name of jank lrrigation project is
under construction in Madhya Pradesh. This project was
approved by Planning Commission in 1976 for an
astimated cost of Rs. 4.14 crores. The latest estimated
cost of the Porject is Rs. 46.38 crores. The approved
outlay for Vill Pian is Rs. 23.85 crores. An expenditurs of
As. 22,95 crores has been incurred upto /93 and
anticipated expenditure during 1893-84 is Rs. 1 crore. The
Working Group of Planning Commission has recommendsd
an outlay of Rs. 3.50 crores for 1994-95. The project is
likely to spill over o IX Plan.
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Discontinuation of T.V. Serials

1321. DR. MUMTAZ ANSARI: Wili the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) the serials which were telecast on Doordarshan
during 1993 and 1994 but discontinued by the Government
alongwith the reasosns therefor;

{b) whether the Government proposed to restart the
telecast of these discontinued serials;

(c) if so, the time by which these are likely to be
restarted; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
iINFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEQ): (a) Three serials in the sponsored category namely
Bible Ki Kahaniyan, Ujale Ki Ore’ and ‘Akbar The Great’
were discontinued on account of the respective producer’s
failure to arrage sponsors for the remaining episodes.

(b) to (d) Decision to restart the seriais wiil depend on
whether the producers are able to find sponscrships for
their respective serials, programming exigencies and
availability of time slots.

Inter Country Adoption

1322. SHRI BHUBANESHWAR PRASAD MEHTA:
Wil the Minister of WELFARE be pleased to state:

{a} the names of the countries where adopted children
have been sent during the current year, and

{b) the number of such adopted children during the
above period?

THE MINISTER OF WELFARE (SHRI SITARAM
KEEZRI); (a) and (b) The number of children sent on inter-
country adoption during 1994 (upto September, 1994) to
verious countries is as under—

Name of the country Number of children sent on adoption

US.A 172
italy 108
Sweden 76
Switzerland 61
Belgium 61
France 58
Denmark 52
Netherland 43
Germany 40
Norway 27
Austria 16
Australia 12
Canada 7
-Spain T
Ireland 4

AGRAHAYANA 24, 1916 (Saka)
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Name of the country Number of children sent on adoption

Finland 3
United Kingdom
Singapore

United Arab Emirates

N W W

Total: 756

[English]
Green Cards to Foreigners

1323. SHRIMATI PRATHIBHA DEVISINGH PATIL:
SHRI DHARMANNA MONDAYYA SADUL:

Will the Minister of HOME AFFAIRS be pleased to
state:

{a} whether the Government propose to issue Green
Cards for identification of foreign citizens;

(b) if so, the details thereof;
{c) the steps proposed o be iaken in this regard; and

(d) the time by which the scheme is likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) No, Sir.

(b) to (d). Does not arise.
LPG Agencies and Petrol Retail outlets

1324. SHRI CHANDRESH PATEL: Wili the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether a number of LPG agencies and petrol
retail outiets have been allotted in the country during
August, 1993 to September, 1994;

(b) if so, the details thereof, State-wise; and

(c) the plan project for ailotment of LPG agencies and
petrol retail outlets for 1995-967

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) 738 RO dealerships and
530 LPG disiributorships were allotted during the period
August, 1993 to September, 1994.

(c) 1519 RO dealerships and 623 LPG distributorships
have been included in the current marketing Plans for
selection of dealershipsAistributorships through OSBs.
Selection for dealerships/distributorships is underway. It
takes about 6-12 months for allotment of dealerships/
distributorships after issue of advertisement.

Norms for AIR/DD Kendras

1325. SHRI K. PRADHANI: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) the norms being followed for setting up of
Akashvani (AIR) and Doordarshan Kendras in the country;

(b) whether it is a fact that Akashvani and
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Doordarshan Kendras have not been set up at certain
places/districts whereas these places/districts fulfil the
required norms;

(c) if so, the details thereof alongwith the reasosns
therefor, and

(d) the steps taken/proposad to set up AIR/DD
Kendras at such placas/disiricts?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEC): (a) The norms for setting up of Akashvani and
Doordarshan Kendras inciude, inter alia, factors such as
transmitter made and technical suitability; extent of
resultant coverage to rural and urban popuition; provision
of sarvice to hilly, backward tribal, remote, sensilive and
border areas; availability of basic infrastructural facilities.
Locations with historical and culiural imporiance aie aiso
taken into consideration. Establishment of TV programme
production faciiities at various places is governed by the
following parameters;

(i) Capital of each siale.

(i) Selected places of cuitural importance.

(iii) At selected relay centres o cater to the local

needs.

(b) to (d). Akashvani and Doordarshan Kendras are
being set up in a phased manner, as per the norms
enumerated at a above at various paris of the country with
a view to strengthen the existing network, depending upon
availablity of infrastructural resources and interse pricrities.
So far AIR has covered 87.1% of the population and
89.7% of the area of the country while Doordarshan has
covered 84.9% of the population and 67.5% of the area.
On completion of the ongoing schemes during 8th Plan,
AlR’'s coverage of the country is expected to go up to
97.5% population-wise and S1% area-wise; Dordarshan’s
coverage is expected to go up o 91.8% population-wise
and 81.4% area-wise.

Theft/Piiferage of Coal

1326. SHRI RAJNATH SONKAR SHASTRI: Wil the
Minister of COAL be pleased to state:

(a) whether the cases of theft/pilferage of coal have
been on the increase during 1994-95;

(b) if so, the details thereof, subsidiary-wise;

(c) the reasons therefor;

(d) the steps taken/proposed to be taken to check
such theft/pilferage;

(e) whether any cases of theft/pilferage have been
solved during the said period; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) No, Sir. According to Coal India
Ltd. cases of theft/pilferage of coai are not on increase so
far during 94-95 in any coal company of CIL.

(b) and (c) Do not arise.

(d) Steps taken/proposed to be taken to check such
theft/pilferage are:

(1) Surprise checks in co-operation with local palice.

(2) Collection of intelligence.

(3) Round the clock patrolling.

DECEMBER 15, 1994
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(4) Covering of perimeter wails with barbed wirs a
fencing around coal stock depois.

{5) Proper lighting arrangement and improvement in
communication net-work by providing walkie-talkie
sets and long range radio Sets.

(6) Instaliation of watch towers, providing sirens etc.

(7) Surprise raids in Ccal Areas in Co-operation with
iocal police.

(8) Arranging meestings with Dist.  Police/Dist.
Administration to raview crime/theft and
subsequent actions to prevent thefi.

{9) Review meelings with Secunly Officials and
implementation of their suggestions to prevent
thefts/pilferages.

(e) and (i} Cases registered with the police on the
pasis of FIRs lodged with them will take time for
completion. However, substantial quantities of stolen c¢oal
has been recovered.

Lignite Project in Tamii Nadu

1327. SHRI K. RAMAMURTHEE TINDIVANAM: Will
the Minister of COAL be pleased o state.

(a) whether ihe lignite proest al Jayamkondam in
Tamil Nadu has been started;

(b) if so, the details thereoi;, and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
{SHRi P.A. SANGMA). {a) o (¢} Government of india,
Ministry of Coal had conveyed their clearance in principle
for this project in Novamber, 1992 and Foreign investment
Promotion Board has aiso since approved the financial
profile in principle. M/s. Jayamkondam Lignite Power
Corporation Ltd., the promoters of this project have been
advisad to complete alff statutory and financial
requirements, on safisfactory completion of which the
actual implementation of the project would start.

[Translaticn]

Modernisation of Jails

1328. SHRI VISHWESHWAR BHAGAT: Will the
Minister of HOME AFFAIRS be pleased o state:

(a) whether the Government of Madhya Pradesh has
submitted any proposal/request to the Union Government
for the modernisation of jails;

(b) if so, the details thereof; and

(c) the action taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYFED): (a) to (c) The
Government of Madhya Pradesh had sent a proposal in
November, 1993 for grant of central assistance under the

scheme of ‘modernisation of Prison- Administration'. They

havée been requested to submit revised proposals
according to the -Scheme ‘modernisation of Prison
Administration’ which has recently been approved by the

Cabinet.
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Exploration of Natural Gas

1322, SHRI KRISHAN DUTT SULTANPURI: Wil the
Minister of PETROLEUM AND NATURAL GAS be
pieased to siale;

{a) the sieps laken by ithe Govemment for ihe
expicration of natural gas in Himachal Pradesh;

{b) the places where petrcleum products have been
found in the State; and

(c) the expenditure incurred by the CGovemment in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHAFMA): (a) to {(c) Large parts of the basinal
area in Himachal Pradesh have been covered by
geological, gravity-magnetic and seismic surveys. Based
on these surveys 10 exploratcry deep wells have also
besn drilled, out of which only cne well viz. Jwalamuichi-1
indicated shallow gas accumuiation of non-commercial
nature.

-

Presently, 2 geophysical parties are engaged in
acquiring the seismic data in the Stale. Under the
Acceleraied Programme of Exploration (APEX) for the
of 2-D seismic data acrisition is
ong block PB-ON/4 falling in Himachai

¢ for exploration to privaie parties
i of bidding. However, nc bid was

has been incurred on exploration in Himachal Pradesh.
[English]

Allotment of Petrol relail outlets

1330. SHRI ANNA JOSHL Wil the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

{a) whether a number of patrol retail outleis were
aliotied from the discretionary guota of the Hon'ble
Minister in Deini from September, 1993 to August, 1994,
and

{b) if so, the detaiis thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) During the period
September, 1993 to August, 1994, 22 retail outlet
dealerships were aliotted in Delhi undsr discrsiionary
powers of the Government on compassionate grounds.

Seizure of Explosives

1331. SHRI ANKUSHRAO RAOSAHEB TOPE: Will
the Minister of HOME AFFAIRS be pleased io state:

(a) whether the Central Bureau of Investigation has
completed its enquiry with reference to the seizure of
explosives in Bombay and other places of Maharashtra;

(b) if so, the outcome thereof,
(c) the number of persons found guilty and the. action
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taken against them; and

(d) if not, the time by wnich the inquiry is likely fo be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) to (d) CBi
nas rot taken up any separats investigation with regard to
the ssizure of expiosives in Bombay and other places of
Maharashira. CBl, is howesver, conducting investigation
iMo the Bombay bomb blast cases. Out of the total of 194
persons identified so far for their involvement in the
Bombay blasts, 156 have been arresied sc far, and 38
are absconding. All efforis are being made to apprehend
the absconding accused persons in India and abroad.
Chargesheet has been filed against the accused persons
in the Designated Court at Bombay and the ftrial of the
case has commenced with effect from 14.7.94.

Ravva OQilfields

1332. SHRI BOLLA BULLI RAMAIAH:
SHRI D. VENKATESWARA RAOQ:
SHRI MANORANJAN BHAKTA:
SHRI SHRAVAN KUMAR PATEL:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

{a) whether the Government have entered into an
agreement with a consortium of companies for the
development of Ravva oilfields in the Krishna-Godavari
basin; :

{b) if so, the details thereof;
{c) whether this proposal has been strongly opposed;

{dy if so, whether a memorandum has been
submitied to the Union Government in this regard;

(@) if so, the details thereof; and
{f} the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) A contract has been
signed betwesen the Government of India, ONGC and
Command Peticleum, Australia, Videocon Petroleum India
and HRavva Qil (Singapore) Pte. Lid., Singapore for
development of the Ravva field.

{c) and {d) Representations regarding the award of
the Ravva field have been received by the Government.

(e} and (f) The points raised in the various
reprasentations cover issues relating to the amount
already spent by ONGC on development of the field,
reimbursement of past costs incurred by ONGC,
retrenchement of employees already employed in the
field, termination of contract by the private company and
optimal extraction of oil from the reservoir. These issues
have been taken into account by the Government while
finalising the contract with the consortium. All efforts have
been made to ensure that the interests of the country as
well as of the employees are protected during the
implementation” of .this contract, :
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[Translation]
irrigation Projects

1333. SHRI KASHIRAM RANA:
SHRi MAHESH KANODIA:
Wil the Minister of WATER RESOURCES uwo
pleased to state:
(a) the names of the major and medium irrigation
projects of Gujarat lagging behind their origina!
schedule;

(d) the cost escalation as a result thereof;
(c) the reasons therefor;

(d) whether the Gowernment of Guiarat has sent
any proposal to the Union Government seeking
financial assistance for the completion ot these projects
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during the remaining period of Eighth Five Year Plan.
and

(6) if so, the steps taken Dy the Union
Government in this regard?

THE MINISTER OF STATE iN THE MINISTRY OF
UFBAN DEVELOPMENT AND MINISTER OF STATE
IN THE MINISTRY OF WATER RESOURCES (SHRI
#.K. THUNGON): (a) to (c) A Statement giving details
of Major & Medium Irrigation Projects of Gujarat
fagging behind thes originai schedule 1s enclosed.

(d} to (e) No request ios additional assistance for
on-going Major and Medium irrigation projects has been
racaived from the Governmant of Gujarat during the
current financial year. However, due to disengagemert
of Sardar Sarovar Project fum the World Bank Group
assistance, additional Centra! assistance of Rs 550
crores has been agreed to for compietion.

Tiztement

Details of on going Major, Medium and Extension/Renovaticn/Modernisation Projects of Gujaral running behing
schedule and reasons for delay

Name of the Project Qrigina! Cost Increase
Approved Year Cost  target date indicated in in Cost
for comple- 1992
tion
1 2 3 4 5 6
A. MAJOR PROJECTS
1. Damanganga 1972 24.40 1986 196.27 171 87
(including UTs)

2. Panam 1971 10.67 1992 70.32 59.65

3. Sabarmati 1971 17.59 1984 105.44 87.85

4. Mahi Bajaj Sagar 1971 31.36 —_ 73.08 41.72

5. Sukhi 1977 23.11 1984 91.23 68.12

6. Karjan 1977 37.20 1987 187.58 150.38

7. Sipu 1980 18.80 1988 95.71 76.91

8. Watrak 1992 43.70 1984 56.16 12.46

206.83 668.96

B. MEDIUM PROJECTS

1. Hiran Il 1973 3.05 N.A. 12.20 9.15

2. Sukhbahadar 1977 225 N.A. 18.98 16.723

3. Machundri |l 1974 1.73 N.A. 18.02 16.28

4. Kalubhar 1977 3.13 N.A. 17.60 14.47

5. Machhannala 1974 0.90 N.A. 14.43 13.51

6. Amli (Ver Il) 1974 0.28 N.A. 19.59 19.31

7. Deo 1976 1.04 N.A. 44.14 43.10

8. Venu I 1978 3.25 N.A. 19.26 16.01

9. Und (Jivapur) 1976 3.87 N.A. 50.72 46.85

10. Bhadar (Panch Mahal) 1981 13.11 N.A. 33.96 20.85

1. Mazam 1982 10.99 N.A. 28.00 17.01

12. Hadaf - - - — —
13.  Guhai 1981 6.78 NA. 2153 1475

14. Kelia 1980 9.13 N.A. 47.04 37.91

15. Hamav Il 1988 2.84 N.A. 16.11 13.27

16.  Sani 1981 3.49 NA. 7.38 3.89
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1 2 3 4 5 6
7. Amipur TS 2.79 N.A. 7.69 4.90
18. Aji Ii 1981 6.22 N.A. 12.22 6.00
19. Aji il 1981 13.23 ¢ NA. 28.60 15.37
20. Jhuj 1980 5.36 N.A. 31.30 25.94
21, Uben 1992 12.49 N.A. 11.81 —
107.69 363.29
C. EXTENSION/RENOVATION/MODERNISATION PROJECTS

1. Kharicut Modernisation 1992 8.10 N.A. 7.21 —
2. Fatewadi Modernisation 1992 24.76 N.A. 29.33 457
3. Dantiwada Modernisation 1992 34.88 N.A. 41.16 6.28
4, Shatrunji- Modernisation 1992 26.68 N.A. 24.42 -
5. Bhadar (S) Modernisation 1992 18.60 N.A. 20.23 1.63
113.02 ——12;3

NOTE: The main reasons for cost escalation are:—
(i) Rise in prices during construction.

(i) Non-availability of adequate funds and problems in acquisition of land both private & forest.
(ii) Change in scope & design of project during implementation.

[English]
Collaboration Between GAIL and British Gas Company

1334. SHRIMATI VASUNDHAR RAJE: Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Gas Authority of India Limited (GAIL)
and the British Gas Company have recently signed an
agreement for setting up the natural gas net-work in
Bombay;

(b) if so, the details of the Joint venture project
indicating inter-alia the estimated expenditure involved, the
period of completion, the technology to be used, the
number of consumers to be covered, future expansion
plans, etc.;

(c) the details of the infrastructural tacilities required in
the execution of the project;

(d) whether the GAIL has also any proposal to set up
an optic fibre net-work in Bombay alongwith the City gas
distribution project in collaboration with the British Gas
Company;

(e) if so, the details thereof indicating the expenditure
involved therein and the objectives to be achieved thereby
especially in the telecommunication field and other sectors;
and

(f) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Yes, Sir.

(b) The project envisages the supply of gas through
pipelines to 6.2 lakh households, 4500 commercial units
and industrial units in and around Bombay. The project is

due to be completed in 8-10 years at an estimated project
cost of Rs. 443 crores.

(c) The infrastructure will include a city gate station,
the basic grid, distributions lines, etc.

(d) to (f) No such proposal has been received from
GAIL.

Retirement Age

1335 SHR! PAWAN KUMAR BANSAL: Wil the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the retirement age of personnel in the
ranks of Constable to Commendant in CRPF and Assam
Rifles is 55 while it is 58 in all other Para-Military Forces;

(b) if so, the reasons therefor; and

(c) whether the Government propose to lay down
identical conditions of service for such forces?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS: (SHRI RAJESH PILOT): (a) The age of
retirement on superannuation for personnel in the ranks of
Constables to Commandant in BSF, CRPF and ITBP is 55
years while it is 58 years in Assam Rifles and CISF.

(b) The age of retirement on superannuation has been
fixed taking inlo consideration the operational
requirements.

(c) No, Sir.
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Waiting List for LPG Connections

1336. SHRI SANAT KUMAR MANDAL: Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether even almost 2 years after the LPG control
order was amended by the Govemment, parallel
marketeers are yet to make their mark;

(b) if so, the reasons therefor;

(c) Whether the Government are aware that in the
trans-Yamuna areas in the Capital, people are waiting for
allotment of LPG for the last more than 10 years or so; and

(d) if so, how long will it take IOC to clear this huge
backlog or registrations made since 19847?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Yes, Sir. Parallel marketeers have
not been able to supply LPG domestic consumers in any
significant way so far.

(b) Lack of LPG import facilities is the main constraint
in the progress of LPG marketing under Parallel Marketing
System. To the extent possible, facilities of Public Sector
Oil Companies have been made available to the Parallel
Marketeers on commercial terms. However, some private
parties have initiated action to develop their own import
facilities. )

(c) Yes, Sir.

(d) While it may not be possible to indicate the exact
date by which the backlog in Trans-Yamuna Areas in the
Capital can be completely wiped out, efforts are constantly
on to release LPG connections to as many applicants and
as early as possible by ensuring higher product availability
through higher production from existing sources,
commissioning of new production sources and imports.

Royalty on Coal

1337. SHRI HARADHAN ROY: Will the Minister of
COAL be pleased to state:

(a) whether all the nationalised coal mines in West
Bengal furnish returns to the State Government showing
the quantity of coal raised and despatched;

(b) if not, the reasons therefor;

(c) the amount demanded by the State Government
from the Eastern Coalfield Ltd. on account of royalty and
dead-rent for the last three years and the amount paid by
ECL against those demands;

(d) whether there is any short-fall in clearing the
aforesaid dues;

(e) if so, the details thereof and the reasons therefor;

(f) whether exemption of royalty is being claimed by
ECL on account of coal,

(g) it so, the details thereof, and

(h) the steps taken by the Government to sort out the
matter?

AT MINISTER OF STATE OF THE MINISTRY OF
LASOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
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(SHRI P.A. SANGMA): (a) Eastem Coalfields Ltd. (ECL)
have informed that quarterly retums showing quantity of
coal raised and despatched are being fumished to the
Govt. of West Bengal.

(b) Does not arise.

(c) According to information fumished by ECL, the
amount demanded by the State Government from them on
account of royalty and dead rent during the last 3 years
and the amount paid thereagainst were as under.—

(Rs. in crores)

Royalty Dead Rent
Demand by State Govwt. of 29.84 0.6769
West Bengal
Payment made by ECL 29.61 0.5360

(d) and (e) ECL have informed that the outstanding
amount of 0.23 crores against royalty is pending for want
of reconciliation etc. The outstanding amount of 0.14
crores towards dead rent is being processed for payment.

(f) and (g) ECL is stated to have taken up the matter
with State Govt. for claiming exemption of royalty on
account of the following:

(i) Domestic consumption of coal by non-producing
units.

(i) Stock adjustment.

(iii) Compensation for domestic consumption for
ECL employees as a whole and not on the basis of
manpower in individual mines.

(h) Efforts are being made by ECL to sort out the
matter with the State Gowt.

SC/ST Hostels

1338. SHRI RAJENDRA AGNIHOTRI: Will the
Minister of WELFARE be pleased to state:

(a) the number of SC/ST boys and girls hostels
presently operating in Uttar Pradesh and Maharashtra,
separately;

(b) the number of boys and girls banefited thereby
during each of the last three years and those likely to be
benefited by the end of 1994-95;

(c) the details of financial assistance provided by the
Union Government to these State Governments for this
purpose during the last three years; and

(d) the amount earmarked for the Eighth Five Year
Plan?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) and (b) The Information is being coliected from
the State Governments and will be laid on the Table of the
House.

(c) The year-wise details of central assistance
released to the Govemnment of Uttar Pradesh and
Maharashtra during the last three years for construction of
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Hostels for SC/ST Boys and Girls are as under—

(Rs. in lakhs)

Uttar Pradesh 1991-92 1992-93 1993-94
3C Girls 51.35 76.36 15.77
£C Boys 75.83 101.10 60.66
ST Gilds - 6.12 3.65
-- 15.16 3.65

1€.38 -~ 56.43

24.35 — 68.24

32.5¢ -_ -

39.75 - -

{d Under the Centrally Sponsored Schemas of
canstruction of Hosteis for SC/ST Boys and Girls, Funds
are released to States/UTs on the basis of the proposals
s2ceived from the respective States/UTs. The total
amount earmarked under these schemes for the Vill Five
Ysar Plan is Rs. 90 crores.

Allotment of Natural Gas

1339. SHRI SANTOSH KUMAR GANGWAR: Wili the
Ninister of PETROLEUM AND NATURAL GAS be pleased
o osater

ia) whether tne Government have issuec any
niructions o the Gas Authonity of India Ltd. to aliot
aztural gas for the distribution system for Firozabad-Agra-
Ghaziabad-Khurja and Noida areas of Uttar Pradesh; and

(b) if so, the action taken to make the natural gas
avaiiable in these areas?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) Instructions to this effect
were issued in 1989. However, the proposed allotment
could not be converted into a firm commitment as no

concrete proposal was received by Gas Authority of India
Limited.

Requirement of Coal

1340. SHRI MULLAPPALLY RAMCHANDRAN: Will
the Minister of COAL be pleased to state:

{a) whether the coal produced is sufficient to meet the
demestic requirment of the country;

(b) if so. the details of demands and supply of coal
during each of the last three years;

(c) whether the present production can meet the
demand ot any additional Thermal Power Plant that may
te sel up in the country;

(d) it so, whether the supply/cost etfectiveness/
transport of coal for proposed Thermal Power Plgnt in
Kerala has been studied; and

(e) if so, the details thereof? .

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) Except for low ash coking coal
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and high grade non-coking coal, the indigenous production
of coal is adequate to meet the domestic coal requirement.
(b) The total demand of coal (including imports) as
assessed by the Planning Commission and the actual
supplies during each of the last three years were as

follows:—
(in million tonnes)

Year Demand Supplies
€1-92 245.00 229.64
$2-93 258.10 241.00
93-94 268.80 253.03

(c) Coal requirements of all thermal power stations
getting completed within the Eighth plan period have been
tied up.

(d) & (e) M/s RITES carried out a study on behalf of
Central Electricity Authority regarding movement of coal to
coastal TPSs including Kayamkulam TPS in the State of
Kerala. They submitted their report in June 1988. The
study concluded that movement of coal by rail-cum-sea
route will be the least cost option for Kayamkulam TPS.

Hydrocarbon Sector

1341. SHRI R. SURENDER REDDY: Wili the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether with the liberalisation of the economy and
the expected deregulation of the Hydrocarbon sector
various public sector undertakings under his Ministry are
gearing up to face the competitive market;

(b) if so, the details of the joint ventures proposed to
be undertaken by the Qil and Natural Gas Corporation
Limited, Indian Qil Corporation, Bharat Petroleum,
Hindustan Petroleum Corporation and Gas Authority of
India Limited in other than their traditional spheres of
activities assigned to them originally by the Government;
and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Yes, Sir.

(b) The oil secior companies namely ONGC, I0C,
BPCL, HPCL and GAIL have no proposals for
divarsification to the areas other than the oil sector.

(c) Does not arise.

Loan taken by 10C

1342. SHRI DHARMANNA MONDAYYA SADUL: Will
the Minister of PETROLEUM AND NATURAL GAS be
pleased 0 state:

(a) whether the Indian Qil Corporation Limited has
managed short term loans at cheaper rales from the the
International  Financia) Institutions during the recent
months;

(b) it so, the details therefor; and

(c) the sources and institutions of such loans thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b): Indian Oil Corporation has
been availing short term foreign curmrency loans with a
tenor of 180 days for financing import of crude oil and
petroleum products at an interest in the range of LIBOR+
0.50% per annum to LIBOR+0.55% per annum. in the
recent months, Indian Oil Corporation has availed such
loans with interest in the range of LIBOR + 0.35% per
annum to LIBOR + 0.375% per annum.

(c) These ioans are sourced from abroad for direct
disbursement to overseas suppliers. The loans are
disbursed through torign branches of various banks like
AMV Amro Bank, Krediet Bank, ING Bank, Hong Kong
Bank, Union Bank of Switzerland, Fuji Bank, Development
Bank of Singaproe, Bank of America, Banque Indo-Suez,
Credit Suisse, Bank of India, ANZ Bank, State Bank of
India, etc.

[Translation]

Indian Territory under the Possession of Bangladesh
Rifles

1343. SHRI PHOOL CHAND VERMA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the attention of the Government has been
drawn to the news item captioned ‘200 Beegha Bhartiya
Kshetra Par Bangladesh- Rifles ka Kabja' appearing in
“Rashtriya Sahara’” dated October 30, 1994;

(b) if so, the reaction of the Government thereto; and

(c) the steps taken by the Government to get back the
land?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) Government
has seen the press report.

(b) and (c) No instance of Indian land having been
occupied by Bangladesh Rifles along Indo-Bangladesh
border in the river Khowai area has come to the notice of
the Government. In October 1994, Bangladesh Rifles
constructed a temporary pedestrain bomboo bridge over
the river Khowai at a place about 100 yards away from
international border presumably with a view to enable their
nationals to cultivate some land in the area close to the
Indian village Durga Nagar. This was opposed by Border
Security Force who took up the matter in flag meeting with
Bangladesh Ritles. No cultivation by Bangladesh nationals
has been allowed in the area by the Border Security Force.

[English]
Para-Military Forces

1344. MAJ.- GEN. (RETD) BHUWAN CHANDRA
KHANDURE Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government have laid down any policy
with regard to manning of para-military forces by officers of
Indian Police Service;

(b) if so, the details thereof;
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(c) the percentage of IPS officers in various ranks in
different para-military forces;

(d) whether the Govemnment have any plan to make
the para-military forces totally cadre based;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) to (c) The
posts of Director General/Additional Director General in
the Central Para-Military Forces are held by IPS officers. In
BSF, CRPF and ITBP, 80% of the posts in the rank of IGP
are filled up by taking IPS officers on deputation. In CISF
and NSG, the posts of IG are held by IPS officers, except
for Army officers on deputation to NSG.

At DIG level, the pecentage of vacancies meant to be
filled up by IPS officers is 45% in CRPF, 40% in BSF,
60% in CISF & 50% in ITBP. The percentage of posts at
the Commandant level meant to be filled up by IPS officers
is 40% in CRPF and CISF. In case of CRPF, IPS officers
can be taken as Deputy Commandants also.

(d) No Sir.
(e) Does not arise.

(f) Central Para-Military Forces have to operate in a
complex environment in close interaction with State Police.
The presence of IPS officers, specially at senior levels,
facilitates their smooth & effective functioning.

Violence by Kashmiri Miiitants

1345. SHRI RAMESH CHENNITHALA: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Kashmiri militants are recently
spreading out to vulnerable areas in various parts of the
country to create violence and subversion;

(b) if so, the details thereof, and

(c) the measures taken by the Govemment to check
their activities?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PIOT): (a) and (b)
Kashmin militants have come to notice for carrying out
sabotage activities in Jammu and Kashmir and other parts
of the country. Reports are available indicating Pak S|
plans to create violence and subversion in vulnerable
areas in various parts of the country through Kashmiri
militants. Disclosures made by arrested militants have
confirmed the ulterior plans of Kashmiri militants to spread
violence to various parts of the country.

(c) Government is alive to the situation and are taking
all necessary steps in this regard which include gearing up
of intelligence machinery, coordinated action by central and
State agencies including intelligence sharing, deployment
of para-military forces as well as intensified patrolling in
vulnerable areas.
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Ol Wells

1346. SHRI M.V.V.S. MURTHY: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether any new oil wells have been given to
some foreign companies for exploration; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA) (a) and (b) Yes, Sir, Under the fifth
round of bidding Govermment of India has recently
approved award of contracts for the exploration of oil and
gas in six blocks as per details given below:

Name of consortium/company Block

Consortium of Videocon International India KG-OS/6
and Command Petroleum, Australia

Rexwood Okland Joint Venture, USA GK-OS/5

Essar Oil Ltd., India BB-0S/5
RJ-ON-90/4
RJ-ON-90/5

Consortium of Hindustan Oil Exploration CY-0S/2
Company, India, Petrodyne India and
Vaalco Energy, USA

[Translation]
Petroleum Products

1347. SHRI MAHESH KANODIA:
SHRI SATYA DEO SINGH:
SHRI SHYAM BIHARI MISRA:
SHRI RAMPAL SINGH:
SHRI RAM SINGH KASHWAN:
SHRI ASHOK ANANDRAO DESHMUKH:
SHRI VIJAY NAVAL PATIL:
SHRI JAGMEET SINGH BRAR:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the quantity of petroleum products produced in the
country during 1993-94 in comparison to 1992-93;

(b) the quantity of petroleum products imported during
1993-94;

(c) the quantity of petroleum products proposed to be
imported during 1994-95;

(d) whether the Government have formulated any

scheme to increase the production of crude oil and
petroleum products;

(e) if so, the details thereof and the estimated increase
in the production during 1994-95; and

(f) the total foreign exchange likely to be saved due to
increase in production?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) The quantity of Petroleum products
produced. in the country including LPG and NGL from
Natwral Gas during 199293 and 1993-94 was
approximately 52927 TMT and 53800 TMT respectively.

AGRAHAYANA 24, 1916 (Saka)

o Questions 120

target for crude oil production during curmrent year is 32.30
million tonnes, actual production during the previous year
(1993-94) was 27.02 million tonnes. The indigenous
production of crude oil during the cument year is thus
expected to be about 5.3 million tonnes more than the
previous year. The expected production for the last two
years of the current plan period i.e. 1995-96 and 1996-97

Government have allowed private investment in the oil
refining sector. As against the present refining capacity of
53.40 MMTPA, the total refining capacity in the country as
per the Letters of Intent issued, is expected to be around
135 MMTPA after all projects are implemented. This
capacity would be sufficient to meet the projected demand
in future, with the demand in the year 2001-2002 estimated
to be approximately 102 MMTPA. The production of
petroleum products during 1994-85 are estimated at 51750
TMT (including LPG and NGL from Fractionators). The
saving in foreign exchange due to increase in production is
dependent on a variety of factors such as consumption/
demand of petroleum products and price of crude oil and
petroleum products in the international markets. However,
increased indigenous availability of petroleum products
would lead to comparatively lower imports.

[English]
Centres for Handicapped Girls

1348. SHRI HARISINH CHAVDA: Will the Minister of
WELFARE be pleased to state:

(a) whether some centres are being run for
handicapped girs in Guijarat;

(b) if so, the details thereof;

(c) whether the Union Government are providing any
financial assistance to these centres; and

(d) if so, the details of financial assistance provided
during each of the last three years and the current year so
far?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) Yes, Sir.

(b) The list of voluntary organisations receiving grant-
in-aid from this Ministry is given in the attached statement.
There is one organisation namely, ‘Andh Kanya, Prakash
Grah’, Ahmedabad, which is run exclusively for the
rehabilitation of handicapped girls. In other centres,
rehabilitation is provided both for boys and girls.

(c) and (d) As per statement enclosed.
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Statement
Grant-in aid to Voluntary Organisation by the Ministry of Welfare for Rehabilitation of Handicapped
(Rs. in lakhs)
Name of the Organisation Grant Received during the last 3 years and during
1994-95
1991-92 1992-93 1993-94 1994-95
1. Society for the Mentally Retarded P.O. Malviya College 1.03 1.74 2.06 1.19
Campus Gamdol Road, Rajkot-360004.
2. Shr R.L. Institute for the Deat 1.08 1.21 1.76 0.89
3. Blind Men’s Association Dr. Vikram Sarabhai Road, Vas- 8.28 8.03 8.27 412
trapur, Ahmedabad
4. Shi D.S. Parekh Deaf & Dumb School Near New Jain 1.15 0.40 0.41 0.20
Clinic Surendranagar-363001
5. Medical Care Centre Trust, Children's Hospital, Vadodra- 0.90 1.23 1.94 0.97
3980010 Gujarat
6. Andhjan Vividhlaxi Talim Kendra, Aerodrome Road, Jam 4.83 3.95 4.28 1.89
Nagar, Gujarat
7. Andhkanaya Prakash Gruh, Drive-inroad, Memnagar, 257 1.76 233 1.42
‘Ahmedabad-380053
8. Andh Apung Kalyan Kendra Nandini Society Sabarmati 0.18 0.47 0.53 0.26
‘D’ Cabin, Ahmedabad-19
9. Andh Kalyan Kendra, Ahmedabad 0.47 — 0.25 —
10. Rachnatamak Abhigam Trust - 2.08 —_ 1.04

[Translation]
Import of Crude Ol

1349. SHRI RAM TAHAL CHOUDHARY:
SHRI MOHAMMAD ALI ASRAF FATMI:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the customs duty and excise duty imposed on
petroleum products separately in the country;

(b) the quantity of crude oil imported during each of
the last two years; and

(c) the amount spent on customs duty and excise
duty dufing the said period?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) The rates of basic customs duty
on petroleum products effective 1.3.94 are as follows:

(i) Crude 35%
(i) Kerosene NIL
(i) Naphtha NiL
(iv) LPG 15%
(v) All other products 30%

Central Excise duty on all petroleum products levied
on ad valorem basis is as under:

1. Motor Spirit & Coal Tar — 20%

2. Al other petroleum products — 10%
including Naphtha for general
use.

3. Naphtha used for fertiliser — Rs. 5.50KL
manufacture

(b) the quantity of crude oil imported during the last
two years has been as under:

Qty. in MMT
1992-93 29.247
1993-94 (Prov.) 30.822

(c) The amount spent on Customs duty and Excise
Duty during the last two years is as under:

(Rs./Crores)
1992-93 1993-94
(Prov.)
Excise Duty 2873 3095
Customs Duty 5280 6536

National Commission on SCs/STs

1350. SHRI RAJESH KUMAR:
SHRIMATI BHAVNA CHIKHLIA:
SHRIMATI SHEELA GAUTAM:
SHRI NAVAL KISHORE RAl:

Will the Minister of WELFARE be pleased to state:

(a) the number of complaints received by the
National Commission on Scheduled Castes and
Scheduled Tribes during the last two years in regard to
harassment of the employees and officers belonging to
Scheduled Castes and Scheduled Tribes working in
various institutions of the State Governments, State-wise;
and
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(b) the action takervbeing taken by the Commission
in this regard?

THE MINISTER OF WELFARE (SHR! SITARAM
KESRI): (a) A Statement is attached.

(b) The complaints received from the employees are
referred to the concerned authorities for seeking their
comments. After receiving comments from the concemed
authorities the National Commission calls for records and
further information wherever necessary and after
examining these records/information make suitable
recommendations to the authorities concemed. In cases
where Commission’s recommendations have not been
accepted by the authorities concemed, the Commission
may include such cases in the annual report to the
President.

Statement

The total number of complaints received during the last
two years regarding harassment to employees and officers
belonging to Scheduled Castes anc Scheduled Tribes in
various state Government is 1713. Statewise details are

given below:

Si.No. State No. of cases
1. Andhra Pradesh 202
2. Arunachal Pradesh NA
3. Assam 16
4. Bihar 69
5. Goa 3
6. Gujarat 97
7. Haryana 79
8. Himachal Pradesh 45
9. Jammu & Kashmir 5

10.  Kamataka 24

1. Kerala 7

12. Madhya Pradesh 101

13. Maharashtra 167

14. Manipur NA

15. Meghalaya 1

16. Mizoram NA

17. Nagaland NA

18.  Orissa 276

18. Punjab 24

20. Rajasthan 162

21.  Sikkim NA

22.  Tamil Nadu 23

23.  Tripura NA

24, Uttar Pradesh 383

25.  West Bengal 29

Total: 1713

[English]

Taptl Gasfieids

1351. SHRI ARVIND TRIVEDI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased fo state:

(a) the latest estimated recoverable reserves of gas in
the Tapti gasfields;
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(b) the agency selected by the Govemment for
developing these gasfields; and

(c) the quantity of gas from Tapti gasfields proposed
to be allocated to consumer/industries in Gujarat?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) The latest estimated recoverable
reserves in the Tapti Gas fields are 31528 Mm’.

(b) A Consortium of m/s. Reliance India and Envon,
USA has been awarded the contract for developing the
Tapti fields.

(c) It has been decided to take Tapti gas to Hazira to
meet the existing commitments at Hazira and along the
HBJ pipeline.

CIL Losses

1352. SHRI SHYAM BIHARI MISRA: Will the Minister
of COAL be plesed to state:

(a) the accumulated losses of CIL during each of the
last three year; and

(b) the efforts made/being made to reduce the
losses?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) The accumulated losses of Coal
India Ltd. as at the end of the last three years were as
under-—

1991-92 — Rs. 2353.99  crores
1992-93 —_ Rs. 2094.53  crores
1993-94 - Rs. 1767.83  crores

(b) Following measures are being taken by Coal India
Ltd. to reduce the losses:—

(i) Improved manpower planning including
redeployment of surplus workers and restricting the
intake of new employees against vacancies caused
by natural wastage.

(i) Control on increase in manpower through
voluntary/retirement scheme.

(iii) Introducing concept of ‘all-men-all jobs’.

(iv) Improvement in the availability and utilisation of
equipment by providing adequate workshop support
etc.

(v) Special emphasis on production from existing
underground mines.

1984 RIOTS

1353. SHRI CHITTA BASU:

SHRI BIR SINGH MAHATO:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the victims of 1964 riots in Delhi have
submitted a memorandum to the Government demanding
punishment to the guilty;

(b) if so, the details thereof; and
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(c) the action taken/proposed 10 be taken by tw
Union Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) to (c) So~-
representations have been receivad on the follow-~:
action on 1984 riots i~ Dalh.

As 1o the follow up action oni the part of the Guvect:
ment, the Delhi Police registered 225 casee ~uc molu
immediately after November, 1984 riots. Moreover, 142
cases were registered on the racommendations of &
Jain Aggarwal Committee. A tota) of 36 affidavits invai: -
ing 11 cases are under investigation.

For expaditious investigation of the cases. Dehi
Police have set up a Riot Cell Ar exclusive court & *~
level of Additional Sessions .Judge has been sei up -
accelerate the pace of disposal of cases of 1984 riois.

{Translation]
Reservad Posts in IBP

1384. SHRI RATILAL VARMA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleasad :n state:

(a) the number of posts reserved for Scheduled Castes
and Scheduled Tribes lying vacant in iBP Cc. Limited;

(b) the reasons for not filling up these posts; and

(c) the time by which these posts are liksly ‘¢ e
filled up?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c) 23 posts ieserved for
Scheduled Castes and 19 for Scheduled Tribes are lying
vacant in IBP Company Limited. Action for filling up the
backlog could not be taken up in full swing, as recruit-
ment had temporarily been kept in abeyence since the
company was in the process of redeployment of surplus
manpower in the organisation.

LPG Connections on Pricrity Basis

1355. SHRI LALL BABU RAI
SHRI HARI KEWAL FRASAD:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased tc state:

(a) the total number of LPG connections released on
priority-basis out of various quotas during the last one
year by the Indian Oil Corporation;

(b) whether several complaints have been received
regarding missing of letters enroute issued by the Indian
Oil Corporation for release of LPG connections on prior-
ity-basis from quotas during this period; and

(c) if so, the steps taken to check recurrence of
such incidents?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) During the year 1993-94, Indian
Oil Corporation Limited has released 94756 Indane con-
nections on priority basis under various quotas.

(b) Yes, Sir.

9234 LSS/95
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')eoartment has been drawn ic the probiem of missing of
ansadity wouchers during transit under the postal communi-
zation,

Foreign Missionarine

1356, SHRI ATAL BIHAR! VAJPAYEE: Will the
Minister of HOME AFFAIRS be plesed to state:

(a) whether temrorists in the North-Eastem States,
particularly in Meghalaya, Nagaland and Mizoram are
getting suppost from the foreign missionari s,

(b) whether these terronsts are getting funds from
foreign missionaries to purciiase <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>